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SIXTH REPORT OF THE COMMITTEE ON SUBORDINATE 
LEGISLATION 

(FOURTH LOK SABHA) 
I 

INTRODUCTION 

I the Chairman of the Committee on Subordinate Legislation, , 
having been authorised by the Committee to present the Report on 
its behalf, present its sixth Report. 

2. The Committee held five sittings on the 18th May, 13th, 14th 
and 30th July and 3rd September, 1970 and considered several 
'Orders'. At its sitting held on the 3rd September, 1970, the Com-
mittee considered and adopted this Report. The minutes of the 
sittings which form part of the Report are appended to it. 

3. At its sitting held on the 18th May, 1970, the Committee cons-
tituted, under Rule 263 of the Rules of Procedure and Conduct of 
Business in Lok Sabha, a Sub-Committee consisting of Sarvashri 
Shri Chand Goyal (Convener), Krishna Kumar Chatterji, N. T. Das, 
V. Krishnamoorthi, V. Viswanatha Menon, N. K. Sanghi and Ram 
Sewak Yadav, members, to consider and select for examination the 
type of rules, regulations, orders, etc. falling within the purview of 
the Committee on Subordinate Legislation under Rule 317; ibid. The 
Sub-Committee held three sittings on the 20th May, 3rd and 4th July, 
1970 and selected for detailed examination 592 'Orders' listed in 
Appendix I. 

4. During the course of examination of the various 'Orders', the 
Committee also took evidence of the representatives of the Ministries 
of Law (Legislative Department), Industrial Development, Internal 
Trade and Company Affairs (Department of Industrial Development) 
and Food, Agriculture, Community Development and Cooperation 
(Department of Agriculture) at its sittings held on the 17th April 
and 30th July, 1970. 

5. Observations of the Committee on matters of special interest, 
which arose during the course of examination of 'Orders' and matters 
which required to be brought to the notice of the House have been 
included in this Report. 

"-
A statement showing the summary of recommendations/observa-

tions of the Committee iii appended to the Report. 



D 

REVISION OF MODEL CLAUSE IN BILLS PROVIDING FOR 
LAYING OF STATUTORY RULES BEFORE BOTH HOUSES OF 

PARLIAMENT 

6. The Committee on Subordinate Legislation (Second Lok Sabha) 
had approved the following formula regarding laying of Statutory 
rules before both the Houses of Parliament, v;ce para 45 of its 
Seventh Report:-

"Every rule made under this section shall be laid as soon as 
may be after it is made, before each House of Parliament 
while it is in Session for a total period of thirty days which 
may be comprised in one session or in two successive 
sessions, and if, before the expiry of the session in which 
it is so laid or the session immediately following both 
Houses agree in making any modification in the rule or 
both Houses agree that the rule should not be made, the 
rule shall thereafter have effect only in such modified form 
or be of no effect, as the case may be; so however, that any 
such modification or annulment shall be without prejudice 
to the vaolidity of anything previously done under that 
rule." 

7. Accordingly, every rule made under the relevant Act is required 
to be laid on the Table of the House for a period of thirty days which 
may be comprised in one session or in two successive sessions. If, 
however, this period of 30 days is not completed in two successive 
sessions, the rule has to be re-Iaid on the Table under rule 234(2) of 
the Rules of Procedure and Conduct of BUSiness in Lok Sabha. 

8. The above formula was altered by Government in re&pect of 
the Warehousing Corporations Bill, 1962, the PetroleuIl" Pipelines 
(Acquisition of Right of User in Land) Bill, 1962, and the Defence 
of India Bill, 1962. The matter was examined by the Committee 
on Subordinate Legislation (Third "Lok Sabha) in all its aspects 
and it had recommended in para 14 of its Second Report that "the 
formula contamed in paragraph 45 of the Seventh Report of the 
Committee on Subordinate Legislation, Second Lok Sabha, which 
has hitherto been adopted by the Government, should be followed 
in future also and if the Government COnsider it necessary to amend 
that formula in order to avoid relaying of rules under rule 234(2) 
of the Rules of Procedure and Conduct of Business in Lok Sabha, for 

2 
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.administrative convenience, it should clea'rly be provided therein 
that the right of the Houses to modify the rules shall extend to tire 
session immediately following the session in which the said period 
.of 30 days is completed." 

9. The above recommendation of the Committee was accepted· 
by the Ministry of Law and it had assured that the usual formula 
for laying of rules before the Houses of Parliament, as contained 
in paragraph 45 of the Seventh Report of the Committee, would be 
followed in future in all cases. 

10. The Rajya Sabha had experienced some administrative 
difficulties in connection with the compliance of requirements of 
the aforesaid model clause, because the first Parliament session of 
the year commenced sometime in February and the Lok Sabha con-
tinued to sit till all the financial business was completed in May, the 
-session of the Rajya Sabha, generally lasted till the end of March or 
thereabout. The Rajya Sabha met again (generally in April) for a 
session of short duration principally to transact financial business. 
When, therefore, rules were laid towards the latter half of the 
February-March Session, the period of thirty days was not comp-
leted in even two successive sessions, viz. February-March and 
April-May, because of which such rules had to be re-Iaid on the 
Table in the monsoon session till the period of thirty days was 
<:ompleted as stipUlated in the said clause. 

11. In view of the above administrative difficulties, the matter 
was examined by the Committee on Subordinate Legislation of 
Rajya Sabha in 1968. The Committee recommended in para 25 of 
its Fifth Report that "the existing 'laying formula' should be modi-
fied so as to provide that-

(i) the statutory period of 30 days might be completed in 
one session or two or more successive sessions; and 

(ii) the right to suggest modification in the 'Order' should 
extend to one additional session immediately following 
the session in which the period of 30 days is completed." 

12. In this connection, the Committee considered the following 
letter of the then Deputy Minister of Law (Shrl Mohd. Yunus 
Saleem): 

·See para 62 of FOUrth Report, COm'lllHee on Su'~ordinate Legislation, Third Lok 
Sabha. 
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"The Committee on Subordinate Legislation of the Rajya 
Sabha, in its 5th Report, presented on 19-8-1968, recom-
mended in Part III of its Report, thaot the existing formulll 
of laying of statutory rules before both Houses of Parlia-
ment has to be slightly amended, so that the statutory 
period of 30 days as obtained in the existing formula 
may be completed in one Session or "two or more succes-
sive Sessions". The existing formula was settled after 
the approval of the Committee on Subordinate Legislation 
of the Lok Sabha, by its 7th Report, presented on 22nd 
December, 1959. It is, therefore, necessary that the con-
currence of the Committee on Subordinate Legislation of 
the Lok Sabha is obtained, before the Government consi-
der to take steps to amend the formula in the manner 
suggested by the Committee on Subordinate Legislation 
of the Rajya Sabha." 

13. The Committee noted that there was no mention in the 
letter of the Deputy Minister of Law about the second part of the 
recommendation of the Committee on Subordinate Legislation of 
Rajya Sabha that the existing Model Clause shOUld be modified so 
as to provide that the right of Members of Parliament to suggest 
modiflca.tion in the 'Orders' should extend to one additional session 
immediately following the session in which the period of thirty days 
was completed. 

14. The representative of the Ministry of Law (Legislative 
Department), who was examined by the Committee at its sitting 
held on the 17th April, 1970, to seek further elucidation on the 
above point stated that it would have the effect of unneeessarily 
prolonging the matter. While explaining the implications of the 
provisions of the existing Model Clause for laying of Statutory 
rules before both Houses of Parliament, he informed the Committee 
thRt no difficulty haa been expe~nced by the Ministries in comp-
lying with the proviiions of the Model Clause so far as Lok Sabha 
is concerned, since all its Sessions are of more than thirty days 
duration. A difficulty has, however, been experienced regarding 
Rajya Sabha as its sessions in February-May period are of short 
duration and, therefore, the rules had to be re-laid in order 10 comp-
lete the stipulated period of thirty days. He further stated that 
Ministries concerned did not complain about any such diftieulties-



15. The Committee asked the representative the Ministry of LaW" 
to furnish a dra4:t of the revised Model Clause for its consideration,. 
together with a note discussinK the following points: 

(s) whether there should be a Statutory Instruments Act OIL 

the British pattern; 

(b) whether the Model Clause should be included in the-
General Clauses Act; and 

(c) whether the Model Clause, as it existed should continue. 

16. The Ministry of Law (Legislative Department), while ruling 
out the desirability of enacting a separate measure like the Statu-
tory Instruments Act on the British pattern or incorporation of the-
Model Clau£e in the General Clauses Act, in its Note"', has come to 
the conclusion that "the procedure that has hitherto been followed 
in this country for ensuring effective Parliamentary control has 
worked well and there is no special reason for making a departure 
from the present practice except to the extent necessary for modi-
fying the formula on the lines suggested by the Committee on 
Subordinate Legislation of the Rajya Sabha in view of the practical 
difficulties experienced by them, if the Committee on Subordinate 
Legislation of Lok Sabha concurs with the Committee of the Rajya 
Sabha." 

17. The Committee has noted vide para 14 above that Ministries 
cOIlcerned did not complain about any difficulty being experienced 
by them regarding the re-Iaying of rules before both Houses of 
Parliament. Moreover, the Ministry of Law (Legislative Depart-
ment) while dealing with the right of Members of Parliament to-
suggest modification in the 'Order' for an additional session imme-
diately, following the session in which the period of thirty days is 
completed (as suggested by Committee on Subordinate Legislation 
of Rajya Sabha) has stated in its Note" that in the revised Model 
Clause" ........ , ..... this right extends to the successive sessions 
during which the rules are to be laid before Parliament in order to 
complete the specified total period of 30 days. In the altered con-
text, it would not be necessary nor would it be advisable to extend 
the right to modify or annul to one more session after the successive-
sessions also. This would only result in the element of uncertainty 

·See para 15 of Appendix II . 
•• See para 6 of Apper.d~x II. 
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being continued for a longer period than is reasonably necessary for 
the purpose of enabling Parliament to exercise its effective control 
-over, subordinate legislation." 

18. The Commit1lee has further noted from the note furnished by 
ihe M;nlstry of Law (Legislative Department) that it did not consi-
der necessary to accept the recommendation of the Committee on 
Subordinate Legislation of Rajya Sabha in its entirety. Moreover, 
if the Committee approves the revised· Model Clause as proposed by 
the Law Ministry, it is not clear what would be the position so far 
.as the continuance of the present Model Clause in the existing Acts, 
which run into thousands, is concerned, particularly wlren the Law 
Ministry has ruled out the desirability of enacting a separate 
measure like the Instruments Act on the British pattern or inclu-
sion of the Model Clause in the General Clauses Act, to abviate the 
necessity of its being repeated in all Statutes which provide for the 
framing of rules, for aU times to come. 

19. Tbe Committee has considered the matter in all its aspects 
and dnires tbat the present Model Clause pro\'iding for laying of 
rulea before both Houses of Parliament as approved by the Com-
mittee on Subordinate Legislation in para 45 of its Seventb Report 
(Second Lok Sabha) should continue or in the aitel'lUltive tbe recom-
mendatlonl made by the RaJya Sabha, Committee on Subordinate 
Lerlslatlon should be accepted in its entirety. 

m 
CENTRAL CIVIL SERVICES (CLASSIFICATION, CONTROL 

AND APPEAL) RULES, 1965 

20. Dr. G. S. Melkote. M.P. and formerly 8 member of the Com-
wttee on Subordinate Legislation had raised the following points 
which were referred t') the Ministry of Home Mairs and Depart-
ment of Communications for furnishing their comments: 

(1) Appointment of Inquiry Officers to conduct oral inquiry 
into the charges levelled against delinquent officers under 
C.C.S. (C.C.A.) Rules, 1965; and 

(it) Powers to suspend delinquent officers-scope and limita-
tions-under rule 10 of C.C.S. (C.C.A.) Rules, 1965. 

21. The CornmJttee considered the foJlowing replies furnished 
oy the Ministry of Home Affairs and Department of Communica-
tions respectively: 

-.-.. _. ------ ----------
• S,. pan 3 of Appencl:x II. 
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1. Ministry of Home Affairs 

U(i) This Ministry is not aware of any cases where a Class 
III Officer had been appointed to inquire into charges 
against another Class III Officer. If there are any cases 
where this has happened, they could be looked into if 
specific instances are brought to notice. 

The suggestion that all cases requiring inquiry under C.C.S. 
(C.C.A.) Rules, 1965, should be handled by the Central 
Vigilance Commiscion through the Commissioners for 
Departmental Inquiries will, in view of the number of 
such cases being very large, involve considerable expan-
sion in the Central Vigilance Commission which may not 
be commensurate with the object to be achieved. Under 
the existing arrangements, even in the case of gazetted 
officers. only such cases are referred to the Central Vigi-
lance Commission for inquiry in which integrity of the 
officer is involved. Other cases of even gazetted officers 
are handled in the Ministry /Department concerned 
through the agency of officers of appropriate rank 
appointed to conduct the inquiry. 

Paragraph 22.4 of Chapter X of the Vigilance Manual provides 
that the officers to be selected as Inquiry Authority should 
be sufficiently senior in rank and one who is not suspected 
of any prejudice or bias against the accused officer and 
had not occasion to express opinion on merits of the par-
ticular case at any earlier stage. Instructions have also 
been issued, vide this Ministry's a.M. No. 39/40/52-Ests., 
dated the 4th October, 1952, which inter alia lay down 
that:-

(i) in each Ministry or Department. a specified officer 
or officers of the appropriate rank shalI be nominated 
and earmarked for the purpose of conducting all the 
departmental inquiries arising within that Ministry / 
Department. 

(ii) as soon as occasion arises for taking up such an inquiry, 
the nominated officer will be relieved of his normal duties 
to such extent as may be necessary to enable him to :ie-
vote full and careful attention to the completion of the 
inquiry; and 

(iii) the nominated office."rs should familiarise themselves 
with the rules and essential procedural reqUirements 
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and maintain close personal contacts with the Ministry 
of Home Affairs to enable them quickly to resolve any 
cbubts or difficulties which may arise. 

In other words, there already exist instructions to the effect that 
there should be in each Ministry /Departmt!ut officers espe-
cially nominated for the purpose of conducting departmen-
tal inquiries and that such officers can, wheJl necessary, be 
made exclusively or largely concerned witn the matter of 
conduct of inquiries alone. 

(ll) this Ministry has already issued orders vide O.M. No. 
43/56/64-AVD, dated the 22nd October, 1964, 221/18/65-
AVD, dated the 7th September, 1965, 16.th February, 1966, 
regarding the circumstances under which a Government 
servant may be placed under suspension and the need for 
qUick decision on cases of officers under suspension. 

In respect of the treatment of the period of suspension under 
various circumstances after the conclusion of the inquiry 
the undersigned is directed to invite the attention to 
F.R. 54 and Government of India decisions thereunder 
which provide for the regularisation of the suspension 
period." 

II. Department of Communications 

U(i) The authorities competent to place a Government 
servant under suspension are clearly laid down in Rule 
10 of CCS (CCA) Rules 1965. -The present position is 
that any authority which is competent to impose a minor 
penalty on a Government servant is competent to sus-
pend him. It is not a fact that the suspensions are res-
tored to as a matter of routine or that Government ser-
vants are kept under suspension indefinitely. In fact the 
entire position of the officials of the P&T Department 
continu~ng under suspension was reviewed recently at 
a high level under the directions of the Minister and it 
was seen that officials were not kept under suspension 
unnecessarily. Further. orders indicating the guidelines. 
for placing an official under suspension already exist 
(vio Ministry of Home Affairs O.M. No. F. 43j56/64-
A VD, dated 22nd October. 1964) which envisage that pub-
lic Interest should be the guiding factor in deciding to-
place a Government servant under suspeDlion and the-
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disciplinary authority should have the discretion to de-
cide this taking all factors into account. These orders 
even indicate broadly the circumstances in which a dis-
ciplinary authority may consider it appropriate to place 
a Government servant under suspension. Thus, it is 
clear that elaborate rules/orders already exist within the 
framework of which officials are placed under suspen-
sion. Again, under CCS (CCA) Rules these officials have 
got a right to appeal or to submit a petition against their 
suspension to the P&T Board/President. In a vast and 
widely spread public utility department like the P&T 
administration has to be widely decentralised. It is 
essential that in respect of officials dealing with the 
public, handling cash and valuables and the 
P&T Traffic, the powers to suspend Should be 
exercised by the authority competent to impose 
minor penalties rather than remote authorities 
empowered to impose major penalties. A high 
standard of conduct on the part of the officials is essen-
tial in order to ensure public confidence in the P&T 
transactions. Since, every appointing authurity is re-
quired to submit a monthly report of suspensions to the 
next higher authority and finally to the Heads of P&T 
Circles, the case i3 reviewed with a view to ensure that 
suspensions are not prolonged or resorted to unneces-
sarily. AS regards the treatment of the period of suspen-
sion the provisions of F.R. 54 are quite clear. 1£ after the 
conclusion of the disciplinary proceedings/criminal pro-
ceedings the competent authorities are of the opinion 
that the Government servant has been fully exonerated 
or that his suspension was wholly unjustified, the Gov-
ernment servant shall be given full pay and allowances 
to which he would have been entitled but for his suspen-
sion. The rate of subsistence allowance is also reviewed 
after 12 months of suspension under the provisions of 
F.R. 53 and if the period of suspension has been pro-
longed for reasons not directly attributable to the Gov-
ernment servant, the rate of subsistence alloVlance is in-
creased. So far as the treatment of period of suspension 
as leave is concerned, proviso to sub-rule (5) of F.R. 54 
clearly states that if the Government servant so desires 
the competent authority can direct the period of absence 
from duty to be converted into leaye of any kind due 
and admissible to the Government seL"" rant. 



10 

From the above, it is clear that there are definite and positive' 
detailed instructions/rules which have been laid down spe-
cifying the circumstances under which a Government 
servant may be placed under suspension and how the 
period of suspension should be treated. As such there does" 
not appear to be any need to frame any aAiditional rules to 
govern the procedure to be adopted in the matter of placing 
an official under suspension or for regulpting the period 
of suspension. 

(U) Rule 14(2) of CCS (CCA) Rules, 1965 envisages holding 
of an inquiry either itself by the disciplinary authority 
or appointing an authority to inquire into the truth of 
any imputations of misconduct or misbehavour against a 
Government servant. Sub-rule 5 (a) ibid., states that on 
receipt of the written statement of defence the discipli-
nary authority may appoint an inquiring authority to 

enquire into such of the articles of charge as are not ad-
mitted by the Government servant in his written state-
ment of defence. Thus the exact terminology used in 
the Rules is 'Inquiring authority' and not 'Inquiry Officer'. 
It does not, therefore, necessarily mean that the person 
appointed to inquire into the charges should invariably 
be a gazetted officer. In a vast organi&"ation like the P&T 
spread over every nook and corner of the country it is 
obviously not possible to have all Inquiry Officers of the 
rank of gazetted officers especially when even the disci-
plinary authorities are non-gazetted officers. It is also 
not practicable to have Inquiry Officers on the pattern of 
Commissioners for Departmental Inquiries existing in the 
Central Vigilance Commission who are utilised for inquir-
ing into the cases against gazetted officers involved in 
Vigilance cases to inquire into cases against Class III and 
Class IV officials of the P&T Department looking into a 
very large number of such cases and the vastness of the 
country. In a Postal Division with about 30-40 Supervis-
ing OftlciaIs in Class III, 300 clerks, and an equal number 
of Postmen and Class IV staff, there is only one gazetted 
officer to supervise the work of all the officials. Similar 
is the case in the Engineering and other Arms of the de-
partment though the number of Class m is less. It is 
not, therefore, physically possible to appoint a gazetted 
Oftlcer as Inquiring AuthOrity. 

The present procedure of entrusting the enquiry to a Class m 
official (higher in status compared to the accused) has 
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stood the test of time and the department have 
not heard any complaints or defects from any circle 
so far. In fact, the principle of ~electing a sufficiently 
senior officer in rank to the official against whom an in-
quiry is being conducted to function as Inquiring autho-
rity is invariably followed in the department. It is nc.I'-
a fact that the delinquents do not get full justice at tl)e 
hands of inquiring authority of non-gazetted status for 
the simple reason that the latter has to base his findings 
on the basis of the evid~nce adduced before the inquiring 
authority before deciding to agree or -disagree with· 
the fiindings of the inquiring authority that the allega-
tionslcharges are established against the delinquent. 
Provision exists in CCS(CCA) Rules for preferring an 
appeallpetition and the points of injustice or irregularities 
committed during the inquiry can be brought out there. 
It is pertinent to mention here that even in the case of 
gazetted officers all cases are not entrusted to the Com-
missioners for Departmental Inquiries but only cases 
involving Vigilance angle or integrity of the delinquellt 
officer are handled by them. 

It is pertinent to mention here that recently the question of 
amendig rule 14(2) of CCS(CCA) Rules, 1965 so that ordi-
narily an officer not lower in rank than the accused or an 
Inspector of Post Offices, whichever is higher, is appoint-
ed as the Inquiring authority, was considered in consulta-
tion with the Ministry of Home Affairs and it was held 
that though rule 14 (2), ibid, did not specifically prohibit 
the appointment of an officer who is junior in rank to the 
delinquent officer against whom an inquiry is being con-
ducted, the Central Vigilance Commission had already 
made in clear in their Vigilance Man·ual that the official 
selected to conduct an inquiry should be sufficiently senior 
in rank to the delinquent official. It was, therefore, felt 
that there was no necessity to amend rule 14 (2) ibid· 
as that might create difficulties in cetrain organisations 
in which se~or officers may not be available for appoint-
ment as the Inquiring authority. In the circumstances, 
the suggestion made regarding appointment of Inquiring· 
authorio/ cannot also be accepted." 

22. The ComDiittee agrees that it may not be possible to entrust 
always inquiries against delinquent oflicers to -Gazetted Oflicers as· 
the Department of Communications Iuts under its employment a' 



w,e number 'Of -pen0D8 spread lWer the 'eIltire e01llltry. But the 
£ommittee stl'ODlly feels that the inquiries should be conducted 
by aD OfIIcerwbo is .utIleieutly senier to the ofIicer whose conduct 
is heiDI' inquired into. Inquiry by a junior officer, the Committee 
'feels, CaDDOt command eoaBdenee wbicll it aeserves. 

IV 

ALL-INDIA SERVICES (LAYING Oli' J.~~ULATIONS BEF, __ 
PARLIAMENT) BILL, 1969 

23. The All-India Services (Laying of Regulations before Parlia-
ment) Bill, 1969 (as passed by the Rajya 'Sabha on the 25th Novem-
ber, 1969) and presently before Lok Sabba provide for laying 
before Parliament of the regulations made under the All-India 

Services Act, 1951 (61 of 1951), and for certain other matters con-
nected therewith. -The main purport of the Bill, as stated in the 
:statement of Objects and Reasons appended to the Bill is as follows: 

"Some of the rules made under the All-India Services Act, 
1951, empower the Central Government to make regula-
tions in respect of certain matters. Sub-section (2) of 
section 3 of the said Act provides only for the laying of 
rules before Parliament. Consequently regulations made 
up to 1st July, 1967, were not laid before Parliament. 

As. however. the regulations form an integral part of the 
rules, it was felt that it would be appropriate to lay the 
regulations before Parliament in the same manner as the 
rules are laid. The Bill provides for the laying of regu-
tions also before Parliament and, in addition, it seeks to 
validate the regulations (made prior to 1st July, 1967) 
which have not been laid before Parliament. Incidental-
ly. the Bill also' provides for the laying of the rules and 
regulations before Parlaiment for a period of thirty days 
instead of fourteen days as at present." 

'24. Clauses 2 and 3 of the aforesaid Bill provide as follows: 

2. In this Act, 'regulation~ means a regulation made before 
-oet'l~ i the commencement of this Act by the Central Govem-
tion. ment under any of the provisions of the rules framed 

under the All-India Services Act, 1951. 

3. Every regulation shan be la;(I as soon as may. be, after 
... y·~ .... r the commencement of this Act, before eac;h House of 
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~~'~~itions Parliament while it is in session for a total period of 
'Parliament. thirty days which may be coniprised in one session or in 

two successive sessions, and if, before the expiry of the 
session in which it is so laid or the session immediately 
following, both Houses agree in making any modification 
in the regulation or both Houses agree that the regula-
tion should not be made, the regulation shall thereafter 
have effect only in such modified form or be of no effect, 
as the case may be; so, however, that any such modifica-
tion or annulment shall be without prejudice to the vali-
dity of anything previously done under that regulation: 

Provided that nothing contained in this section shall apply 
to any such regulation which has already been laid before 
each House of Parliament." 

25. The Committee noted that all regulations made by the Cen-
tral Government before the commencement of the aforesaid Act, 
under any of the provisions of the rules framed under the All-India 
Services Act, 1951 and which have not been laid so far before each 
House of Parliament are also to be laid before each House of Par-
liament irrespective of the fact whether those regulations are still 
in force or not. The Committee felt that in the case of such regu-
lations which would not be in force at the commencement of the 
Act, there appeared to be no necessity of their being laid on the 
Tables of both the Houses as it would be infructuous for the House 
or the Committee on Subordinate Legislation to eXHcise scrutiny 
over such regulations. The Ministry of Home Affairs who was 
asked to amend suitably the definition of 'regulation' as contained 
in clause 2 of the aforesaid Bill so as to make it clear that such 
regulations, which were made before the commt;ncement of the 
Act and which were not in' force, were not requited to be laid on 
the Table of the House, stated as under: 

.. . . . the Bill has been introduced to provide for the laying 
of regulations before the Parliament and also to validate 
the regulations made prior to 1st July, 1967 which have 
not been laid before the Parliament. The definition of 
the term 'regulation' has been so worded as to cover all 
the regulations made before the c6ifuil~ncement of the 
Act. Clause 3 of the Bii1 ptovides fotthe laying of' all 
regulations which have not been so laid before irrespec-
tive of the fact whether the regulations ate in force or 
not. Clause 4 affords validity to all such regulations and 
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also indemnity to the actions taken by the Central Gov-
ernment in accordance with such regulations. In case 
the definition of the term 'regulation' is modified, as sug-
gested by the Committee on Subordinate Legislation to 
provide only for the laying of such regualtions as are still 
operative at the time the Act comes into force, the vali-
dity and indemnity conferred by clause 4 will be restrict-
ed to those regulations which have been laid in pursu-
ance of clause 3. In that case, those regulations, made 
prior to 1st July, 1967 and no longer in force, will not be 
covered by clause 4. It would thus be seen that the-
purpose for which the Bill has been introduced will not 
be fully served in case the suggestion to amend the defi-
nition of the term 'regulation' is accepted." 

26. The matter was further examined in the light of the above 
reply and the Ministry of Home Affairs was requested to state whe-
ther the objective underlying the aforesaid observation of the Com-
mitt~ could be achieved, if clause 3, instead of the dpfi-
nitton of 'regulation' as contained in clause 2 of the above Bill, was 
suitably modifled so as to exclude the necessity of laying those 
regulations before the Houses which were no longer in force and 
were not laid earlier, without disturbing the 'Protection granted to 
such regulations under elapse 4 of the Bill. In this connection, the 
Committee has considered the following reply of the Ministry of 
Home Aftairs, in which it has agreed with the foregoing sugges-
tion: 

" ... the objective underlying the observation of the Committee 
on Subordinate Legislation, viz., that the l"o::!guhitiOns which 
are no longer in force need not be laid before the Parlia-
ment could be achieved by amending clause 3 of the Bill. 
The Lok Sabha Secretariat may please indicate whether 
action may accordingly be taken to move an amendment 
lO clause 3 of the Bill" 

Z'1. TIle Committee recommends that the Ministry of Home Aftairs 
should brine forward • suitable amendment to Clause 3 of the All-
lDdia Serviees (LayiDe of Repiationa before Parliament) BUI, 1_ 
(as passed by Rajya Sabha on the 25th November, 1969) so that 
"layiDa" of repaltioDs before Parliament which are DO longer in 
force is avoided. 
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V 

RULES RELATING TO ISSUE ETC. OF LICENCES UNDER THE 
EXPLOSIVES RULES, 1940 

'28. During the course of examination of the Explosives Rules, 
1940, as amended from time to time, the following two points were 
.noticed: 

(i) there was no provision in Rules 92 and 93, ibid, requiring 
the licensing authority to give an opportunity of being 
heard to the applicant, before his application for amend-
ment or renewal of licence was rejected or to a licence-
holder before his licence was suspended or cancelled, and 
if the Central Government happened to be a licensing 
authority, even the requirement of recording the reasons 
in writing had been dispensed with; and 

(ii) the fee to be charged for the grant of licence, etc, for pur-
poses specified in column 3 of Schedule IV of the said 
Rules, was not mentioned against serial Nos. 8 and 9 in 
column 5 thereof and it was left to be prescribed by the 
Central Government, but it was not clear whether such 
fee would be prescribed by a general notification publish-
ed in the Gazette or prescribed from time to time by 
ad hoc Orders of the Central Government. 

29. On 3rd May, 1968, the matter was referred to the erstwhile 
Ministry of Industrial Development and Company Affairs (De~al't­

ment of Industrial Development). Inviting its attention to the sug-
gestion of the Committee on Subordinate Legislation in regard to 
the Paradip Port Harbour Craft Rules, 1967, contained in para 26 
of its First Report (Fourth Lok Sabha), the Ministry was requested 
to provide in the Explosives Rules, 1940, that every licensing autho-
rity would give an opportunity to a licence-holderlapplicant of being 
heard and record the reasons, in writing, for passing an order adver-
sely affecting him. The Ministry was also requested to clarify 
whether the fee left to be prescribed by the Central Government in 
respect of serial Nos. 8 and 9 in column 5 of Schedule IV of the said 
Rules would be prescribed by a general notification published in the 
Gazette or by ad hoc orders issued from time to time by the Central 
Government. . " 
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30. After protracted correspondence, the Ministry had furnish-
ed ~he following reply on t~e 30th December, 1968: 

" .... in regard to the fees to be ciiarged for the grant of a 
licence etc., the scale of fee has been given in Schedule IV 
to the Explosives Rules against each article, except in the 
case of licences in Special Form granted under articles 8 
and 9. The Govemll\ent of India had set up a commi~ 
to suggest, inter alia revision of the Explosives Acts and 
Rules. This Committee has already considered the mat-
ter and recommended that a standard scale of fee should 
be prescribed for the purpose. This recommendation is 
under consideration of this Ministry. In regard to the 
issue raised in paras 1 and 2 of the (L.S.3.) memorandum, 
a further communication will follow as ~he matter is being 
examined in consultation with the Ministry of Law." 

31. On the matter being· pQrsued further, the following reply was 
received from the Ministry on the 30th August, 1969:-

co •••••• it has since been decided in consultation with the Minis-
tries of Home Affairs and Law to amend the Explosives 
Rules, 1940 as suggested in their (Lok Sabl1a Sectt.) O·M. 
of 3rd May, 1968, to meet the observations of the Com-
mittee on Subordinate Legislation in this regard. Further 
steps are being taken to amend the rules as decided in 
consultation With the authorities concerned. 

As regards the point relating to the fees to be charged for 
grant of licence etc. mentioned in para 2 of their (Lok 
Sabha Sectt.) O.M. of 3rd May, 1968, the position has 
already been intimated to them vide this Ministry's O·M. 
of even number dated the 30th December, 1968. In this 
eonnection it may further be stated that the recommenda-
tions of the 'Explosives Committee in this regard as mem-
tioued in the above O.M. have since been accepted by 
Govemment and steps have already been initiated to im-
.,lement the same." 

32. 4a the above replies of the Ministry did not indicate any t\eft-
&Me aDd dear !.me of action whicb the Ministry had decided llf) -tol-
low In napect of the aforetaid points, the matter was pUnl18fi further 
pd the following reply was fumiahed by the Ministry f)D the 28th 
.pril, tDle: 

II ••• .As regards the point relating to the laying down of a 
standard scale of fees to be charged for the grant of a 
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licence etc., you may please refer to this Ministry's O.M& 
of even number dated the 30th December; 1968, and 30th 
August, 1969, from which it would be observed that the 
Explosives Rules, 1940, contain all the standax:d scales of 
fees to be charged for the grant of licences etc. except for 
special form licences under Article 8 of Schedule IV to 
these Rules. The Central Government have, ho~ever, 

separately prescribed fees for Special Form Licences with ' 
effect from 11th March, 1950, and the 'lame art! being 
charged for such licences. The fees for such licences are 
also proposed to be included in the rules itself when the 
Explosives Rules are revised on the basis of the recom-
mendations of the Explosives Committee. If, however, it 
is felt that fees for Special Form licences should also be 
provided in the rules without waiting for the revi&ion of 
the Explosives Rules, appropriate action will be taken 
immediately for amending the rules on hearing from you. 

As regards the amendment of the rules for making a provision 
that every licensing authority shall give an opportunity of 
being heard and record reasons, in writing, for passing an 
order adversely affecting a licence holder/applicant, the 
Lok Sabha Secretariat have been informed vide this Minis-
try's O.M. of even No. dated the 30th August, 1969, that 
a decision to this effect has been taken and further steps 
are being taken to amend the rules. In this connection, I 
am forwarding herewith a copy of notification No. 38 (1) /67 
LI(I), dated the 18th December, 1969, proposing amend-
ments relating to the no-objection certificates issued by the 
District Authorities. This amendment will be finalised as 
soon as some suggestions received from the, Government 
of West Bengal in this respect, have been examined and 
clarified. 

Any other amendments which may be necessary to meet the 
observations of the Committee on Subordinate Legislation 
will also be made as soon as these points are further exa-
mined in consultation with the eoncerned authorities." 

33. The Committee has noted from the above reply that even after 
two years of correspondence, the Ministry has not indicated any spe-
cific line of action which it intended to take to amend Rules 92 and 
93 of the Explosives Rules, 1940. Nor has it furnished any clarifica-
tion for not mentioning in column 5 of Schedule lV, the amount of 
fee to be charged for grant of licence etc, for purposes apecified in 
column 3 against Serial Nos. 8 and 9. The Ministry has also not 
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explained whether such fees would be prescribed by general notifi-
cations or by ad hoc orders. As far back as on the 30th December, 
1968, the Ministry had stated that the recommendation made by the 
Explosives Committee (which was set up by Government to suggest, 
inter alia revision of the Explosives Acts and Rules) to prescribe a 
standard scale ot fee for the purpose was under consideration. But so 
far no action seems to' have been taken by Gorernment to provide a 
&:eale of fee in the Rules, as the Ministry has stated in its latest reply 
of 28th April, 1970 that ''if, however, it is felt that fees for Special 
Form licences should also be provided in the rules, without waiting 
for the revision of the Explosives Rules, appropriate action will 
be taken immediateiy for amending the rules on hearing from you". 

34. As regards the other point, the Committee has noted that the 
Ministry has stated in their O.M. of 30th August,' 1969, that further 
steps are being taken to amend the Explosives Rules, 1940, with a 
view to meet the observations of the Committee on Subordinate 
Legislation, 88 decided in consultation with the authorities concern~ 
ed. The Committee has also noted that the Ministry, while inviting 
attention to this O.M., has forwarded a copy of notification dated 
18-12-69, containing draft amendment to the Rules relating to the 
refusal of 'No Objection Certificates' to be issued by the District 
Authorities, which has no relevance to the points referred to the 
Ministry and under consideration of the Committee. 

35. The Committee examined the representative of the Ministry 
of Industrial Development, Internal Trade and Company Affairs 
(Department of Industrial Development) at its sitting held on the 
30th July. 1970. During the course of his evidence, the representa-
tive agreed that rules 92 and 93 of the Explosives Rules, 1940 in their 
present form, denied certain rights to the applicants when their 
applications for amendment or renewal of licence were rejected or 
their licences were suspended or cancelled. He informed the Com-
mittee that the aforesaid rules were examined by the Ministry in 
consultation with the Ministries of Home Affairs and Law in the 
light. of the o~rvations made by the Committee on Subordinate 
Legislation in para 26 of its First Report (Fourth Lok Sabha) :;nd 
necessary notifications were issued on 29-7-1970, which modified the 
existing provisions contained in J ulN 92 and 93 and Article Nos. 8 
and 9 of Schedule IV appended to the Explosives Rules, 194(). 

36. The representative of the Ministry further told the Committee 
that the draft rules had been published in the Gazette of India for 
the information of all persons likely to be affected thereby and cal-

. ling for any objections or suggestions from them within a month. 
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In the Rules, it has now been provided that not only an opportunity 
of being heard should be given to the party whose application for 
licence was being refused or the licence was being suspended or can-
celled, but the order so given should be recorded in writing and that 
person also had a right to appeal against such an order. But with a 
view to minimise unnecessary litigation, an opportunity of being 
heard was not to be given to a party (i) whose licence was being 
suspended for violation of any of the provisions of the principal Act 
'Or the Explosives Rules, 1940, or of any condition contained in such 
Jicence and if in the opinion of the licensing authority, such a vio-
lation was likely to cause danger to the public; and (ii) whose licence 
was being suspended or cancelled by the Central Government, if it 
considered that in the public interest or in tlie interests of the secu-
rity of, the State, such an opportunity should not be given. Again, 
no copy of the order suspending or cancelling a licence by the Cen-
tral Government would be given to the licence-holder, if the reasons 
for such suspension or cancellation could not be disclosed in the 

public interest or in the interests of the security of the Stare. 

37. When asked why it should not be made clear in the rules 
that it was necessary for the licensing authority to give a speaking 
'Order to the licence-holder at the time of suspension or cancellation 
of this licence in the public interest, the representative agreed that 
it would be examined and incorporated in the rules along with sug-
gestions received from other persons in this behalf. 

38. As regards dispensing with the practice of obtaining a 'No 
Objection Certificate' from the District Authority for the renewal of 
licences as suggested by the Explosives Committee, the representa-
tive of the Ministry stated that no final decision had been taken in 
this regard. But, generally the view of the Government in this 
particular matter was that the period of 'No Objection Certificate' 
must spread over a longer period than it was at present. He fur-
ther assured the Committee that the Government did not want to 
suspend the rights of the individuals in respect of their trade and 
commerce and at the same time it was felt that if the licensing autho-
rity was wrong or had over-exceeded its authority, the aggrieved. 
party must have a right to seek redress. 

39. When asked to· state the reasons for delay (more than .t1Ir~ 
years) in amending the relevant rules, the representative of tiftll 
Ministry explained that it took a longer time.. than it should have 
taken in getting the above rules vetted from two or three Minis-
tries/Departments. 
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40. The Committee regrets to observe that it took Government 
more tban twe years to issue draft rules for amending rules 92 and 
93 and Article Nos. 8 and 9 in ScWule IV appended to the Explo-
sives Rules, 1940. Even the cODllDUDications received from Govern-
ment did not give straight replies to the queries raised by the Com-
mittee. The Committee deplores this tendency on the part of a 
Mioiatry of the Government of India to treat queries from a Parlia-
meQtary Committee in such a light-hearted manner. 

11. The Committee is not eonvinced with the explanation given 
by the representative of the Ministry during the course of his evi-
dence that 'it took a loqer time than it should bave taken jn getting 
the rules vetted f!'OBl two Or three Ministries/Departments', particu. 
larly when the, draft rules have ..... publisbed in the Gazette only 
on the 29th July, 1970, i.e. one day before the Ministry was SUmb1oD-
ed to appear before the Committee for evidence. The Committee 
feels that Government should bave taken prompt action wben it was 
brought to its, notice that the RlIIes framed by it denied the appli-
cants/licence holders an opportunity of being heard when their appli. 
cations for amendment or renewal of licences were rejected or their 
licences were suspended or cancelled. . 

42. In regard to 'No Objection Certificate', the Committee feels 
that Government should satisfy itself from all angles before the 

ll'aDt of a licence on the basis of such a Certificate. But once a 'No 
Objection Certificate' has been granted, Government should see that 
no hurdles are placed in the way of a licensee for setting up and 
rannlq explosives factories. The Committee recommends. that the 
period of 'No Objection Certificate' should spread over a longer period 
than what it is at present. 

43. The Committee also recommend" that a provision should be 
made In the Explosives Rules, 1940. making it incumbent on the 
Licensinr Authority to give a speaking order to the licence-holder, 
whose Beene. is suspended or cancelled so that be may know tbe 
reasons for such an order and may seek 1.... remedies, if he so 
desfres. 

VI 

THE SEEDS RULES, 1968 (G.S.R. 1632 of 1968) 
44. During the course of examination of the Seeds Rules, 1968 

(G.S.R. 1632 of 1968), it was noticed that no remedy had been pro-
vided fot dealing with persons who sold or suppUed seeds which 
did not conform to the minimum limits of germination and purity, 
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.as specified by the Central Government under Section 6 of the 
Seeds Act, 1966. It was felt that the absence of such a penal pro-
vision might increase activities of such persons and thus lead to 
the devastation of crops of farmers. There was also no provision 
for dealing with the persons conniving with Seed Inspectors or 
other officers for securing false certificates regarding marking or 
labelling of seeds. 

45. The Committee took up the matter with the Ministry of Food, 
Agriculture, Community Development and Cooperation (Depart-
ment of Agriculture), who in reply inter alia staetd as below: 

" .... The Act does not provide for compensation for any loss-
es suffered by the farmer who buys sub-standard sep.ds. 
Such compensation can be claimed by the suffering farmer 
only under the civil laws. The absence of such provi-
sions is not on account of any error or short sightedness. 
Such a ~ubstantive provision cannot be introduced in the 
Rules without any provision in the Act to that effect. 

The law seeks to protect the farmer upto the point of ensur-
ing that seed of the important and significant kinds and 
varieties is sold under proper labelling observing mini-
mum standards. It does not go beyonQ. that. 

There is also no punitive provision for dealing with persons 
conniving with officers for securing false certificates re-
garding labelling of seeds, etc. As far as the Govern-
ment servants involved ¥e concerned such punishment 
can be meted out under Departmental Rules and Regula-
tions. Besides the general criminal laws are also appli-
cable to these cases. The same goes for the non-ofticials 
involved in such practic~s. It does not appear to be 
necessary, therefore, to make separate provisions in the 
Act'~ 

46. The representative of the Ministry of Food, Agriculture, 
C.D. and Cooperation (Department of Agriculture), who was exa-
mined by the Committee on the 30th July, 1970, on this issue stated 
that it was difficult to establish that the farmer had lost his crop or 
had sustained loss or damage only due to the supply of defective 
seeds. A crop could be damaged due to various other factors such 
as quality of soil, not storing of seeds under proper climatic condi-
tions, etc. Citing an example of maize seed'~ the witness stated 
that when the maize seed was introdu~ed..Jl~ctions were that the 

PARLlf!M':NT L1\j~ . ' , 
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seeds should be planted 4cm. deep. But when some of the farmers 
planted those seeds 4" deep instead of 4cm., the result was that 
there was no germination. 

47. Asked how it could be ensured that the farmer got seeds 
.according to the 'Truthful Label' and that on the container, germina-
tion percentage, percentage of purity and lot number etc. were 
indicated so that in the case of a failure, the farmer could complain 
to the Seed Inspector, the representative of the Mini&try stated that 
under section 6 of the Seeds Act, 1966, the dealer had to fulfil cer-
tain requirements. He had to shoW on the label what he was sell-
lng, the percentage of germination, etc. He told the Committee 
that till now there was no such legislation under which any action 
could be taken against the dealer for selling sub-standard seeds. The 
purpose of the present legislation was to protect the farmer from 
being exploited by an unscrupulous dealer who sold sub-standard 
seeds. Under the Seeds Act, the Inspectors were expected to take 
samples from the dealers' shops on the complaints made to them 
and after their analysis action under section 19 of the Act could 
be taken. The witness, however, admitted that it was very diffi-
cult to prove in a court of law that a farmer had suffered loss only 
because of defective seeds. 

48. Asked whether it was possible to giye any batch number 
etc. to the seed container as was being done in the case of drugs 
and pharmaceuticals where each drug had a batch number and if 
one samp~ was found defective then the wQ.ole batch wa~ taken out of 
market and it was also being indicated on the drugli that these 
would not be effective after certain date, the representative of the 
Ministry stated that they would consider that. He, however, added 
that drugs stood slightly on a difterent footing because those were 
produced in a factory, whereas seeds were grown by a number of 
growers. It was difficult to trace out the origin of seeds. More-
over, the labels on the containers mentioned the period of viabiUty 
and the dealers were required to get their seeds retested before 
they put them up for sale agian and if in storage the viability had 
gone down, then the new percentage of germination had to be men-
tioned on the label. The measures like truthful labelling. selling-
of seeds in a container and voluntary certi1ication were provided in 
the Seeds Act to protect the interest of a farmer. 

49. Explaining the procedure for selling seeds, the representa-
tive of the Ministry stated that the dealer was not bound to sell 
seeds In a Government container. At present certification was 
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voluntary. A dealer was not bound to sell certified seeds only. 
The Seeds Act only prohibited the sale of seeds without truthful 
labelling. The label was not issued by the Government as> the Act 
was modelled on U.S. lines where the accent was only on truthful 
labelling. 

50. While the Committ~e agrees that failure of a crop cannot be 
attributed only to the quality of seeds as it could be due to many 
other reasons, nevertheless, it considers that Government should 
take all possible measures to ensure that a farmer is not supplied 

with defective seeds and some safeguard to this effect should be 
made in the Seeds Rules, 1968. 

VII 

IMPLEMENTATION OF RECOMMENDATIONS 

(i) QUESTION OF TREATMENT OF EXPENSES INCURRED BY A MEMBER OF 
PARLIAMENT IN THE DISCHARGE OF HIS DUTIES AS SUCH MEMBER 
AS AN ALLOWABLE EXPENDITURE FOR PURPOSES OF INCOME-TAx 

51. The Committee, after reconsidering the above matter had 
agreed vide para 17 of its Fifth Report (Fourth Lok Sabha) to the 
.mggestion made by the then Minister of State in the Ministry of 
Finance (Shri P. C. Sethi) that a standard deduction of Rs. 100 
per month as the minimum under Section 57 (iii) of the Income-tax 
Act, 1961, might be treated as an allowable expenditure incurred 
by a Member of Parliament in the discharge of his duties as such 
member for purposes of income-tax. The Committee notes that 
the Ministry of Finance (Central Board of Direct Taxes) 4as issued 

instructions in this regard to all the Commissioners of Income--tax 
for their guidance. . 

(ii) ALL-INDIA SERVICES (FIXATION OF CADRE STRENGTH) REGULATIONS 
PROVIDING FOR 'CENTRAL DEPUTATION RESERVE' 

52. The Committee had observed in para 11 of its Fifth Report 
(Fourth Lok Sabha) that it should not be difficult for the Ministry 
of Home Affairs to lay down the nomenclature ot the 'Central De-
putation Reserve Posts' in each Regulation fixing cadre strength of 
various All India Services. This would go a long way in regulat-
ing properly the periods of tenure of officers brought from States 
on deputation for manning posts under t~ Central Government 
and to eliminate any element of favouriti5m which might creep 
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in at the time of allocation of such posts and the incumbents there-
of to the various Central Ministries. The Committee also saw no 
reason why it should not be possible for Government to fix the 
tenure in respect of officers appointed to the posts above Joint 
Secrtary's rank in the interest of providing healthy and clean ad-
ministration. The Committee considered that the duration of 
tenure in one post should be kept in view while sanctioning another 
tenure to the same incumQent against the next higher post. 

53. In this connection, the Committee considered the follOWing 
reply received from the Ministry of Home Affairs: 

...... the recommendation .... that posts included in the Cen-
tral Deputation Reserve should be shown by nomencla-
ture has been re-examined and this Ministry is still of 
the view that it would not be feasible to give the t=re-
ctse nomenclature of the posts which would be manned 
by the officers brought on deputation to the Centre. Re-
larding the recommendation that tenure should also be 
fixed in the case of officers appointed to posts above the 
rank of Joint Secretaries the scheme for staffing the 
tenior administrative posta under the Centre already 
lays down that officers who are borrowed for appoint-
ment to the posts of, or equivalent to, Joint Secretal"ies 
and Secretaries will reve{t to their cadres on the expiry 
of a period of five years. There were no posts in the 
State equivalent in pay and status to the post of Secreta-
ries and Additional Secretaries in the Government of 
India. It is mainly becau&e of this that this rule has not 
been enforced in the case of the posts of Additional Sec-
retaries and above. The position regarding periods of 
tenure in various posts are now propoied to be fixed 
under statutory rules." -

K. The CeIDmittee has eonaidered the above reply of the Minis-
try of Home Affairs, but bas not beeD able to agree to its views. 
The Comaittee, therefore, reiterates ita earUer l"ftommendation 
.... iD pua 11 of Fiftll Report (Fourth Lok Sabha) that tbe Minis-
try of Home Main should lay down the nomenclature of tbe 'Cen-
tral Deputation Reserve Posts' in each Regulation fixing cadre 
*'-Ith 01 various AU India Services. The CoDUDittee desires tbat 
Me'.~ ameadments la this reprd be made in the AD India 
Senlee. (Fbatiea of. Cadre Streqth) BeculatiODS and they may 
.. laid _ the 'fable of Lok Sablia within a period of three months. 
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(iii)" IMPOSITION OF FEE ON CANCELLATION OF RAILWAY TIClCETS 

55. The Committee had observed in para 34 of its First Report 
(Fourth Lok Sabha) that charges like the one levied for cancella-
tion of unused Railway Tickets should not be levied or collected 
without any specific authorisation by an Act of Parliament and 
so far as Section 47 of the Indian Railways Act, 1890 was concerned, 
there was nothing wbich authorised the Railway Administration to 
levy such cancellation charges. The Committee notes with satis-
faction that a Bill (No 27 of 1970) bas been intr04ueed in Lok Sabha 
on the 24th Mar~b, 1970, by the Minister of Railways for suitably 
amending Section 47 of the Indian Railways Act, 1890, and to vali-
date the levy and collection of such charges made before the amend-
ed Section 47 becomes effective. 

(iv) RULES REGARDING RECRUITMENT OF MEMBEl't-SECRETARIES IN THE 
RAIL WAY SERVICE COMMISSIONS 

56. Tbe Committee on Subordinate Legislation had made the 
following recommenda,tion in para 49 of its Fourth Report (Fourth 
Lok Sabha):-

"The Committee feels that the revised notification regarding 
the recruitment of Member-Secretary in the Railway 
Service Commissions, which has been sent to the Union 
Public Service Commission for their acceptance is not 
satisfactory. The notification, as it is worded, leaves amp 'Ie 
scope for appointing, serving or retired Railway Officer as 
member of a Railway Service Commission without having 
first-hand knowledge of the working of any of the Zonal 
Railways. The Committee feels that the recruitment rul~s 
should be Suitably amended in order to provide that an 
officer of the Railway Board's Secretariat or of the Zonal 
Railway will be eligible for appointment -as Member-
Secretary provided he has held office on a Zonal Railway 
for at least five years." 

57. In this connection, the Committee has considered the follow-
ing reply of the Ministry of Railways (Railway Board): 

"Prior to February, 1968, each of the foul' Railway Service 
Commissions consisted of a Chairman and two Members, 
Recruitment Rules for the post of Member, Railway 
Service Commission, were, framed"ill (lOnsul1;ation with 
the Union Public Service Commission, and were notified 
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under the Ministry of Railways Notification No. E (GR) 1-
65RSC2, dated 15th Jamuary, 1966. The rules provided 
that the field of choice for the post of Member would 
ordinarily consist of:-

(i) Retired Railway/Government Officers; 
(ti) Ex-Members of Parliament; and 

(iii) Men of repute, e.g. educationists, eminent lawyers,. 
etc., 

The Union Public Service Commission originally suggested 
that a note as reproduced below should be appended 
under the Member, Railway Service Commission: 

'One of the two Members in each Commission shall be a 
person who, at the date of his appointment, must have 
held office for at least 10 years under the Government 
of India or under the Government of a State.' 

In the meanwhile, the Railway Accidents Enquiry Committee~ 
tnde their recommendation No. 49 of their Report recom-
mended that at least one of the Members of each Railway 
Service Commission should be a serving or retired Railway 
Officer. This recommendation was accepted by the Gov-
ernment and the Commission were informed that there 
should be a stipulation in the Rules to the effect that 
at least one of the Members in each Commission should be 
a retired/serving Railway Officer. The Commission there-
fore, in the rules finally approved by them, amended the 
above-mentioned note on the following lines:-

'One of the two Members in each Commission shall be a 
serving or a retired Railway Officer who must have held 
office on the Railways for at least 10 years.' 

The Railway Accident Enquiry Committee, howewr, did not 
prescribe any limit of service which one should have 
rendered for becoming eligible for the post of Member. 
The 10 years' limit was only prescribed by the Commis-
sion and the expression 'on the Railways' came to be used 
as advised by the Commission. 

In February, 1968, the question of affecting some reduction in 
expenditure on Railway Service Commissions as a measure 
of economy and in view of the availability of surplus Class 
m staff on Railways and consequent reduction of recruit-
ment. was considered and it was decided by this Ministry 
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that there should be only one Chairman and one Member-
Secretary in each of the four Commissions. The posts 
of Secreta!l"Y were abolished. It was also decided that the 
Member-Secretary would be drawn either from the Secre-
tariat of the Railway Board or from the Zonal Railways. 
This decision was taken after detailed deliberations and 
had the approval of the Minister of Railways. There were 
a few complaints against the manner in which the Members. 
of the Railway Service Commissions had performed their 
duties in the past and the Central Vigilance Commission 
had observed that the mode of choice had probably not 
resulted in the selection of right type of personnel &s 

Members of the Commissions. The method of filling the 
post of Member-Secretary was, therefore, considered in 
detail in consultation with the Union Public Service Com-
mission and it was decided that a panel of officers of the-
Railway Board Secretariat or of Zonal Railways who were 
considered suita·ble by the Ministry of Railways and who, 
were within the age limits' of 52 years and 58 years would 
be forwarded to the Commission who would select and 
recommend a candidate from that panel. Accordingly, 
retired officers were made ineligible for appointment as 
Member-Secretaries. This necessitated revision of the 
:recruitment rules .... the rules now contain a note as under: 

'A permanent officer of the Railwa.y Board Secretariat or 
of Zonal Railways shall be eligible for &ppointment as 
Member-Secretary provided he has held office on the' 
Zonal Railways and/or the Railway Board Secretariat 
for at least 10 years and has not more than 6 years to 
ser~ in his regular post and eventually retires in his. 
capacity as such Member-Secretary.' 

It will thus be seen that the Commission who had used the 
expression 'on the Railways' had intended only to convey 
the meeting 'Railway Officer with ten years service'. 

As the designation of the post suggests, it will be observed' 
that the Member-Secretary under the revised set-up has 
now to perform a dual function. As a Secretary to the 
Commission, he is to perform all the Secretariat duties 
and has to assist the Chairman in the proper functioning 
of the office establishment and his du~ies as such correspond 
to those performed by the officers of the Secretariat. A. 
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such for the proper discharge of the functions as Secre-
tary, it k'essential that an .officer has the full background 
of the Secretariat work and knowleQge of the rules govern-
ing the recruitment to Class III posts. This aspect 
weighed with the Government and the Commission in 
including officers of the Railway Board Secretariat in the 
field of choice for the posts of Member-Secretaries. 

AB a Member, he has.to deal exclusively with the recruitment 
side which involves testing, interview and selection of 
suitable candidates, keeping in view the provisions made 
in the recruitment rules. At this stage, he is assisted by 
an officer of the Railway for which recruitment has to 
be made.. The posts of Secretary, Railway Service Com-
mission, since 1961, have been continuously held by the -
officers of the Railway Board Secretariat Service and they 
have functioned satisfactorily. 

The doubts expressed by the Committee on Subordinate 
Legislation vide Lok Sabha Secretariat's O.M. No. 49!CIII 
68ldated 28th September, 24th October and 20th December, 
1968, were specifically brought to the notice of the Com-
mission. The Commission were also in10rmed that it had 
been Clarified to the Committee that tba term 'Railway 
Service' is comprehensive one and includes' service in the 
Railway Board and consequently the expression 'on the 
Rail ways' would cover the Railway Board Secretariat also. 
The U.p.S.C. at whose instance the limit of 10 years ser-
vice for eligibility to the post of Member in case of the 
retired Railway employees was incorporated in the 
original recruitment rules were satisfied and agreed to 
the suggestion. 

The Railway Board Secretariat Servioe was constituted as a 
regular service in 1954. Posts of Joint Directors in the 
functional Directorates of the Railway Board are Med by 
drafting officers from the different Railway Services. 
Therefore. only a limited number of Selection Grade posts, 
Joint DirectorslDeputy Secretaries (Scale Rs. 1100-18001-) 
are available for promotion of the oftlcers of the Railway 
Board Secretariat Service unlike the CeIltral Secretariat 
Service where eompatatively more se1ecaion grade posts, 
Deputy Secretaria. or equivalent, and· some other higher 
adminisU'ative pGBta are available for promotion. It bad, 
therefore been fffPl'88eDted to the MbI2stry of Railways 
that some more selection grade posts should be made a~n­
able for promotion from the Railway Board Secretariat Ser-
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vice. This Ministry, therefore, after careful consideration 
with a view to providing avenue of promotion to the officers 
af the Railway Board Secretariat Service, deCided that the 
posts of Member-Secretaries in the Railway Setvice Com-
missions should also be thrown open to the officers of the 
service. Since the officers of the Railway Board Secre-
tariat are not required to work on the Zonal RailwaYR. 
these officers will not be eligible for the post of Member-
Secretary in the Railway Service Commission in terms of 
the recommendation of the Committee on Subordinate 
Legislation. Therefore, the only additional avenue of 
promotion provided to them will also be closed. 

In view of the considerations brought out above, this Ministry 
request that the matter may please be placed before the 
Committee on Subordinate Legislation for favour of 
reconsideration of the recommendation referred to above." 

58. The Committee, after carefully considering the matter ill aU 
its aspects, would like to reiterate its earlier recommendation mRd. 
in para 49 of its Fourth Report (Fourth Lok Sabha) that rules should 
be suitably amended in order to provide that an officer of the S~ree 
tariat of the Railway Board Or of a Zonal ltaihvay Will be eligible for 
appointment as Member-Secretary provided he has held office on a 
Zonal Railway for at least five years. 

(v) FREE ENTRY TO PROTECTED MONUMENTS 

59. The Committee had recommended in para 40 of its Fourth 
Report (Fourth Lok Sabha) that the Government should make an 
early appraisal of the feelings of the local people through local insti-
tutions and might even conduct 8J survey so as to find out when the 
poor folk visited the various protected monuments in large numbers 
and fix the days for free entry accordingly in respect of such monUe 

ments located at different places' in the country. 

60. The Committee has considered the following note furnished 
by the Ministry of Education and Youth Services after ascertaining 
the feelings of the local· people through the Archaeological Survey of 
India: 

" ...... the Archaeological Survey of India ascertained the 
feelings of local people in regard to continuance of Friday 
as free day through the staff of the Archaeological Survey 

" 2209(E}LS-3. 
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of India by making verbal enquiries from t~ visitors and 
. local inbabitBlllts and in &ome cases by making formal 
reference to local institutions and other authOrities ..... . 
It has been decided to agree with the suggestions made 

. by Director General and amend the Ancient Monuments 
and Archaeological Sites and Remains Rules, 1959 accor-
dingly." 

61. The Committee notes that the Ministry of Education and Youth 
Services after bavinJ ascertaiDed the f~ngs of the loeal people 
throlllh the Archaeological Survey of India has agreed to tile sugges-
tions made by the Director General, Archaeological Survey of India 
and haa decided to amend the Ancient Monuments and Archaeologi-
01 Sites and Remains Rules, 1,959, accordiDgly. 

(vi) RECRUITMENT RuLES UNDER THE TEA ACT, 1953 

62. The Committ.!e on Subordinate Legislation had recommended 
In para 52 of its Firfot Report (Fourth I;ok Sabha) in March, 1968, 80S 

under: 

"While the Committee have now been assured by the represen-
tatives of the Ministry that the recuritment Rules under 
the Tea Act, 1953 would be finaliSed by the end of Feb-
ruary, 1968, nevertheless, they are distressed at the lacka-
daisical manner in which both the Ministry of Commerce 
and Tea· Board have acted in this case. It appears incredi-
ble that a period of more than 14 years should have elapsed 
without the recruitment rules having been framed and, 
in the meanwhile, files containing draft recruitment rules 
tossed to and fro between the Ministry and the Tea Board. 
The Committee need hardly point out that the main pur-
pose of vesting autonomy in the Commodity Boards is to 
enable them to transact their business more efficiently and 
if red-tapism and chronic delays of this' nature were to 
occur, the very object of setting up these Boards would be 
dereated. 

The Committee are also unhappy over the dormant role played 
by the Ministry of Commerce in dealing with this case 
and they wonder how it did not strike them at all, at any 
stage, that some of their actions in the matter of appoint-
ments to the various posts in the higher echelons of Tea 
Board were vulnerable' in the absence of the Rules in 
question." 
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63. On 9th July, 1968, the erstwhile Ministry of Commerce was 
asked to intimate the details of action' taken or proposed to be taken 
by it to implement the above recommendation for the information 
of the Committee. After protracted correspondence, the Ministry 
sent the following reply on ~e 12th May, 1970: 

" ...... the relevant rules have since been finalised. A draft 
notification has been sent to the Ministry of Law for vet-
ting before issue of the draft. It is expected that the noti-
fication will be finally published shoTtly." 

64. On the matter being pursued further, the following reply has 
been received from the Ministry of Foreign Trade on the 18th August, 
1970: . 

" ...... We are awaiting the concurrence of the Ministry of 
Home Affairs in this case. That Ministry had called for 
some more details and these were furnished some time in 
the third week of July. We are expecting the return of 
this file, when orders will be issued. The delay which is 
beyond our control is, however, regretted." 

65. The Committee takes a serious view of such a long delay in the 
framing of recruitment rules under the Tea Act of 1953. The Com-
mittee deplores this sad state of aftabs. In spite of an assurance 
given by the representatives of the erstwhile Ministry of Commerce 
as far back as in January, 1968, that the rules will be finalised by 
February, 1968, Government has not yet seen its way in pushing 
through the rules. The Committee trusts that the recruitment rules 
in question will be finalised and published in the Gazette without 
any further delay. 

NEW DELHI; 
The 3rd Septemb.er, 1970. 

ANAND NARAIN MULLA, 
Chairman, 

Committee on Subordinate Legislation. 



~y OF R!COMMENDATIONSjOBSERVATIONS MADE BY 
THE COMMll*l'EE 

S. No. Para NlIQ1bera Summary 

(1) (2) (3) 

1. 19 The Committee desires that the present Model 
Clause providing fOr laying of ruies before both 
Houses of Parliament, as approved by the 'Com-
mlttee on Subordinate Legislation in para 45 of 
Its Seventh Report (Second Lok S8bba) , should 
Continue or in the altem~tive tile recommenda-
tions made by the Rajya Sabha Committe~ on 
Subordinate Legislation In para 25 of its Fifth 
Report that "the existing 'laying formula' should 
be modified so as to provide that (i) the statutory 
period of 30 days might be completed in one 
&eflSion or two or more successive sessions; and 
(H) the right to suggest modification in the 
'Order' should extend to one additional lieSsion 
immediately following the session in which the 
period of 30 day. is completed", should be accep-
ted in its entirety. 

2. 22 The Committee agrees that It may not be 
possible to entrust always inquiries against 
delinquent officers to Gazetted Officers under the 
Central Civil Services (Classification, Control 
and Appeal) Rules, 1965, as the Department of 
Communications has under its employment a 
large number of persons spread over the entire 
country. But the Committee strongly feels that 
the inquiries should be conducted by an Officer 
who is suffiCiently senior to the officer whose 
conduct is being inquired into. Inquiry by a 
junior officer, the Committee feels, cannot com-
mand confidence which it deserves. 
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(3) 

The Cpmmittee re~ornmends that the Ministry 
of }lome 4ft~i.rs sJlOuld bring forward a suitable 
amepdJnent to ClauseS of the All-India Services 
(Laying of Regulations before Parliament) Bill, 
1969 (as passed by Rajya 'Sabha on the 25th 
~ovembef, 1969) so that "laying" of Regulations 
befpre Par 1i!iment which are no longer in force 
is avoided. 

ThE ~ommittee regrets that it took Govern-
~ent more than two years to issue draft rules 
fpr amending rules 92 and 93 and Article Nos. 
8 alld 9 in Schedule IV appended to the Explosives 
Rules, 1940. Even the communications received 
froIll Government 4id not give straight replies 
to the ql;leries raised by the Committee. The 
Committee deplores this tendency on the part of 
a Ministry of the Govern.ntent of India to treat 
ql,l.eries ffOrn ~ Parljameptary Committee in 
sueR a light~hear~eq manner. 

The Committee is not eonvinced with the 
explan~ion given by the representative of the-
'4ini~ry during the course of his evidence that 
'it took ~ longer time than it should have taken 
in getting the 1'1lle!l vetted from two or three-
Ministries I Departments', particularly when the 
draft rWe~ hav~ bet!n PJlblished ~ the Gaz~tte 
only on {he 2Pth July, J97Q i.e. one day before 
the Ministry wa~ !lWDIllone!l to appear before 
the Cotmllitte~ for evide~~e. The Committee· 
feellJ ~ha~ QoyerDIll~nt s~qyl~ have taken prompt 
~ction wh!,!p it Wa;:! proug}lt to its notice that the 
Rules framed p.y jt g~med the applicantsllicence 
holders an opportunity of being heard when 
1~ ¥pij~~j~rn; for ~~ndment ~ renewal of 
~tltJlces we~ ~e~~~ ~f ~~ir licences were sus-
pen4t!d ~ canoell~q. 

,Jp r~8~<i ~ 'N<'- QPl~tion Certificate', the 
Committee feels that Government should satisfy 
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itself from all angles before the grant of a licence 
on the basis of i1:lcb 8 Certificate. But once a 
'No Objection Certificate' bas been granted, Gov-
ernment should see that no hurdles ~ placed 
in the way of a licensee .for setting up and run-
ning explosives factorie'''r The Committee 
recommends that the perio'd of 'No Objection 
Certificate' should spread over a longer period 
than what it is at pres~nt. 

The Committee also recommends tliat a pro-
. 1 ovision shoul~ ~ made in tbe Explosives Rules, 

-1940, making it incumbent on the Licensing 
AuthoQty to give a speaking order to a licence-
holder, whose licence is suspended or cancelled 
so that he may know the reasons for such an 
-order and may seek legal remedies, if he • so 
(~sires. . 

50 While the Committee agrees that failure of • 
crop cannot be attributed only to the quality of 
seeds as it could be due to many other reasons, 
nevertheless, it considers that Government 

, should take all possible measures to ensure that 
a farmer is. not supplied with defective seeds and 
some safeguard to this effect should be made in 
the Seeds Rules, 1968. 

51 The Conunittee notes that the Ministry of 
Finance (Central Board of Direct Taxes) bas 
issued instructions to' all the Commissioners of 
InCome-tax for their guidimce, regarding deduc-
tions to be allpwed to ~embers of Parliament 

'from their salaries and allowances while assess-
Ingincome-tax. 'f 

M The Committee reiterates its earlier recommen-
dation made in para 11 ot Fifth Report (Fourth 
Lok Sabha) that the Ministry of Home Affairs 
should lay. dOYlIlthe. nomenclature of the 'Cen-
tral DeputatiOll.Reserve ~' in each ReguJpticm 

, . . 
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fixing cadre strength of various All India Services. 
The Cotnmittee desires that necessary amend-
ments in this regard be made in the All-India 
Services (Fixation of, CacIrE;, Strength) Regula-
tions and they may be laid on the Table of Lok 
Sabha within lit period of three months. 

The Committee notes with satisfaction that a 
Bill (No. 27 of 1970) has been introduced in Lok 
Sabha on the 24th March, 1970 by the Minister of 
Railways for suitably amending Section 47 of 
the Indian Railways Act, 1890 and to validate the 
levy and collection of cancellation charges im-
posed on unused railway tickets before the 
amended Section 47 becomes effective. 

The Committee would like to reiterate its 
earlier recommendation made in para 49 of its 
Fourth Report (Fourth Lok Sabha) that rules 
regarding recruitment of Member Secretary in 
the Railway Service Commission should be suita-
bly amended in order to provide that an officer 
of the Secretariat of the Railway Board or of 
a Zonal Railway will be eligible for appointment 
as Member-Secretary provided he has held 
office on a Zonal Railway for at least five years. 

The Committee notes that the Ministry of 
Education and Youth Services after having 
ascertained the feelings of the local people 
through the Archaeological Survey of India has 
agreed to the suggestions made by the Director 
General, Archaeological Survey of India and has 
decided to amend the Ancient Monuments and 
Archaeological Sites and Remains Rules, 1959, 
accordingly. 

The Committee takes a serious view of such 
a long delay in the framing of recruitment rules 
under the Tea Act of 1953. The Committee 
deplores this sad state o~affairs. In spite of an 
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assurance giW!l ~y the r&presentatives of the 
erttwhfle Ministry ef OOM11lerce as far back as 
in J8Iluary, 1968 that the I'llles will be finalised 
by Pebruary, 1968, Government has not yet seen 
its way in pushing' through the rules. The Com-
mittee truats that the recruitment rules in 
'l~estion will be finalised and published in tbe 
Gazette wttllqut a~y further delay. 



,ut..p.ENDIX I 

(~ para 1 or the Aapert) 

• Ust of 'Orders' selected for detailed examination by t~ $1I1r 
Committee of Committee on Subordinate Legislation 

---------------,.-----.---:---:-~-~..,...~ .... ~ 

SI. Numbe&- of 'Order' 
No. 
~ ~f PllllU!=8liPD in til!: 

azette 

2 

t. $.R..O. ~ 9f 11169 

4-1-1969 

2. S.R.O. 4 of 1969 

4-1-1969 

3. O.S.R. 18 of 1969 

+1-1969 

4. O.S.R. 47 of 1969 

11-1~1969 

S. O.S.a. 50 of 1969 
'li~l~i969 ... 

,. G.S.B.. 54 of 1~ ----
11-1-1969 

7. O.S.R. SS of 196~ -----------11-1-1969 

8. 0.8.1\. 69 of 19CiP 

II-I-11J69 

9. Q.~,R. 70 of 1~9 
-:-~-~---~~-11-1-1969 

10. Q~.R, 8Q 9f ~969 
-... il-l-'l969 

11. 04R, ,~~ 9f ~~9 

11-1-1969' 

Title of 'Order' 

3 

LoWl=l" pivision Clerk and Stenot~ist (Defence Sec-
~) Recuritment Rules, 1968. .,.. '. , 

A~cJm.~ts in the CantonrnOllt bye-ta~ published 
wIth the notificati9.p. ()f ~he Qovernment in the Mi-
tUStry of Defence No. 4'33 dated 18th March .. 1950. ' .. ' . 

Fundamental (Sevemh AmcDdmenO ltw~, 1968. 

National Arohieves of India (R«:ruitmalt to Class r. 
and Class II Posts) Second AlDendment Rules. 
l~· 

,6,aflWli.Y Protection Pon:e (Supcrior08ieem) Recruit-
m¢nt(l\mendment) Rules, 1968. . . 

~try of Petlvleum and Cb_ifI4lJ Chlcf frojcs:t 
OJIk:er R.#Cruitmcnt Rul~ 1?§9. . 

Explqsives (~nd Amendment) Rules, 1968. 

Customs and Central Excise Duties Export Drawback 
. (~riIJ) 1st Amendment Jlul9&, 196 

Customs and Central Excise DutiesExport Drawback 
~(icDUal) 'ikond AmendmeatRpIce, 19(i9. 

.. '9~'''~ l'fos.lto~wereseJoc&ocl QD~7~1870aodS. NQ8.~tQS9701l+7-1 ~70-
37 
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13. 

14. 

15. 

16. 

17. 

I.: 

19. 

20. 

21. 

22-

23. 

:M-

2S. 

26-

27 

2 

O.S.R. 82 of 1969 

11~1·1969 

O.S.R. 83 of 1969 

11·1·1969 

38 

3 

CUIIIoDJI. and Central Excise Export Drawback (Gene-
ral) Third Amendment Rules, 1969. 

Customs and Central Excise Duties Export Drawback 
(General) Rules, 1960 for Serial No. 6.and the 
entries relating .!.~cret~. _ 

S. O. 128 of 1969 Central Services (Medical AttendaDce) :.Ameodmen t 
--------- Rules, 1968. ~ - -

-U·I·I969 . - -
S.O. 133 of 1969 

11·I·t969 " 

S.O~ 163 of 1~9 j 

11·1·1969 
S.R.O.20 of 1969 ---18-1.1969 
S.R.O. 25 of 1969 -18·1-1969 
S.R.O. 26 or 196? 

18-1·1969 
S.R.O. 27 of 1969 

18-1·1969 . 

O.S.Ra 90 of 1969 

7·1·1969 
O.S.Il. 92 of t~ 

8-1·1969 
O.S.R. 104 . of 1969 . 

18-1·1969 

O.S ••• 107 of 1969 

18-1·1P69 ( 

o.s.ll. 109 ofl969 

18-1·1. 
d.S.R.1I0 011969 

18·1·1969 
O.s.R.. 114 Of 1969' 

18-1·1969 

--------. 
Visakhapatllam Unregistered ))pck Worlcen (Regula-

tion of Employment) Scheme, 1968. 

Tripura EmployeeS (Revision of Pay and ~) 
Amendment Rules. 1968. . . 

Ministry of DefelICe, Directorate-General, National 
. Cadet Corps (Class I Gue&ted Post) 

Recruitment Rules. 1968. 
Civilians In Defence Servicea (Field Service liability) 

Ameadmcnt Rules. 1969. _ 

Arms Medical Corps (Civ-ilian) Class III and IV 
. Posts Recruitment Rules. 1969. 

B~lawdorreauJatinatheregistratlon of private swee-
pers and use of approved type of buckets/wheel 
bartows of plvanised iron for removal of nisbt 
soU from private hOlJSe!I1Jr Ft:rof.epore -canton-
ment. . 

Uttat Pradelh Poodgrains (ReItrictfOD on Boarderl 
Movement) Order , t969 •. 

President's Peasion (MalnteDIIDCC of ~al Staff' 
and Medical At*-ldarp) (Amenc"n,,") Rules, 
1969. 

·DeDartmeDtof Health and Urban Dmtlo~ Seaior 
Research 0fIk:er -8IIfIII.. R.esean:b DfiIcrz ... UDall. 
(Pbarmacopoela Committee) Recrui~ Rules. 

1969. 
SmaD ~ Industrics~Op(~_ [aM Claa 

D Gazetted) Posts Recruitmeat (T6friI Ameod.-
meat) RuJes.. 1968. 

CeIltm1 ~ of ~QpJqtjyea taus In 
and ails IV Posts) ROciUltiDiii - (Amtmment) 
Rules, 1969. . .. 

Qmtmi;~tute- of ~. QmQti~ ~ -In a: <lass IV Posts) Rec:ruitmcIaJ (Aiiimctment) 
Rulea,l969. -

~&o::::'to~~== 
AmiDdment Rulea, 1968. 
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28. G.S.R. 122 of 1969 

18-1-1969 
29. G.S.R. 133 of 1969 

18-1-1969 
30. G.S.R. 141 of 1969 

25-1-1969 
31. G.S.R.'143 of 1969 

25-1-1969 

32. G.S.R. 150 of 1969 

25-1-1969 

39 
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Films Division (Class I and Class II Posts) Recruitment 
(Amendment) Rules, 1969. 

Fundamental (Eighth Amendment) Rules, 1968 

Directorate of Export Promotion (Export Promotion 
Officers of at Ports) Ministry of Commerce 
Recruitment Rules, 1968. 

Employees Provident Fund (Grant of Advances to 
Officers and Staff, other than Commissioners for 
Building/Purchasing of Houses) (Second Amend-
ment) Rtiles, 1968. 

Indian Railways (Specialist Surgeons) Recruitment 
Rules, 1968. 

33.S:0.S.R. lSI of 1969 Indian Railways Stores Service Rect'\litment Rules, 
1970. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

4£ 

43. 

25-1-1969 
G.S.R. 152 of 1959 

25-1-1969 

G.S.R. 157 of 1969 

25-1-1969J 
S.R.O. 35 of 1969 

25-1-1969 
S.R.O. 36 of 1969 

25-1-1969 

S.R.O. 37 of 1969 

25-1-1969 

G.S.R. ISO of 1969 

1-2-1969 
G.S.R. 183 of 1969 

1-2-1969 
G.S.R.18S of 1969 

Ministry of Informa tion and Broadcasting Welfare 
Inspector Recruitment Rules, 1968. 

Central Excise (First Amendment) Rules,I969. 

Department of Defence production (Directorate 
General of Inspection) Class II Non-Gazetted 
(Non-Technical) Posts Recruitment Rules, 1968. 

Department of Defence Production (Directorate Gene-
ralofInspection) ClassUI Non-Gazetted (Cinema 
Operators Grade II) Posts Recruitment Rules, 
1968. 

civilians in Defence Sorvioe Class III Non-Gazetted 
Non-lDdustrlal Recruitment Rules, 1969. 

Indian Post Office (Amendment) Rules, 1969. 

Department of AgriCuIture(Agrcuiltuial Commission-
er) Recruitment (Amendment) Rules, 1969. 

Merchant ShippiIII (Carria~ of Grain) Rules, 1969. 
-----~--1-2-1969 
O.s.R.-I99 of 1969 

1-2-1969 
G.S.R. 200 of 1969 ' 

" . CUstoms and Central Excise DuHes Export Drawback 
(General) Fifth AmelMlment Rules;t969". 

Customs and Centra1.Excise Duties &port Drawback 
-------- (General) Sixth ~ Rules, 1969. 

1-2-1969 
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"'4i@.)4~rologj<:al~ (Class I and Class 
JIj POits Recruitment Rules, .9,68. 

Iron and Steel (Control) Amendment Order, 1968. 

~~al ~at C1cri1:al SaW:e (Competitive Ex-
-----~ __ ~ am~ipn) Amendment RClYWio-.. 1969. 

8·1-1969 

01 IN9 lo4inistQ' gf Educatio.oJlo~ (Works StudY) 
-...~~~~, ..".,,~. -,~ . .,.,... . ~t Rules, 1969. 
O.Q.~, 

ti ". "OJ> ,., 
8-1-1969 

~969 Indian ~l~YS ~ice of EnaInecrs ~tlqent 
-------- . t~) Rules, I~ . 
O.S.R. 2~~ of 

8-2·1969 
O.S.R. 223 of 1969 Indian Railways Service of SiJDal Engineers Recruit-
~""-"""~"""'~--"'5""JIl"",,",. ~t ~t) R~ ~Sl69. , 

8-'2-196" . 
O.S.R. 224 of 1969 Indian Railways Service of E~' ~gineers Re-
-------- Cf\!ltmeDt (~) R,uIcs, t969. 

8-1-1_ 
O.S.R. :w 01 1- Millillry of lrriptloD aDd Powa',}flndi Officers 
-------- RecruItment (AmeDdment) RuJa, 1969. 

8-1-19f: 
O.S.R~ S 01 1969 J.waharlal Nehru Ayuryedic Medicinal Plants Garde!) 
-------- and Herbarium, Kothrud (Qfticer JDcharge) Re-

8-2·1969 cruitment RuIcs, 1969. 

~ of Alricu1ture <QIIMy ~ss4o .. er 
. . ~tt'Y pd Liveatcx:k Hea1tIU. JlcauiImaIt (Ameod-
~a .... 1968. 

". O's.R. 235 of 1969 Directorate of PlaDt ProtectiOD, Quarantine and Storage 
.,.._,..,...~~ __ ... -- fCI_ J TedWcal POll of' 'Ti'aDBport EngiDien) . W~UI. ~- .. a.nD1IBIDl Rules. 1968. 

56. O.s'R. 236 of 1969 

8-1-1969 
57. O.S.R. 239 of 1969 

8-2:'1.' -'" .. 
ss. O.s.k. 146 of 1969 

59. tf.tl~~1 of 1969 
8-2·1969 

• SO. 4119f 1_ 

"~Cqm~(~)~_ l~. 

Customs and Central Ezclse Duties Export Dra whack 
(Q~ ~tb Amend..,. l\~ 1969. 

lacUu Supply Service (Class I) A,~t Rules. 
1969. 

PIamdDa ComrrriIIiaD (Saaiar Hmdi Traasla&0l'I) 
RecndtmeDt RuJca. 1969. 

~ efViDId Film aDd SMatinlfIaIpeI:tioo) Rules. 
q t'-2_19iih,Il .. ,l a" ,- •• 

61. 8.0. S3S of 1969 ~~ of FiDancial ~ ~Q ~~Je!. 

W.1N!1 
62. O.s.R. 262 of 1969 

15-2·1969 

Deibi, HimacIW Pra4lesh aD4 AndaIDIR aod Nicohar 
hl,,·~· • ·"ceService(Amendm".)Jlulca, 1469 
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63. G.S.R. 263 of 1969 Delhi, Himachal Pradesh and Andaman and Nicdbar 
---~--""';"'''''''-- Islands Civil ServiCle (J\mendment) Rules; 1969. 

15-2-1969 
Delhi, Himachal Pradesh a~d Andaman and Nicobal' 

--------- rs~nds CMI ServJce (Second Amendment) RtiJes. 
1969. 

64. G.S.R. 264 of 1969 

IS-2-196' 

~5. G.S.R. 265 of 1969 Delhi, Hi~chal Pradesh and Andaman and Nicobar 
--------- Islands POIiCle Service (Second Amendment) Rules 

15-2-1969 1969. 

066. G.S.R. 272 of 1969 CUstoms and Central Excise Duties Export Drawback 
--- (General) Elthth Amendment R.ules, 1969. 

15-2-1969 
61. ~. m. 211 '{Rr ~h f.fq?:r;r sr~ r"~~iI{:jq ~.'fr ~1Jf 

------- srrifu~ fitillil{1q (Cflf 3 f~ ~ ~ ~~ 

'68. 

69. 

70. 

71. 

72. 

73. 

74. 

75. 

76. 

77. 

78. 

79. 

80. 

15-2-1969 . ~nrqrn'~ -.mT r~, 1968) 

O.S.R.284 of 1969 Small Scale Industries Orsanl~tions/Class I and 
--------- Class II (Gazetted) Posts/R.ecrultment (Fourth 

15-2-1969 

G.S.R. 286 of 

15-2-1969 

1969 

Amendment) Rules, 1968. 

Grant of Loans to Licensed Salt Manufacturers 
(Amendment) Rules. 1969. 

G.S.R. 293 of 1969 Department of Parliamentary Affair's (Recruitment 
---------- and Conditions of Service) Amendment Rules, 1969. 

15-2-1969 
G.S.R. 294 of 1969 Class I and Class II Gazetted Posts (Office of the Textile 
--------- Commfssfoner and the All India Hartdloom board) 

8-2-1969 Recruitment (Second Amendment) Rules, 1968. 

G.S.R.2960f 1969 Ministry of Irrigation and. Power, Hhidi Officers 
--------- Recruitment (Amendment) Rules, 1968. 

15-2-1969 
G.S.R. 300 of 1969 Constitution (Distribution of Revenue (Amendment) 

-----~- Order, 1969. 
12-2-1969 , 

S. O. 584 of 1969 Indian Patents and Designs (Amendment) llules, 1967. 

15-2-1967 
S. O. '625 of 1969 Income-tax (Second Amendment) Rules. 1969. ---------14-2-1969 
S.O. 624 of 1969 Income-Tax (Amendment) Rules, 1969. 

14-2-1969 
G.S.R. 422 of 1969 Farakka Barrage Project (Class I ahd Class II Posts) 
--------- Recruitment (Second Amendment) Rules, 1969. 

22-2-1969 
G.S.R. 438 of 1969 Ex-Servicemen (Reservation of Vacal\£les in the Central 
--------- Cevil Services and Posts Class In and Class IV) 

22-2-1969 

G.S.R. 439 of 

22-2-1969 

1969 

Rules, 1969. 

Railway Board (Class I Posts in Economic Cell) Re-
cruitment Rules, 1969. 

G.S.R. 303 of 1969 Constitution (Application to Jammu & Kashmir) 
--------- Amendment Order, 1%9. 

17-2-1969 .. 
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81. S.R.O. 62 of 1969 

~2-1969 

82. 8.0. 645 of 1969 

~2-1969 

83. G.S.R. 446 of 1969 

21·2·1969 
14. G.S.R. 461 or 1969 

1·3·1969 
85. O.S.R. 463 or 1969 

1·3·1969 
86. O.S.R.468 of 1969 

1·3-1969. 

87. O.S.R. 471 of 1969 

1·3-1969 

88. G.S.R. 472 of1969 

1·3-1969 

89. O.S.R. 516 of 1969 

1·3-1969 

90. O.8.R. 477 of 1969 

1.3-1969 

91. O.s.R. 486 of 1969 

1-3-1969 
92. G.S.R. 527 of 1969 ' 

8-3-1969 

93. O.S.R. 770 of 1969 

1'-3-1969 

94. G.S.R. TI5 of 1969 

U-3-I96t. 
95. O.s.R. TI6 of 1969 

15-3-1969 

96. G.5.R. 790 of 1969 

1'-3-1969 

97. G.s.R. 794 of 1969 

1S-l-1969 

General Provident Fund (Defeoce Services) (First 
Amendment) Rules, 1969. 

JawaharlallDstitute of Post-pduate Medical Educa-
tion and Research, Pondicherry (Class I Gazetted) 
Recruitment Rules, 1969. 

Wheat Roller Flour Mills (Licensing and Control) 
Amendment Order, 1969. 

Officer on Special Duty (Internal Finance Ministry of 
External .... ffairs) Recruitment Rules, 1969. 

Official Language (Legislative) Commission (Class III 
Non-Oazetted Posts) Amendment Rules, 1968. 

Supreme Court (Amendment) Rules, 1969. 

Ministry of Food and AJriculture (Recruitment to 
Technical Non-Gazetted Class II and III Posts) 
Amendment Rules, 1969. 

Directorate of Sugar and Vanaspati (Recruitment 
to Class I and Class II Posts) Amendment 
Rules, 1968. 

Small Scale Industries Orpnisation [Class I and Class 
II (Gazetted) Posts) Recruitment (Third Amend-
ment) Rules. 1968. 

Small Scale Industries Organisation Class I and Class 
II (Gazetted) Posts Recuritment (Fourth Amend-

ment)Rules,I968. 

Posts & Telqraphs (Lincmen/Su~IDSpectors{Line Ins-
pectors ) Recruitment Ruks, 1969. 

Directorate of Sugar and Vanaspati (Recruitment to 
Class I and II Post) (Amendment) Rules. 1968. 

Indian Forest Servi~ (Pay) Amendment Rules. 1969. 

Central Excise (Second Amendment) Rula, 1969. 

Central Excise (Third Amendment ) Rules, 1969. 

AD India Handicrafts Board (Class I and Class II) 
(Gazetted Posts) Recruitment (Amendment) Rules 

1969. 

Departmeot of Food (Class I and Class II NOD-Secre-
tariat Posts) Recruitment (Amendment) Rules-

1969. 
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98. S.R.O. 66 of 1969 

1-3-1969 
99. G.S.R. 820 of 1969 

22-3-1969 

100. G.S.R. 823 of 1969 

22-3-1969 
101. G.S.R. 824 of 1969 

22-3·1969 

102. G.S.R. 825 of 1969 

22·3·1969 
103. O. S. R. 833 of 1969 

22-3-1969 
104. G.S.R. 834 of 1969 

22·3·1969 

105. S.O. 752 of 1969 

1·3·1969 

106. S.O. 756 of 1969 

1·3·1969 

107. S.O. 757 of 1969 

1-3-1969 
108. S.O. 835 of 1969 

1·3·1969 

109. S.O. 951 of 1969 

15-3·1969 

110. S.R.O. 114 of 1969 

12-4-1969 

111. G.S.R.760ofl969 

3-3-1969 
112. G.S.R. 761 of 1969 

3·3-1969 
113. O.S.R. 881 of 1969 

26-3·1969 

114. G.S.R. 864 of 1969 

29-3·1969 
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Army Am~dment Rules, 1969. 

Central Information Service (Amendment) Rules. 
1969. 

Registration of Newspapers (Central Amendment) 
Rules, 1968. 

Director (Economic Reserach) Directorate of Export 
Promotion, Ministry of Foreign Trade and Sup-
ply (Deptt. of Foreign Trade) Recruitment Rwes. 
1969. 

Indian Inspection Service (Class I) Amendment Rules. 
1969. 

Delhi, Himachal Pradesh and Andaman and Nicobar 
Islands Civil Service (Third Amendment) Rules, 
1969. 

Delhi, Himachal Pradesh and Andaman and Nicobar 
Islands Police Service (Third Amendment) Rules. 
1969. 

Authentication (Orders and Other Instruments) 
Amendment Rules, 1969. 

Civil Service (First Amendment) Regulations, 1969. 

Fundamental (First Amendment) Rules, 1969. 

Delhi, Meerut and Bulandshahar Milk and Milk 
Products Control Order, 1969. 

Central Civil Services (Conduct) First Amendment 
Rules. 1969. 

Indian Air Force Act (Amendment) Rules, 1969. 

Roller Mills Wheat Products (Price Control) Amend-
mentOrder.I969. 

Bihar Roller Mills Wheat Products (Price Control) 
Order. 1969. 

Andhra Pradesh Public Employment (Requ irerr.tnt 
as to residence) Amendment Rules, 1969. 

Explosives (Amendment) Rules, 1969. 
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U5. G.S.R. 872 of1969 

2,9.3-1969 

116. G.S.a. 873 of 1969 

29-3-1969 

117. O.S.R. 8770fl969 

19-3-JH9 

118. G.S.". 879 of 1969 

29-3-1969 

u •. O.S.R..910ofl969 

31-3-1969 

120. G.S.R. 891 or 1969 

5-4-1969 

Ill. O.S.R.. 89401 1969 

5-4-1969 

122. G.B.R..905 of 1969 

S-4-I969 

123. G.S.R. 937 of 1969 

12-4-1969 

114. O.S.R. 945 of 1969 

12-4-1969 

125. O.S.R. 951 of 1969 

12 ...... 1969 

126. O.S.R. 936 or 1969 

12-4-1969 

127. 0.s.R.. 957 of 1969 

12-4-1969 

128. O.S.R. 966 of 1969 

12 .... 1969 

129. G.s.R. m of 190 

19-4-1969 

3 

Cti1tral tbrormation service (StOOdd ArtleI1dmeilt) 
Rula. 1969. 

Central InformatiOO Seivice (1'biid Ameiidment) 
Rules,I969. 

nepartnleiit of Co-Opcration (Class I aDd II Posts) 
R.ecruitmcot Rules, 1968. 

Central Cattle Breedin, Farms (Administrative ()fIj.. 
cers) Recruitment Rules, 1969. 

The C:mtltutioD (Application to hmm" and Kasb-
mir) Second Amendment Order, 1969. 

HiP Court Judges TravelliRi Allowance (Amend· 
_ meat) R.u1es, 1969. 

Central Secntariat Service Section omcers' Glade 
Limited Departmental Cempetitivc Examination 
(Amendment) Regu1atioDB, 1969. 

IncUan Supply Service (Class I) Second AmeDdnieDt 
Rules. 1969. 

Town and Country Plannin, Ol'JlUli.Wion (CJa&s I 
and II Posts) Recruitment (Amendment) Rules 
1969. 

Coal Mines (Amendment) RegulatloDl, 1969. 

linport and Export Trade Control Orpnitation (C1aIs 
I and Class II Posts) Recruitment (Amendment) 
Rules, 1969. 

Post Office Savinp Banks (Amendment) RuJea, 1969. 

Post ot6ce Savinss 8anlt (Second Ameodmeot) Rab. 
1969. 

CuItoms aDd Central E.aci.Ie Dulies Export DrawbacJc 
(Oeneral) Ninth Ameodment RaIes, 1969. 

ReleaSed EJberaeacY Commissioocd 0fJiQ:rs and Short 
Service Commissioned Officers (1teseryation of 
VaCUlCies) AmeDdmeDl R.uIes. 1969. 
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~'-"....--------------------------

BO. O.S.R. 976 of 1969 

19-4-1969 

131. O.S.R. 980 of 1969 

19-4-1969 

132. O.S.R. of 987 of 1969 

19-4-1969 

133. O.S.R. 994 of 1969 

Indian Forest Service (Recruitment) Amendment 
Rules, 1969. 

Amendment to the General Rules for all open lines of 
Railways in India administered by the Govern-
ment,published with the notification of the Govern-
ment of India, in the late Railway Department 
(Railway Board) No. 1078·1, dated the 9th March, 
1924. 

Central Excise (Fourth Amendment) Rules, 1969. 

Election CommissJon (Recruitment of Staff) Amendment 
--------- Rules, 1969 

19-4-1969 

134. O.S.R. 1006 of 1969 Jayanti Shipping Company (Board of Control) Amend-
--------- ment Rules. 1969. 

26-4-1969 

135. O.S.R. 1013 of 1969 

26-4-1969 

136. G.S.R. 1017 of 1969 

26-4-1969 

131. G.S.R. 1023 of 1969 

26-4-1969 

13ft. G.S.R. 1033 of 1969 

139.~~"mo 1166 

20-3-196:-) 

140. ~o mo 1304 

31-2-1969 

141. ~~o mo 13G6 -------
31-3-1969 

142. S.O. 1395 of 1969 

5-4-1969 

143. 8.0. 1397 of 1969 

5-4-1969 

2Z09 (E) L.S.-4 

Ministry of Foreign Trade and Supply (Deptt. (If 
Foreign Trade), Director in the Territorial 
Division, Recruitment Rules, 1969. 

Employees' Provident Funds (Amendment) Scheme. 
1969. 

Central Excise (Fifth Amendment) Rules, 1969. 

Ministry of Home Affairs (Secretariat Security Force) 
Recruitment Rules, 1969. 

\1'ofT«t~ mt"{T (cra-;:r 't;rfur'1f) ~wnr;r formr, 
1968. 

~~ -ft f'<ffltKm ~~ q'~ (~.p;:rh 
Ti~iJO;r) ~W, 1969 

q'~ ,,!Wf lf~ oiTi ('ff~) ~1lf, 1969 

Essential Commoditiss (llegulation of Production 
and Distribution for purposes of Export) (First 
Amendment) Order, 1969. 

Essential CoDmlodities (RCJUlation of Production 
and Distribution for pUQOSeS of Export) (Second 
Amendment) Order. 1969. 

), 
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144· 8.0. 1259 of 1969 Allotment of Government Residences (General Poo I 
---""------ in DcUu) Amendment Rules, 1969. 

5-4-1969 

145. ~omo 1327 Iff~ Ifi1f~T (~er.f '!'l{'llftUI) mfIif f~, 

1968. 12-4-1970 

J46. 8.0. 1329 of 1969 

12-4-1969 

147. 3.0. 1333 of 1969 

12·4-1969 

148. 8.0. 1350 of 1969 

12-4-1969 

Tripura Employees (Revision of Pay and A lowances) 
Fint Amendment Rules, 1969. _ 

Contributory Provident Fund Amendment Rules. 
(India), 1969. 

Indian Medical Council (Ameodment) Rules, 1969. 

149. 8.0. 1352 of 1969 Allotment of Govemment Residences (General Pool in 
--------- D:lhi) Am:ndment Rules. 1969. 

12-4-1969 

150. 8.0. 1425/DRA/180/69 Cement Control (Amendment) Order. ]969. 

151. 

152. 

153. 

154. 

155. 

156. 

1S7. 

158. 

14-4-1969 

8.0. 1529 of 1969 

26-4·1969 

8.0. 1531 of 1969 

26-4-1969 

S.O. 1572 of 1969 

3-5-1969 

8.0. 1634 of 1969 

3·5·1969 

8.0. 1600 of 1969 

3-5-1969 

o.s.R.. 1040 of 1969 

Indian Post Office (Third Amendment) Rules, 1969. 

Railway Servants (Discipline and Appeal) Amend-
ment Rules, 1969. 

Judaea of the High Court of Puqjab and Haryana (AU~ 
cation of salaries and Allowances) Order, 1969. 

CemeDt (Quality Control) Amendment Order, 196~. 

Iron and Steel (Control) Amendment Order, 1969: 

26-4-1969 

Kerosene (Fixation of Ceiling Prices) Second Amend-
-------- ment Order, 1969. 

O.S.R. 1049 or 1969 

3-5-1969 

O.S.R. 1050 -of 1. 
,~~~,~'r-~~ 

3-5-1969 ~~~. 

"~ 

Department of Communications (Hindi Of6ccr) Roo-
cruitment Rulea, 1969. 
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159. O.S.R. 1053 of 1969 

3-5-1969 

160. O.S.R. 1066 of 1969 

3-5-1969 

161. ~ro lfiTo f.;o 1071 

3-5-1969 

162. O.S.R. 1104 of 1969 

10-5-19,69 

163. G.S.R. 1129 of 1969, 

17-5-1969 

164. O.S.R. 1134 of 1969 

17-5-1969 

165. G.S.R. 1l3S of 1969 

17-5-1969 

166. G.S.R. 1140 of 1969 

17-5-1969 

167. G.S.R. 1143 of 1969 

17-5-1969 

168. G.S.R. 1202 of 1969 

24-5-1969 

169. G.S.R. 1213 of 1969 

24-5-1969 

170. S.R.O. 159 of 1969 

31-5-1969 

171. G.S.R. 1242 of 1969 

31-5-1969 

172. li.S.R. 1250 of 1969 

31-5-1969 

173. G.S.R. 1263 of 1969 

31-5-1969 

3 

Employees' Provident Fund (Grant of Advances to 
Officers and Staffs, other than Commissioners. 
for Building-Purchasing of Houses) ,Amend-
ment Rules, 1969. 

Central Excise (Seventh Amendment) Rules, 1969, 

';3''iR(' rilllj I {'Ilj ~~m 'ffi;rT ~JT (~~) 

f.ilf';r, 1969, 

Central Secretariat Service (Amendment) Rules, 1969. 

Central Secretariat Clerical Service (Amendment) 
Rules, 1969. 

Central Drugs Standard Control Organisation in the 
Directorate General of Health Services (Class I 
and Class II Posts) Recruitment Rules, 1969. 

Railway Servant (Hours of Employment) (A..i1.p.nd-
ment) Rules, 1969. 

Andhra Pradesh Coal Mines Provident Fund (Amend-
ment) Schemet 1969. 

Neyveli Coal Mines Provident Fund (Amendment) 
Scheme, 1969. 

Company Law Board Service (Amendment) Rules, 
1969. 

Indian Foreign Service Branch fB' (Recruitment. 
Cadre. Seniority and Promotion) Amendment 
Rules,1969. 

Navy (Pension) (Second Amendment) RegulatiollS, 
1969. 

Central Information Service (Fourth Amendment) 
Rules. 1969. 

Indian ForeijlJl Service (Recruitment Cadres, Senio-
rity and Promotion) Amendment Rules, 1969. 

AU India Services <Death-aim-Retirement Benefits 
~ent Rules, 1969. 
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----
114. 

175. 

176. 

177. 

178. 

179. 

ISO. 

181. 

182. 

183. 

184. 

la,. 

1815. 

187. 

S.O. 2000 of 1969 Income-~ (Third Amendment) Rules, 1969. 

23-5-1969 

S.O. 2018 of 1969 

31·5.1969 

Authentication (Orders and Other Instruments) 
-------- Second Amendment Rules, 1969. 

S.O. 2103 of 1969 

31·5-1969 

S.O. 2121 of 1969 

31·'·1969 

5.0. 21220! 1969 --------31·5-1969 

O.S.R. 1290 of 1969 

7·6-1969 

O.S.R. 1303 of 1969 

7-6-1969 

O.S.R. 1307 of 1969 

7·6-1969 

O.S.R. 1310 of 19159 

7·6-1969 

G.S.R. 1317 of 1969 

7·6-1969 

O.S.R. 1319 of 1969 

7·6-1969 

O.S-R. 1321 of 1969 

7-6-1969 

O.S.R. 1323 of 1969 

7·6-1969 

O.S.R. 1329 or 1969 

Indian Post Office (Seventh Amendment) Rules. 1969. 

Fundamental (Third Amendment) Rules, 1969. 

Civil Servico (Fifth Amendment) Regulations, 1969. 

Central Health Service (Amendment) Rules, 1969. 

Indian ForeiJll Servico (Conduct and Discipline) 
Amendment Rules, 1969. 

Ministry of Petroleum and Chemicals and Mines and 
Motall (Department ofPetrolcum and Chemicals) 
Deputy. Petroleum Officer and Assistant Petro-
leum ·Offioer Rec:ruitment Rules 1969. 

Public Debt (Annuity Deposit Certificates) Am end· 
ment Rules. 1969 .. 

Customs and Central Excise Duties Export Drawback 
(Geoeral) Tenth Amendment Rules, 1969. 

Custom and Central Excise Duties Export Drawback 
(Oeneral) Bleventh Amendmenr Rules, 196~. 

Customs and Central ExcIse Duties Export Drawback 
(0eneraI) Twelfth Amendment Rules. 1969. 

Customs and Central Excise Duties Export Drawback 
(GeDeraI) Thirteenth Amendment Rules. 1969. 

Cmtoms and Central Excise Duties ExportJ;lrawbact 
----_- (GeDeqJ) Sixtecoth AmeodmeIlt Rules, 1969. 

7-6-1ge9 /;':" 
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188. mo 'firo f.to 1353 

7-6-1969 

189. mo 'tn"o fifO 1355 

7-6-1969 

190. mo 'fiTo folo 1356 

7-6-1969 

191. mo 'fifo f.:ro 1351 

7-6-1969 

192. ~ro '!'iTo fifo 1358 

7-6-1969 

193. G.S.R. 1359 of 1969 

7-6-1969 

194. S.O. 2152 of 1969 

28-5-1969 

195. s.o. 2154 of 1969 

7-6-1969 

196. SO. 2156 of 1969 

7-6-1969 

191. SO. 2157 of 1969 

7-6-1969 

198. s.o. 2158 of 1969 

7-6-1969 

199. S.O. 2159 of 1969 

7-6-1969 

200. G.S.R. 1369 of 1969 

49 
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Hindi Officer (Ministry of Home Affairs) Recruitment 
Rules, 1969. 

Authentication (Orders and Other Instruments) Third 
Amendment Rules, 1969. 

Manipur Employees (Revision of Pay) Amendment 
Rules, 1969. 

Delegatfon of Financial Powell (Second Amendment) 
Rules, 1969. 

Fundamental (Second Amendment) Rules, 1969. 

Civil Service (Fourth Amendment) Regulations, 1969. 

Civil Service {Third Amendmcot) Regulations, 1969. 

Central Institute of Fisheries Education (Rccruitmen t 
-------- to CIass III and CIa8B IV Posts) Amendment 

Rules, 1969. ' 14-6-1969 
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201. O.S.IL 1373 of 1969 Ministry of C;teel and HeavY Engineering (Class I 
Posts) Jlecruitment Rules, 1969. 

14-6-1969 

202. O.S.R. 1379 of 1969 In/eatigator (Oflicea of the Director General. Backward 
Classes Welfare and the Commissioner for Schedu-

14-6-1969 led Castes and Scheduled Tribes) Recruitment-
Rules, 1969. 

~. G.S.R. 1275 of 1969 Insurance (Amendment) Rules, 1969. 

28-5·1969 

204. O.S.R.1362ofl969 Central Sales Tax (Registratioll and Turnover) Amend-
ment RuleS. 1969. 

9-6-1969 

205. O.S.R. 1425 of 1969 Central Vigilance Commission Class ill Posts (Recruit. 
ment of Staff) (Amendment) Rules, 1969. 

21·6-1969 

206. G.S.R. 1427 of 1969 Central Bureau of Investigation Oncome Tax, Customs 

21-6-1969 
and Central Excise Inspector) Recruitment Rules, 
1969. 

207. O.S.R. 1429 of 1969 Central VlgiJence Commission Stenographers (Class n 
Posts) Recruitment Rules, 1969. 

21·6-1969 

20/1. G.S.R.1431 of 1969 Senior Staff 0f6ccrs (Home Guards) Recruitment 

21·6-1969 
(Amendment) Roules, 1969. 

209. ·G.S.R. 1433 of 1969 

21-6-1969 

Union Public Service Commission (Exemption from 
Consultation) Amendment Regulations, 1969. 

210. G.S.R. 1436 of J969 Manipur Civil Service (Amendment) Rules, 1969. 

21-6-1969 

211. O.S.R. 1439 of 1969 National Police Academy (Non-Gazetted Staff) Re-
cruitment (Amendment) Rules, 1969. 

21-6-1969 

212. G.S.R. 1465 of 1969 Cost Accounting Records (Motor 
1969. 

Vehicles) Rules, 

21-6-1969 

213. O.S.R. 1471 of 1969 Films Division (CaIss I and Class IT PostV Recruit. 

21·6-1969 
ment (Sixth Amendment) Rules, 1969. 

214- O.S.1l. 1473 of 1969 AD India Radio (Cass I Posts) Recruitment (AmcIId-
21-6-1969 

ment) Rules. 1969. 

215. S.O. 23" of 1969 kBlport of Ceramic Products (Inspection) RuIcI. 1969. 
of-, 

12-6-1969. 

21S. S.0.23360(1969 Board« Security Forte Rules. 1969. 
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217. S.O. 2357 of 1969 

21-6-1969 

218. G.S.R. 1491 of 1969 

28-6-1969 

219. G.S.R. 1493 of 1969 

28-6-1969 

'220. G.S.R. 1496 of 1969 

28-6-1969 

221. G.S.R. 1510 of 1969 

28-6-1969 

;a2. G.S.R. 1512 of 1969 
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Cotton Grading and Marking (Amendment) Rules, 
1968. 

Passport (Entry. into India) Amendment Rules, 1969. 

Union Public Service Commission (Ex-Cadre PostS) 
Amendment Rules, 1969. 

Ministry of Home Affairs (Deptt. of Administrative 
Reforms) Recruitment Rules, 1969. 

Employees' Provident Funds (Second Amendment) 
Scheme, 1969. 

Employees's Provident Funds (Third' Amendment) 
--------- Scheme, 1969. 

28-6-1969 

223. G.S.R. 1516 of 1969 

28-6-1969 

224. G.S.R. 1517 of 1969 

28-6-1969 

225. G.S.R. 1518 of 1969 

28-6-1969 

226. G.S.R. 1522 of 1969 

28-6-1969 

227. ~ro ifi'To f'fo .530 

26-8-1969 

.228. G.S.R. 1531 of 1969 

28-6-1969 

229. G.S.R. 1538 of 1969 

28-6-1969 

230. G.S.R. 1543 of 1969 

28-6-1969 

231. G.S.R. 1545 of 1969 

28-6-1969 

Geological Survey of India (Class I and Class II 
Posts) Recruitment (Amendment) Rules, 1969. 

Geological Survey of India (Class I and II. Non-
Technical) Posts Recruitment (Amendment) Rules 

1969. 

Geological Survey of India (Class II Non Gazetted) 
Posts Recruitment (Amendment) Rules, 1969. 

Indian Posts and Telegraphs (Clerk) in Savings Bank 
Control and Internal Check Organisation) Rec-
ruitment (Amendment) Rules, 1969. 

~, =.TIfl9"ifi ~ sm~il (~uft ~T, ~ ~ 

~~) "rroft f1~, 1968 
All India Radio (Class I Posts) Recruitment (Second 

Amendment) Rules, 1969. 

Central Information Service (Sixth Amendment) Rules 
1969. 

Customs and Central Excise Duties Export Drawback 
(General) 18th Amendment Rules, 1969. 

Customs and'Central Excile Duties Export Drawback 
(General) 17th Amendment Rules, 1960.1 
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232. O.S R. 1~47 of 1969 

28-6-1969 

233. O.S.R. 1551 or 1969 

30-6-1969 

234. O.S.R. 1554 of 1969 

1-7-1969 

235. O.S.R. 1555 or 1969 --5-7-1969 
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Customs and Central Excise Duties Export Drawback 
(Oeneral) 19th Amendment Rules, 1969. 

Suprcane Pressneed (Control) Amendment Order 
1969. 

Kerosene (Fixation of Ceilln, Prices) Third Amend-
meat Order, 1969. 

CivlJ Aviation Department (Cia .. I and Clau II Posta) 
Rccrultment Rules, 1969. 

236. W\'o 1I>To f;:ro lU6 qRl':f "f~, ;pr~ fit1r1;J-r flflfl1T (~) 

mil', 1969. 

237. 

238. 

239. 

240. 

241. 

242. 

243. 

244. 

~S. 

5-7-1969 

O.S.R. 1560 of 1969 Minlatry or Finance (Deptt. of Revenue and lnau-
-------- ranee (Class IV Posts) Recruitment Rules, 1969. 

5·7-1969 

O.S.R. 1566 or 1969 Customs and Central Excise Duties Export Drawback 
-------- (General) 21st AmendmeIlt Rules, 1969. 

5-7·1969 

O.S.R. 1568 or 1969 

5-7-1969 

O.S.R. t57i) or 1959 

Customs and Central ExcIse Duties Export Drawback 
(ChDeraJ) 22nd Amendment'Ru)es, 1969. 

Cu,tomi and Central Excise Duties Export DrawbaCc. 
-------- (General) 23rd Amendment Rules, 1969. 

5-7-1969 

O.S.R. 1572 or 1969 

5-7·1969 

O.S.R.I5740(1969 

5-7·1~9 

O.S.R.1576orl969 

5-7·1969 

O.S.R. 1.578 or 1969 

5-7-1969 

O.S.R. 1587 or 1969 

5-7-1969 

Customs and Central Exclse Duties Export Drawback 
(General) 24th Amendment Rules, 1969. 

Customs and Central Excise Duties Export Dra w back 
(0eDcraI) 25th Amendment Rules, 1961. 

Customs and Central Excise Duties Export Drawback. 
(Oeoeral) 26th AmeIIdment Rules, 1969. 

Customs and Central Excise Duties Export Drawback 
(00DeraI) 27th Amendment Rules,I969. 

Project Imports (ReafstratJon Contract) ADlCDdmcDt 
Reaulatiom, 1969. 

246. ,"0 lfiTo fito 1589 ~lq wmf\W f\1N","'jq rn (nnr-r) f.ltfll'. 
1~6IJ . 5,,7'·1959 
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247. G.S.R. 1602 of 1969 

12-7-1969 

248. G.S.R.16060fl969 

12-7-1969 

249. G.S.R. 1605 of 1969 

12-7-1969 

250. ~To CfiTo fifo 1607 

12-7-1969 

2'1. G.S.R. 1615 of 1969 

12-7-1969 

252. G.S.R. 1620 of 1969 

12-7-1969 

253. G.S.R. 1625 of 1969 

12-7·1969 

254. O.S.R. 1626 of 1969 

12·7-1969 

255. G.S.R. 1630 of 1969 
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All India Radio (Class III Posts) Recruitment (Second 
Amendment) Rules, 1969. 

Department of Company Affairs, Offices of the Regio-
nal Directors, Registrars of Companies and Offi-
cial Liquidators (Class IV Posts) Recruitment 
Rules, 1969. 

Secretary, Company Law Board RrcTI' twent Ru les •• 
. 1969. 

Central Excise (9th Amendment) Rules, 1969. 

Indian Posts and Telegraphs (Stenographers) Recruit··· 
ment (Amendment) Rules, 1969. 

Indian Bureau of Mines (Class III Non-Ministerial 
Posts) Recruitment (Amendment) Rules, 1969. 

Post-Graduate Institute of Medical Education and. 
Research, Chandigarh (Amendment) Rjlles, 1969. 

Central Bureau of Investigation (Class III Posta.) 
--------- Recruitment Rules, 1969. 

19-7-1969 

256. G.S.R. 1637 of 1969 

19-7-1969 

257. O.S.R. 1~ of 1969 

19-7-1969 

258. O.S.R. 1646 of 1969 

19-7-1969 

259. G.S.R. 1647 of 1969 

19-7-1969 
260. G.S.R. 1658 of 1969 

19-7-1969 

261. O.S.R. 1659 of 1969 

19-7-1969 

Central Bureau of Investigation (Central Forensic 
Science Laboratory, Delhi) Class III Non-Gazet-
ted Posts Recruitment Rules, 1968. 

Ministry of Home Affairs (Class IV Posts) Recruit. 
ment (Amendment) Rules, 1969. 

Central Secretariat Service (ThIrd Amendment) 
Rules, 1969. 

Office of Controller General or Patents, Designs and 
Trade Marks Class I and II (Gazetted Posts). 
Recruitment (Amendment) Rules, 1969. 

Ministry of Shipping and Tranoport (Transport Wing 
Director (Projects) Recruitment Rules, 1969. 

Port or Bombay Passenger Boats (Amendment)-, 
Rules, 1969. " 



1>4 

------------------------------------~-----------
2 

--------~ 

262. G.S.R. 16S~ of 1959 

19·7·1969 

26J. O,CJ,R 16S1 of 19:;9 ------------19·7·1969 

264. G.S.Il. 1661 or 1959 ------------19·1·1969 

265. G.S.Il. 1671 of 1969 -----------19-1·1969 . 
26S. G.S.R. 1615 of 1969 

19.1·1969 

'261. G.S.Il. 1611 of 1959 

19·7·1969 

268. O.S.R. 1682 of 1969 

19-7·1969 

"269. ,"o1liT 0 f,fo 16Q4 

19-7-}969 

3 

Calcutta Port (Second Amendment) Rules, 196'9. 

Cidcutta Port (Third Amendment) Rules, 1969. 

Central Water and Power Commission (Subordinate 
Offices) Mlni§terial posts (Class III) Recruitment 
(Amcadment) Rules, 1969. 

Department of Rehabilitation (Senior Research 
Analyst) Recruitment Rules, 1969. 

Employees' Provident Fund (Staff and Conditions of 
Scrvice) (Amendment) Regulations, 1969. 

Coal Mines Bonus (Amendment) Scheme, 1969. 

All India Radio (Class II Posts) Recruitment f!'mt 
Amendment) Rules, 1969. 

~ m~-lIF'i (~~) 
f-N1f, ] 968 

270. {fTolfjiofoyo 1696 ;i;;tTq ~~-~ (mm "ma-or) -----------
1 ~7-1969 fiftflf, 1969 

:Z'71. G.s.Il. 1713 of 1969 

19-1·1969 

212. ~o~o~o 1714 

19-7-1989 

273. G.S.R. 1718 of 1969 

19-7·1969 

214. S.1LO. 1790 01 1969 

28-6-1969 

Central Excllo (8tb Amendment) Rules, 1969. 

~~-~(~mn) 

f;rq1l, 1969 

Ministry of Law, Department of Leaal Affairs (1unior 
Solicitors) Recruitment Rules, 1969. 

Departmeot or Defence Production (Directorate 
GeIleral or IDSpectIoo) CIaII m Non-Guetted 

(Techolcal. Scicotific aod Other NoD-Minia-
t«iaD Posts, Rec:ndtmeal (Secood AmeDdmeDt) 
RuleI.1969. 



275. 

276. 

277. 

278. 

279. 

280. 

281. 

282. 

283. 

284. 

285. 

286. 

287. 
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S.R.O. 191 of 1969 Department of Defence Production (Directorate 
--------- General of Inspection) Class III Non-Gazetted 

28-6-1969 

S.R.O. 192 of 1969 

28-6-1969 

S.R.O. 205 of 1969 

5-7-1969 

S.O. 2450 of 1969 

23-6-1969 

S.R.O. 212 of 1969 

12-7-1969 

S.R.O. 229 of 1969 

19-7-1969 

S.O. 2480 of 1969 

28-6-1969 

S.D. 2570 of 1969 

5-7-1969 

SO. 2582 of 1969 

5-7-1969 

S.O. 2591 of 1969 

(Technical, Scientific and Other Non-MinisteriaO 
Posts Recruitment (Fourth Amendment) Rules, 
1969. 

Department of Defence Production (Directorate Gene-
ral of Inspection) Class III Non-Gazetted (Pho-
tographer Grade I, Photographer Grade III 
Photostat Operator and Ferro Printers) Posts 
Recruitment Rules, 1969. 

Ministry of Defence (Class III Posts) Recruitment 
Rules, 1969. 

Exports (Control) Twelfth Amendment Order, 1969. 

Ministry of Defence, General Staff Branch, Army 
Head Quarters (Class III Non-Gazetted, Non-

Ministerial Posts) Recruitment (Amendmenij 
Rules, 1969. 

National Cadet Corps (Amendment) Rules, 1969. 

Post-Graduate Institute of MedIcal, Education and 
Research, Chandigarh (Amendment) Rules, 1969. 

Authentication (Orders and other Instruments) Fourth 
Amendment Rules, 1969. 

Indian Coinage Rules, 1969. 

Textiles (Production by pJwer-loom) Control Amend-_________ ment Or~r, 1969. 
5-7-1969 

S.O. 2592 of 1969 

5-7-1969 

S.O. 2588 of 1969 

5-7-1969 

SO. 2593 of 1969 

5-7-1969 

Cotton Textiles (Export Control) Amendment 
Order, 1969. 

Cotton Textiles (Control) Amendment Order, 1969. 

Cotton Textiles (Control of Movement (Amend-
xoent Order, ]969. 

288. ~tI'omo 2594 

. 5-7-1969 



1 

289. ~o"'. 2595 

5-1-1969 

2 
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, ~ (f"l,~, ~~ .-.r.;f cmft ~ ~ 
~mr~) f~mtr.r~. 
1969. 

1f.'mI'~ (nnror) riw, 1969. 290. ~o.rto 2596 

5-7-1969 

291. ~o""o 2597 

5-1-1969 

292. ~o,"o 2598 

5-1-1969 

----

293. 5.0. 2601 of 1969 

S-7-1969 

294. 8.0. 2731 of 1969 

12·7·1969 

29'. 5.0. 2860 of 1969 

19·'·1969 

296. 5.0. 2699 or 1969 

2-7·1969 

297. 8.0. 3029 of 1969 

23-7·1969 

m. 8.0. 3030 or 1969 

23·,-1\169 

•• 8.0. 2983 of 1969 

26-7·1969 
100. 8.0.3003 of 1969 

26-7·1969 

301. 5.0.3084of1969 

2-8-1969 

301. O.8.Il. 1591i ofl969 

2·7·1P69 

~ (~"''{lff ~T~) ~ ~ 

~W, 1969. 

~~ (~~) ~mu;r 'IT~, 1969. 

Textile MachiDecy (Production and Distribution) 
Control Amendment Order, 1969. 

Cotton Textiles (Control) (Second Amendment) 
Order, 1969. 

Civil Service (Sixth Amendment) ReplatioDl, 1969. 

Essential Commoditfee (Reaulation of Production 
and Distribution for ~ of Export) (Third 
A.IDImdment) Order, 1969. 

Exports (Control) Fourteenth Amendment Order, 1969. 

Exports (Control) Thlrtcenth Amendment Order, 1969 

Colr IDdustly (Amendment) Rules. 1969. 

Civil Service (Snenth Amendmeot) Reiulationa 1969 

AddiUoaal Duty RuIa. 1969. 
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303. G.S.R.1723 ofl969 

14-7-1969 

304. G.S.R. 1722 of 1969 

14-7-1969 

305. G.S.R.I7260fl969 

17-7-1969 

306. G.S.R.I727 of 1969 

17-7-1969 

307. G.S.R.I7250fI969 

17-7-1969 

3OS. G.S.R. 17S7 of 1969 

25-7-1969 

309. G .S.R. 1735 of 1969 

26-7-1969 

310. G.S.R. 1738 of 1969 

26-7-1969 

311. G.S.R. 1747 of 1969 

26-7-1969 

3U. G.S.R. 1748 of 1969 

26-7-1969 

313. 'G.S.R. 174900969 

26-7-1969 

314. G.S.R. 1757 of 1969 

26-7-1969 

315. G.S.R.17590f 1969 

26-7-1969 

316. G.S.R. 1761 of 1969 

26-7-1969 

317. G.S.R.17650fI969 

26-7-1969 

31S. G.S.R.17730fl969 

26-7-1969 
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Central Excise (Tenth Amel'ldment) Rules, 1969. 

Tnter-Zonal Wheat and Wheat Products (Movement 
Control) Second Amendment Order, 1969. 

Northern Rice Zone (Movement Control) Amendment 
Order, 1969. 

Imported Foodgrains (Prohibition of Unauthorised 
Sale) Amendment Order, 1969. 

Foodgrains Prohibition of Use in Manufacture of 
Starch) Amendment Order, 1969. 

Central Secretariat Stmographers Service Rules, 
1969. 

Inland Water Transport Directorate (Class I1I-NOD-t Gazetted and Ministerial Staff) Recruitmen 
Rules, 1969. 

Cotton Textiles (Control) Third Amendment Order. 
1969. 

All India Services (Death-cum-Retirement Benefit) 
Second Amendment Rules, 1969. 

Eighth Amendment of 1969 of the Indian Adminis .. 
trativc Service (?ay) Rules, 1954. 

Union Public Service Commission (Ex-Cadre Posts 
Recruitment (Amendment) Rules, 1969. 

Ministry of Information and Broadcasting Hindi 
Officer Recruitment Rules, 1969. 

All India Radio (Class III Posts) Recruitment (Amend-
ment) Rules, 1969. 

All India Radio (Class II Posts) Recruitment (Amend-
ment) Rules, 1969. 

Company Law Board Service (S((or.d Arr.er.drr.ent) 
Rules, 1%9. 

Central Cattle Breeding Farms (Class III and Class 
IV Posts) Recruitrr,cnt (Arr.u:in:(nt) Rules, 1969. .... 
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319. G.S.R.1714 of 1969 

26-7·1969 

320. O.S.R.1797oC1969 

2-8-1969 

321. G.S.R. 1801 of 1969 

2-8-1969 

322. G.S.R. 1811 ofl969 

2-8·1969 

323· ~To ltiT0 f"l'o 1613 --------
2-8-1969 
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Central Cattle Breeding Farms (Class II Posts) Recruit-
ment (Amendment) Rules, 1969. 

Foreign Privilelled Persons (Regulations of CUstoms 
Privileges) Rules Amendment RegUlations, 1969. 

Central Secretariat Service (Promotion to Grade I 
and Selection Grade) (Amendment) Regulations, 
1969. 

Indian Posts and Telegraphs (Selection Grade Posts} 
Recruitment (Amendment) Rules, 1969. 

mmTlr 1'Jlf; ~ ('Jl'"{ (~trTtfi{) ~ (~) 

~, 1969. 

324. WTo ltiTo f.:ro 1821 ~rn<m!JT (f~ ~T ~) '«ff (mwr) 
f"flf~, 1969. ~ 

32$. 

326. 

327. 

328. 

329. 

330. 

331. 

332. 

333. 

534. 

2-8-1969 

O.S.R. 1825 oC1969 

2-8-1969 

O.S.R.17S9 of 1969 

2$·7·1969 

O.S.R. 1838 of 1969 

1·1·1969 

G.S.R. 1915 of 1969 

6-8·1969 

O.S.R. 1844 of 1969 

9-8-1969 
O.S.R. 1849 of 1969 

9-8-1969 

O.S.R. 1860 of 1969 

9-8·1969 

O.S.R. 1861 of 1969 

Directorate of Emergency Risks Insurance Schemes 
Class II Posts Recruitment Rules, 1969. 

Southern States (Regulation of Export of Rice) Amend. 
ment Order, 1969. 

Kcroscoe (Fixation of CeiliDa Prices) Fourth Amend-
ment Order. 1969. 

Supr (Control) AmendmeD1 Order. 1969. 

UD.C. (Te1epaphists) Rules. 1969. 

Director GeucraI. Backward Classes Welfare (Class 
IV) Recruitment Rules, 1969. 

Ministry of Education and Youth Services (Hindi 
0fBc:er) Recruitment Rules. 1969. 

Department of Cooperation (Director, Farming Dairy 
----~--- A Poultry) R.ocruitmalt Rules, 1969 • . 9-8-1969 
G.S.R. 1862 of 1969 Department of Cooperation (Head Draftsman) 
-------- ReauitmeDt Rules. 1969. 

9-8-1969 
O.S.R. 1865 of 1969 

9-8-J969 

Department of Food (Oass I A Class II Non-Secre-
tarial Posts) Recruitment (Fifth Ammciu;(nt) 
RuIea. 1969. 
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335. G.S.R. 1866 of 1969 

9-8-1%9 

336. G .S.R. 1846 of 1969 

9-8-1969 

337. G.S.R. 1868 of 1969 

9-8-1969 

338. G.S.R. 1878 of 1969 

9-8-1969 

339. G.S.R. 1879 of 1969 

9-8-1969 

340. G.S.R. 1884 of 1969 

9-8-1969 

341. G.S.R. 1885 of 1969 

9-8-1969 

342. G.S.R. 1887 of 1969 

9-8-1969 

343. G.S.R. 1904 of 1969 

9-8-1969 

344. G.s.R. 1906 of 1969 

9-8-1969 

345. G.S.R. 1917 of 1969 

16-8-1969 

346. G.S.R. 1921 of 1969 

16-8-1969 

347. G.S.R. 1922 of 1969 

16-8-1969 

348. G.S.R. 1923 of 1969 

16-8-1969 

349. G.S.R. 1926 of 1969 

16-8-1969 

2 3 

Food and Nutrition Board <Non-secretarial Guet-
ted Posts} Recruitment Second Amendment Rules. 
1969. 

Social Welfare and Rehabilitation Directorate Klass 
II Posts) Recruitment Rules, 1969. 

Cashewnut Development Regional Offices (Class 
III and Class IV Posts) Recruitment (Amend-
ment) Rules, 1969. 

Textile Committee (Second Amendment) Rules, 1969; 

Department of Company Law Administration (Class 
J. II & III Posts) Recruitment Rules, 1969. 

LA.S. (Fixation of Cadre Strength) Fourth Amendment 
Regulations, 1969. 

Seventh Amendment of 1969 to LA.S. (Pay) Rul..."lI, 
1954. 

LA.S. (Fixation of Cadre Strength) Amendment Regu-
lation, 1961). 

Fundamental (Fourth Amendment) Rules~ 1969-. 

Fundamental (Fifth Amendment) Rules, 1969. 

. .; 

Ministry of External Affairs (External PublicityDivi-
sion) (Class III Posts of Foremen) Rules, 1969~ 

Coal Mines Labour Housing & General Welfare Fund 
(Recruitment to Class III and IV) Pbsts (Amend-
ment) Rules, 1969. 

Employees Provident Fund (Fourth Amendmen t); 
Scheme, 1969. 

Central Institute for Research & Training fn Em-
ployment Service (Class I & II Posts) Recruit-
mentRuI~ 1969. 

Calcutta Port Trust (Fourth Amendment) Rul~ 
1969. 
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"35O. G.S.R. 19290C 1969 

1~8·1969 

351. G.S.R. 1932 of 1969 

J~8-J969 

-352. G.S.R. 1936 of 1969 

1~8-1969 

353. G.S.R. 1940 of 1969 

1~8-1969 

354. G.S.R. 1942 of 1969 

1~8-1969 

"355. O.S.R. 1949 of 1969 

1~8-1969 

356. O.S.R. 1953 of 1969 

1~·I969 

357. G.S.R. 1956 of 1969 
---------

1~8·1969 

358. O.S.R. 1958 of 1969 

16-8·1969 • 

3~. G.S.R. 1978 of 1969 

16-8-1969 

360. O.S.R. 1981 of 1969 

23·8-1969 

361. O.S.R.. 1985 of 1969 

23-8-1969 
362. O.S.R. 1986 of 1969 

23-8-1969 

363. O.s.R. 1ge7 of 1969 

23·8-1969 

364. G.8.R. 1988 of 1969 

2).·8-1969 

60 
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Merchant Shipping (Examination for Shipping and 
Second Hand of a Fishing Vessel) Amendment 
Rules, 1969. 

P & T (Assistant Supdts. & Inspecton of Post Offices 
& R.M.S) Recruitment (Second Amendment) 
Rules, 1969. 

Cardlamom (Licensing & Registration) Amendment 
Rules, 1969. 

Exploratory Tul»weIls Orpnjation (Drilling 
Engineer) Recruitment Rules, 1969. 

lndo-Norwealan Project (Class I & II 'posts) Re. 
cruitment Rules, 1969. 

Central Infonnatlon Service (Fifth Amendment) 
Rules, 1969. 

Plannina Commissions" (Hindi Officer) Recruitmen t 
Rules, 1969. 

MdeUor Central Wllter & Power Commission (PW) 
Recruitment Rules, 1969. 

Central Water & Power Commission (power Wing) 
Head Draftsman Recruitment Rules, 1969. 

Food Corporation (Second Amendment) Rules, 
1969. 

Central Legal Service (Second Amendment) Roles, 
1969. 

I.A.S. (Probation) Third Amendment Rules, 1969. 

I.P.S. (Probation) Second Amendme1lt Rules, 1969. 

I.P.S. (Fixation of Cadre Strenath)(Sixth MneMmeot ) 
&qWations, 1969. 

Ninth Amendment of 1969 to 1.P.s. (Pay) ~. 
1954. 
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365. G.S.R. 1989 of 1969 Eigllt"l Am!ndment of 1969 to LP.S. (Pay) Rules, 
1954. 

dt. 23-8-1969 

366. G.S.R. 1990 of 1969 I.P.S. (fixation of Cadre Strength) Fifth Amendment 
Regulations, 1969. 

dt. 23-8-1969 

367. G.S.R. 1991 of 1969 Ninth Amendment of 1969 to the I.A.S. (Pay) Rules 
19S4. 

dt. 23-8-1969. 

368. G.S.R. 1995 of 1969 Indian Forest Service (probation) Third Amendment 
Rules, 1969. 

dt. 23-8-1969. 

36'J. G.S.R. 19'J9 of 1969 Railway· Protection.Force (Superior Officers) Recruit-
ment, Rules, 1969. 

dt, 23-8-1969. 

370. G.S.R. 2001 of 1969 Indian Posts and Telegraphs (Postmen/Mailguaros 

dt. 23-8-1969 
Head MaiJguards) RClClUitment R4Ies, 1969. 

371. G.S.R. 2009 of 1969 Directorate of Enforcement (Class I & II Posts) Recruit-
ment Rules, 1969. 

dt. 23-8-1969 

372. G.S.R. 2012 of 1969 Customs & Central Excise Duties Export Drawback 
(General) Twenty-eighth Ame1ldinent'Rules, 1969. 

dt. 23-8-1969 

373. G.S.R. 2014 of 1969 Customs & Central Excise Duties Export Drawback 
(General) '29th Amendment Rules, 1969. 

dt. 23-8-1969 

374. G.S.R. 2016 of 1969 Customs and Cotral Excise Duties Export Drawback 

dt. 23-8-1969 
(General), 30th Amendment Rules, 1969. 

.37S. G.S.R. 2018 of 1969 Customs & Central Excise Duties Export Drawback 
-_____ (~neraO Thirty Second Amendment Rules, 1969. 

dt. 23-8-1969 

'376. G.S.R. 2020 of 1969 Customs & Central Excise Duties Export Drawba (l 
(Gen'era!) 33rd Amendment Rules, 1969. 

·d t. 23-8-1969 

377. G.S.R. 2022 of 1969 Customs & Central Excise Duties Export Drawback 

dt. 23-8-1969 
(General) 31st Amendment Rules, 1969. 

378. G.S.R. 2024 of 1969 Customs & Central Excise Duties Export Drawback 
(General) 34th Amendment Rules, 1969. 

dt. 23-8-1969 

379. G.S.R. 2039 of 1969 Cashewnut Development Regional Office (Class III 
& IV Posts) Recruitment (Second Amendment) Rules, 

dt. 23-8-1969 1969. .. 
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380. G.S.R. 2042 of 1969 Department of Apiculture, CoumeDor (Agriculture), 
EmbuIy of India, Rome, Recruitment Rules,. 

dt. 23-8-1969 1969. 

381. G.S.R. 2054 of 1969 Madhya Pradesh Rice (Movement Control) Amend-

dt. 23-8-1969 

382. O.S.R. 20.58 of 1969 
)0-8-1969 

ment, Order, 1969. 

Ministry of Education of Youth services (Class IV 
Posts) Recruitment Rules, 1969. 

383. G.S.R. 2059 of 1969 The Cochin Shipyard Project Oftice, Cochin (Class JJ, 
Class III and Class IV Posts) recruitment Rules .. 

dt. 30-8-1969 1969. 

384. m. "'T. f .... 2061 ~A;i~~m (~i~) ~~. 
1969 

f~ 30-8-1969 

385. G.S.R. 2062 of 1969 Cinematoaraph (Censorship) Third Amendment Rules,. 
1969. 

dt. 3().8.1969 

386. ~T. "'T. fot. 2067 ~~, ~~ f.:t'mot, f~, ~Pf ~ ~ 
f(ot~ 30'8~- fif~m Jf«~ (~~ flr1mT) '«ff fifll1f, 1969-

387. ~r. 1fiT. f .... 2069 lfiT(\'otqT;r~1R!I' Wnrotf lfi'Ptfr;rq~ (cpt 
~ 30-8'1969 it, If'1'-('I1lf ~ cpf-...-n:~) ~~'f~, 1969 

388. G.S.R. 2068 of 1969 Prevention of Food Adulteration (S«crd AmlH'rr.(rt). 

389. 

390. 

391. 

392. 

393. 

394. 

Rulce, 1969. 
dt. 30-8-1969 

S.R.O. 242 oC1969 The Arrnr. Mod ica I Corps (Civilian Class II POMS) 
-------- Rec:rwtment Rules, 1969. 

dt. 9-8-1969 

S.R.O. 248 of 1969 

dt. 23-8-1969 

S.R.O. 249 of 1%9 

dt. 23-8-1969 

5.0. 3146 of 1969 

Ministry of Dcferx:e, Class IJJ (non-Gazettcd/non mini!-
terial) Posts Recruitment (Amendment) Rules, 
1969. 

Class IV Civilians (Defence Services) Recruit n (I t 
Rules, 1969. 

dt. 9-8-1969 

Central Warehousing Corporation (Staff) Seconcl 
-------- Amendment ReauJations, 1969. 

S.O. 3149 of 1969 -------dt. 9-8-1969 

S.O. 3181 of 1969 

dt.9-8-1%9 

Cotton Control (Second Amendment) Order, 1969. 

Vizakhapatnam Dock Workers (Regulation Eir.plo)-
ment) Third Amendment Scheme, 1969. 
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395. S.o. 3182 of 1969 
dt. 9-8-1969 

396. S.O. 3302 of 1969 
dt. 14-8-1969 

397. S.O. 3307 of 1969 
dt. 16-8-1969 

398. S.O. 3318 of 1969 
dt. 23-8-1969 

399. S.O. 3474 of 1969 
dt. 26-8-1969 

400~ S.O. 3477 of 1969 
dt. 27-8-1969 

~1. S.O. 3434 of 1969 
dt. 30-8-1969 

402. S.O. 3441 of 1969 
dt. 30-8-1969 

~3. G.S.R. 2108 of 1969 
dt. 6-9-1969 

404. G.S.R. 2109 of 1969 
dt. 6-9-1969 

~5. G.S.R. 2117 of 1969 
dt. 6-9-1969 

~6. G.S.R. 2119 of 1969 
dt. 6-9-1969 

~7. G.S.R. 2120 of 1969 
dt. 6-9-1969 

<408. G.S.R. 2123 of 1969 
dt. 6-9-1969 

409. G.S.R. 2125 of 1969 
dt. 6-9-1969 

410. ~To!f.Tof.fo 2126 
~ 6-9-1969. 

411. G.S.R. 2138 of 1969 
dt. 6-9-1969 

412. G.S.R- 2148 of 1969 
dt. 6-9-1969 
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KandJa Unregistered Dock Workers (Regulation of 
Employment) First Amendment Scheme, 1969. 

Presidential and Plct!-Presidential elections (Amend-
ment) Rules, 1969. 

Registration of Electors (Second Amendment) Rules, 
1969. 

Authentication (Orders and other Instruments) Fifth 
Amendment Rules, 1969. 

The Exports Control Fifteenth Amendment Order, 
1969. 

Criminal Courts & Border Security ForceCourts 
(Adjustment of jurisaiction) Rules, 1969. 

The Council (Institutes of Technology) First Amend-
ment Rules, 1969. 

Indian Post Office (Eighth Amendment) Rules, 1969. 

Amendment to the Open Lines (Railways in India) 
General Rules. 1929. 

Open Lines (Railways in India) Amendment General 
Rules. 1969. 

Manipur Police Service (Amendment) Rules,1969. 

Indian Administrative Service (Fixation of Cadre 
Strength) Fifth Amendment Regulations, 1969. 

Twelfth Amendment of 1969 to the Indian Admini-
strative Service (Pay) Rules, 1954. 

Delhi Milk Scheme (Class III & Class IV Posts) 
Recruitment (Amendment) Rules, 1969. 

Forest Research Institute and CoUqJes (Class I It: 
Class II non-tenure posts) Recruitment (Fifth 

Amendment) Rules, 1969. 

Central Excise (Eleventh Amendment) Rules, 1969. 

Customs & Central ExciSilDuties Export Drawback 
(General) 35th Amendment Rules, 1969. 
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413. O.S.R. 2150 of 1969 
dt~ 6-9-19ti9 

414. O.S.R.. 2154 ort969 , 
dt. ~9·1969 

415. O.S.R. 2162 of 1969 
dt. ~9-1969 

416. O's.R. 2169 of 1969 
dt, ~9-1969 

417. O.S.R. 2171 o£ 1969 
dt. 13·9-1969 

418. O.S.R. 2172 of 1969 
dtl~9-t969 

419. O.s.R. 2179 of 1969 
4t; 1~1_ 

420. O.S.R. 2180 of 1969 
dt. t~l969 

421. O.S.R. 2187 of 1969 
dt. 13-90-1969 

422. O.S.R. 2189 of 1969 
dt. 13·9-1969" 

423. O.S.R'. 2t93 ofl_ 
dt. 13-9-1969 

424. O.S.R. 219S 0£1969 
dt. 13·9-1969 

425. O.S.R. 2\97 of 1969 
dt 13·9·1969 

426. O.S.R. 2198 of 1969 
dt. 13·9·1969 

427. O.s.R. 2.."00 of 1969 
dt. 13-9·1969 

428. O.S.R. 2213 of 1969 
dt. 13-9-1969 

429. G.S.R. 2..'05 of 1969' 
dt. 13·9-1969 

430. O.SA. 2206 of 1969 
dl. 13-9-1969 
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Customs &; Ceatral £xcise Out_, Export Drawback' 
(GcncnI) 36th Amendment Rules, 1969. 

The'S~Ooods (Prevention of IIlepI Export)' 
AmeDdment tiles, 1969. 

Indian Telclraph (Fourteenth Amendment) Rules. 
IM9. 

Indian ForeiJll Service Dranch 'D' (Recruitment 
Cadre. Seniority' "PromotiOn) Second Amend-
ment!) RaIeI. 1969. 

The Textile Committee (Ameftdment) Rules, 1969. 

The TClttile Committee (Third Amendment) Ruiea. 
1969. 

Indian Wire_ Telearaphy (Possession) Amendment 
R.'D",I969: 

Overseas Communications Service (Class III PollS) 
IUIcnIItn'IeDt(Ameodmeot) Rules, 1%9. 

Films Division (Class I " n postS) Recruitment 
(Sf¥eftth MleD4ment) RuIeI. 1969. 

Press Informatioo Dureau Reaional A Dranch Offices 
aa.'m;(Non.Qazetted) RiCruitmIDt (AmaodmeaQ. 
Jl'OIet.19. 

DePartnlentof'Community'DeveJopmcmt (ClaD Ill-
Ministerial A Non-Ministcriai PGSts) Recruit ment 
(Amendment) Rules. 1969. 

DepartmcGl 01' Community Devclopanent and C0-
operation (Class II Ministerial Posts) Recruitment 

.Rules. 1969. 

Directorate of Extension (C" III A Class IV Posts) 
Recruitment (Amendment) Rules. 1969. 

JawaharlallDStitutc of Post Graduate Medical Educa· 
tion A Research. Pondicherry (Class II Ga7ctted) 
llecruitGteDt Roles, 1969. 

Jawabarl.aJ. IQltitute of Post Graduate Medical 
Education &: Research Pondicherry (Class II Gaze-
tted) Recruitment Rules, 1969. 

Department of Works. Housing and UrbaD Develop. 
ment (Hindi Officer) Recruitment Rules, 1969. 

Central Druas Laboratory (Class III A Class IV Posts) 
Recruitment (Amendment) Rules. 1969. 

Ccntn.l Enaioeerina Service. Class I. Recruitmear 
(Amendment) Rules, 1969. 
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"31. G.s.R. 21JJ7 of 1969 
dt. 13-9-1969 

432. G.S.R. 2208 of 1969 
dt. 13-9-1969 

433. G.S.R. 2212 of 1969 
dt. 13-9-1969 

434. G.S.R. 2214 of 1969 
dt. 13-9·1969 

435. G.S.R. 2220 of 1969 
dt. 15-9-1969 

436. G.S.R. 2227 of 1969 
dt. 20-9-1969 

437. G.S.R. 2228 of 1969 
dt. 20·9-1969 

438. G.S.R. 2229 of 1969 
dt. 20·9-1969 

4)9. G.S.R. 2230 of 1969 
dt. 20·9-1969 

440. G.S.R. 2231 of 1969 
dt. 20-9·1969 

441. G.S.R. 2236 of 1969 
dt. 20-9-1969 

442. G.S.R. 2238 of 1969 
dt. 20-9-1969 

443. G.S.R. 2241 of 1969 
dt. 20-9-1969 

444. G.S.R. 2246 of 1969 
dt.20-9-1969 

445. G.S.R. 2147 of 1969 
dt. 20-9-1969 

446. G.S.R. 2248 of 1969 
dt. 20-9-1969 

447. G.s.R. 2252 of 1969 
dt. 20-9-1969 

MB. G.S.R. 2253 of 1969 
dt. 2().9-1969 

449. o.s.R. 2257 of 1969 
dt. 2().9-1969 
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Centml :Electriw Engineering Service. Class I, ROo 
cruitmellt (Amendment) Rules, 1969. 

Central Public Works .Department (Subordinate 
Offices) Engineer Supervisor R.ecruitment Rllles, 
1969. . . 

Customs and Central E~~ Duties ExpQrts Drawback 
(OeI1eral) 38th Arne eot R1,1les.· 1969. . 

Customs & Central ExciBe Duties Export Drawback 
(GeneraO 37th Amendment Rules, 1969 ... 

The Passport (Second Amendment) Rules. 1969. 

Indian Forest Service (Recruitmep.t) Second AID~nd-
mentRules, 1969. . 

Indian Forest Service (Initial Recruitment) Amendment 
Regulations, 1969. 

Indian Administrative Service (Fixation of Cadre 
Strength) Seventh Amendment Re,ulations •. 1969. 

Tenth Amendment of 1969 to the Indian Admini-
strative Service (Pay)' Rules, 1954. 

I.A.S. (probationers Final Examination) Second Am-
endment Regulations, 1969. 

Central Reserve Police Force (Amendment) Rules, 
1969. 

Employees Provident Fund (Grant of Advances to 
officers and Staff, other than Commissioner for 
Building'Purchasing of Houses) Second Amendment 
Rules, 1969. 

Central Warehousing Corporation (Amendment) 
Rules, 1969. 

SaIar Jung Museum SecOnd Amendment) Rules. 
1969. 

Safar Jung Museum (Third Amendment) Rules, 1969. 

National Museum, New Delhi (Class I & II Posts) 
Recruitment (Amendment) Rilles. 1969. 

All India Radio (Class IU posts) Recruitment (Second 
Amendment) Rules. 1969. 

Alllndia Radio (Class I PQSts) Recruitment (Second 
AmendmeDt) Rules, I~. 

CinematoJlllPh (Censo~p) Fourth Amendment R1I1es, 1969. 
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",SO. O.S.R. 2274 of 1969 
dt. 20·9·1969 

41St. G!SJl. 2278 of 1969 
dt.27.9.1969 

452. G.i.R. 2280 of 1969 
4t. 27.9.1969 

"53. O.S.". ~81 of 1969 
elt.27.9.1969 

"54. O.S.Il. 2282 of 1969 
dt.27.9.1969 

455. O.S.R.. 2292 of 1969 
elt.27.'.1969 

456. 0.S.R.2301 of 1969 
dt.27.9.1969 

457. G.S.R. 2303 of 1969 
clt.27 .•. 1969 

4". O.S.R. 23G4 of 1969 
dt. 27.9.196Q 

.. ~. G.S.R. 2309 of 1969 
elt. 27.9.1969 

oW). O.S.R. 2311 of 1969 
dt.27.9.1969 

461. O.S.R. 2312 of 1969 
dt.27.9.1969 

462. O.S.R. 2314 of 1969 
dt.27.9.1969 

463. O.S.R. 2360 of 1969 
dt.27.9.1969 

464. O.S.R. 2364 of 1969 
dt. 30.9.1969 

465. S.R.O. 253 of 1969 
dt. 6.9.1969 

466- 5.R.O. 269 of 1969 
dt. 27.9.1969 

467. S.O. 3625 of 1969 
dt. 5.9.1969 

468. 8.0. 3499 of 1969 
elt. 6.9.1969 
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• 
CuItoaD & Central Excise Duties Export Dra whack 

(General) 39th Amendment Rules, 1969. 

Central Secretariat Sports Control Board (Secretary) 
Recruitment Rules, 1969. 

Railway Servants (HoUR of Employment) Amed· 
meat Rules, 1969. 

Indian Wireless Telegraphy (Possession) Amendmentt 
Rules, 1969. 

Tariff Commission (Class I & II) Recruitment 
(Amendment) Rules, 1969. 

The Paaaenaen (Non-Tourist) Baaaae (Second Amend-
ment) Rules, 1969. 

Department of Apiculture (Deputy Commissioner 
Education & Trade) Recruitment Rules, 1969. 

Central Cattle BrecdiDa Farms (Class III & Class 
IV Posts) Recruitment (Second Amendment 
Rules, 1969. 

Food and Nutrition Board (Noo-Secretariat Gazetted 
Posts) Recruitment (Founh Amendment 
Rules, 1969 

lawaharLaI Institute of Post Graduate Medical 
Education & Rcscrch PoDdicheny (Lecturer in 
Chemistry) Recruitment Rules, 1969. 

Central Water and-Power Coounission CW. W.) Non-
Ministerial (Class III Posts) Recruitm entRules 
1969. 

Central Water Enaineering Class-I Service (Amend-
ment) Rules 1969. 

Central Power Engineering Class I Service (Amend-
ment) Rules, 19fi9. 

Open Lines (Railways in India) Fourth Amcndmen t 
Oeneral Rules, 1969. 

Central Sales Tax (Reaistration & Turnover) Second 
Amendmen~ Rules. 1969. 

Army Medical Corps (Civilian ClaIIIIlI Posts Re-
cruitment (AmeDdmeDt) Rules, 1969. 

National Cadet Corps (Girls Division) Amendment 
Rules, 1969. 

Export (Control) Sixteenth Amendment Order, 1969. 

Autbentic:ation (Onicn aDd other Instruments) Sixth 
AmcDdment RuIeI. 1969. 
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-%9. 8.0. 3650 of 1969 
dt. 13.9.1969. 

-470. S.O. 3(;51 of 1969 
dt. 13.9.1969 

·471. S.O. 3652 of 1969 
dt. 13.9.1969 

472. 5.0. 3665 of 1969 
dt. 13.9.1969 

473. S.O. 3776 of 1969 
dt. 20.9.1969 

·~74. S.O. 3916 of 1969 
dt. 27.9.1969 

'475. S.O. 3919 of 1969 
dt. 27.9.1969. 

476. S.O. 3961 of 1969 
dt. 27.9.1969 

477. G.S.R. 2327 of 1969 
dt.4.10.1969 

478. G.S.R. 2328 of 1969 
dt. 4.10.1969 

479. O.S.R. 2337 of 1969 
dt.4.10.1969 

480. G.S.R. 2338 of 1969 
dt. 4,'10.1969 

481. Q.S.R. 2344 of 1969 
dt.4.10.1969 

482. G.S.R. 2351 of 1969 
dt. 4.10.1969 

483. G.S.R. 2374 of 1969 
dt. 11.10.11969 

484. G.S.R. 2379 of 1969 
dt. 11.10.1969 

.\85. O.S.R. 2382 of 1969 
dt. 11.10.1969 

486. G.S.R. 2404-of 1 69 
dt. 11.10.1969 

-487. G.S.R. 2405 of 1969 
dt. 11.10.1969 

488. G.S.R. 2416 of 1969 
dt.ll.10.1969 

----------
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Fundamental (Sixth Amendment) Rules, 1969. 

The Civil Service (Tenth Amendment) Regulations, 
1969. 

The Civil Service (Eleventh Amendment) Regulations, 
1969. 

Central Warehousing Corporation (Staff) Third 
Amendment Regulations, 1960. 

Civil Service (Ninth Amendment) Regulations, 1969. 

Cotton Central (Amendment) Order, 1969. 

'Coir Retting (Licensing) Amendment Order, 1969. 

Fundamental (Seventh Amendment) Rules, 1969. 

LA.S. (Appointment by Promotion) Fourth Amend-
ment Regulations, 1969. 

"LP;S. ,(Appointment by Promotion) Third Amend-
ment Regualtions, 1969. 

·Open Lines (Railways in India) Third AmendmelU 
General Rules, 1969. 

Indian Railways Computor Organisation (Gazetted 
PostS) Recruitment Rules, 19(i!). 

National Cooperative Development Corporation (First 
;.\mendment) Rules, 1969. 

Bureau of Public Enterprises. Department of Expen-
diture (Civil) Ministry of Finance (Class III Posts) 
Recruitment Rules, 1969. 

Railway Board Secretariat Service Rules, 1969. 

Aircraft (Fifth Amendment) Rules, 1969. 

Central Excise (Twelfth Amendment) Rules. 1969. 

Union Public Service Commission (Memt:ers) Regu-
lations, 1969. 

Social Welfare and Rehabi!.itation Directorate (Clast 
III & Class IV Posts) Recruitment Rules, 1969. 

Central Secretriat Service (Third Amendment) Rules 
1969. 

----------------------- ~ 



489. G.S.R. 2422 of 1969 
dt. 11.10.1969 

490. G.S.R. 2440 of 1969 
dt.2'.10J969 

491. G.S.R. 2449 of 1969 
dt. 25.10.1969 

492 O.S.R. 2452 of 1969 
cit. 25.10.1969 

493. O.S.R. 2453 of 1969 
dt. 25.10.1969 

494. S.O. 3988 of 1969 
dt.4.10.1969 

495. S.O. 399' of 1969 
dt. 4.10.t969 

<496. S.O. 4103 of 1969 
dt. 11.10.1969 

497. S.O. 4222 of 1969 
dt. 14.10.1969 
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<498. S.O. 4232 of 1969 
dt.17.10.i969. 

<499. S.O. 4170 of 1969 
dt. 18.10.1969 

500. S.O. 4306 of 1969 
dt. 25.10.1969 

501. S.O ..... 27 of 1969 
dt.29.10.1969 

502. S.O. 4431 of 1969 
dt.29.10.1969 

503. O.S.R. 2472 of 1969 
dt.1.11.1969 

504. G.S.R. 2473 of 1969 
dt. 1.1I.!969 

50!5. O.SJl. 2475 of 1969 
dt. 1.11.1969 

506. O.s.R. 2483 of 1969 
cit. 1.11.1969 

~. O.S.R. 2484 of 1969 
dt. 1.11.1969 
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Jawahar Lal IlIStitute ofPOIt Graduate Medical Educa-
tion and ~ Pond.ic~, (CJass I Gazetted)-
Recruitment (AmendmeDt) ·RUles. 1%9. 

Indian Forest Service (Cadre) Amendment Rules,. 
1969. 

Ministry of Information • Broad-casting (Class 11-
NOn-Gazettcd Posts) Rec:nrltment (Amendment 
auJel, 1969. 

Fundamental (Eiahth Amendment) Rules. 1969. 

The Roller Mills Wheat Products (Ex-Mill) Price 
CoDtroI (]bird AmeIIdmeat) Order, 1969. 

Civil Services (Second Amendment) Service Regula-
tiODl,I969. 

Central Secretariat Service R.ules, (Second Amend-
ment) 1969. 

Arocanuta Grading & Marking (Amendment) Rules'" 
1969. 

Exports (Control) Eiahteenth Amendment Order, 1969. 

Pra.s CoD5Ultalive Committee Rules, 1969. 

The Authentication (Orden and other Instruments) 
Seventh Amendment Rules, 1969 . 

Scootera (Distributions and Sale) Control (AmCDdment) 
Ordcr,I969. 

IDCOD»W (Fifth Amendment) Rules, 1969. 

Export of Coir Yarn (Inspection) Second Amendment 
Ru&..I96g. 

Indiaa EcoDomic Scrvklo (Second Amendment) 
Rulcs,l969· 

CclDtnal Socntariat derical Service (<;:ompeti1iYc ED. 
minatioD) Second AJDIIDdmeat lleJu)atioas, 1969. 

ArmI (Founh AmaIdment) auks, 1969. 

Coal MiDIs Provident had (Scgeod Ameodment} 
Scheme. 1969. 

ADdhra Ptadesh Coal MiDcs I'rovidcBtFuad (SeI:oad 
AmeDc'fmom) Sc:bemc.'I969. 
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508. G.S.R. 2485 of 1969 
dt. 1.11.1969 

509. G.S.R. 2486 of 1969 
dt. 1.11.1969 

510. G.S.R. 2491 of 1969 
dt. 1.11.1969 

511. G.S.R. 2492 of 1969 
dt. 1.11.1969 

512. G.S.R. 2493 of 1969 
dt. 1.11.1969 

513. G.S.R. 2494 of 1969 
dt. 1.11.1969 

514. G.S.R. 2532 of 1969 
dt. 1.11.1969 

315. S.R.O. 2534 of 1969 
dt. 1·11·1969 

516. G.S.R. 2536 of 1969 
dt. 1.11.1969 

517. G.S.R. 2539 of 1969 
dt. 1.11.1969 

518. G.S.R. 2558 of 1969 
dt. 1.11.1969 

519. G.S.R. 2608 of 1969 
dt. 4.n.1969 

520. G.S.R. 2562 of 1969 
dt. 8.11.1969 

521. G.S.R. 2563 of 1969 
dt. 8.11.1969 

522. G.S.R. 2581 of 1969 
dt. 8.1 1.1969 

523. G.S.R. 2583 of 1969 
dt. 8.11.1969 

'524. G .S.R. 2607 of 1969 
dt. 8.11.1969 

525. G.S.R. 2639 of 1969 
dt. 12.11.1969 

526. G.S.R. 2643 of 1969 
dt. 14.11.1969 

527. G.S.B.. 2614 of 1969 
dt. 15.11.1969 
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Rajasthan Coal Mines Provident Fund (Second An:end- . 
ment) Scheme 1969. 

NeyveJi C()al Mines Provident Fund (Third Amend-. 
ment) Scheme, 1969. 

Coal Mines Provident Fund (Third Amendment) .. 
Scheme, ]969. 

Andhra Pradesh Coal Mines Provident Fund (Third 
Amendment) Scheme, 1969. 

Ra.iasthan Coal Mines Provident Fund (Third Amend--
ment) Scheme, 1969. 

Neyveli Coal Mines Provident Fund (Fourth Amend--
ment) Scheme, 1969. 

Explosives (Third Amendment) Rules, ]969. 

Explosives (Second Amendment) Rules, 1969. 

Cinematograph (Censorship) Fifth Amendment Rules. 
1969. . 

All India Radio (Class III Posts) Recruitment (Sixth· 
Amendment) Rules, 1969. 

Fertilizer (Control) Amendment Order, 1969. 

Foodgrains (Prohibition of use in Manufacture 
of Starch) Amendment Order, 1969. 

I.A.S. (Fixation of Cadre Strength) Twelfth Amend-
ment Regulations, 1969. 

Fourteenth Amendment of 1969 to the LA.S. (Pay) 
Rules, 1954. 

Port of Cochin (port Dues and other charges) Amend-
ment Rules, 1969. 

Hindi Translator (Class III) Recruitment (Amend-
ment) Rules, ]969. 

Delhi Milk Scheme (Generator cum-Senior PIaBt 
Operator) Recruitment Rules, 1969. 

Constitution (Distribution of R-eveDues) Order, 1969. 

Foreip Exchange Regulation (Amendment) Rules, 
1969. 

lAS. (Fixation of Cadre Strenath) Eighth Amendmeat· 
Regulations, 1969. .. . 

----_._---------... ----------_.-. 
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----------------------------------------------
528. G.S.R. 261501 1969 

dt. 15.11.1969 

. 529. O.S.R. 2621 of 1969 
dt. 15.11.1969 

- 530. O.S.R. 2627 of 1969 
dt. 15.11.1969 

531. O.S.R. 2633 of 1969 
dt. 15.11.1969 

532. G.S.R. 2647 of 1969 
dt. 22.11.1969 

533. O.S.R. 2648 of 1969 
dt. 22.11.9169 

534. O.S.R. 2653 of 1969 
dt. 22.11.1969 

535. O.S.R. 2659 of 1969 
dt. 22.11.1969 

536. O.S.R. 2670 of 1969 
dt. 29.11.1969 

537. O.S.R. 2671 of 1969 
dt.29.11.1969 

538. G.S.R. 2677 of 1969 
dl. 29.11.1969 

539. O.S.R. 2678 of 1969 
dt. 29.11.1969 

540. G.S.R. 2686 of 1969 
dt. 29.11.1969 

541. G.S.R. 2697 of 1969 
dt.29.11.1969 

542. S.O. 341 of 1969 
dt. 1.11.1969 

543. 5.0.4368 of 1969 
dt. 1.11.1969 

544. S.O. 4534 of 1969 
dt. 4.11.1969 

545, 5.0. 4540 or 1969 
dt. 6.11.1969 

546. S.O. 4491 of 1969 
dt. 8.11.1969 

,-47. S.O. 4509 of 1969 
Gt. 8.11.1969 

Fifteenth Amendment of 1969 to the I.A.S .. (pay) 
Rula, 1954. 

Central Enaineering Service (Roads) Class II Posts 
Recruitment Rules, 1969. 

Department of Communications (Hindi Translator, 
Junior) Recruitment Rules. 1969. 

Indian Gram Storage Institute. Hapur (Non Gazetted 
Posts) Recruitment (Amendment) Rules, 1969. 

Central Institute of Research It Training in Employ-
ment Service (Class ) &; 11 Posts) Recruitment 
(Amendment) Rules, 1969. 

CeDlraI Infonnation Service (Seventh Amendm ent) 
Rules, 1969. 

Ministry of External Affairs Officers of Special Duty 
(Hindi) Recruitment Rules, 1969. 

Customs and Central Excise Duties Export Drawback 
(General) 40th Amendment Rules, 1969. 

I.P.S. (Fixation of Cadre Strength) Seventh Amend-
ment Regulations, 1969. 

Tenth Amendment of I.P.S. (Pay) Rules, 1954. 

I.P.S. (Probationers Final Examination) Regulations 
1968. 

Central Secretariat SteoolPllpbers Service (Competitive 
Examination) Reaulations, 1969. 

Employees Provident Funds (Fifth Amendment) 
Scheme, 1969. 

Customs It Central ExciJe Duties Export Drawback 
(Gcmeral) 41st Amendment Rules, 1969. 

Civil Service (Twelfth Amendment) Regulations, 1969. 

Indian Post Office (Eleventh Amendment) Rules, 1969. 

Exports (Control) Ninetceoth AmcodmeDt Order, 1969. 

Reaiatration of Electon (Third Amendment)' Rules. 
1969. 

Madras UDRlistered Dock Workers (Regulation of 
Employment) AmcodmeDt Schane, 1969. 

CiyjJ PeaaiODS (Commutat 00) Amc:odmcDt Ilules, 1969. 
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S48. S.O. 4S31 of 1969 
dt. 8.11.1969 

·S49. S.O. 4632 of 1969 
dt. 14.11.69 

SSO. S.O. 46«;7 of 1969 
dt. 22.11.69 

-5SI. S.lt.O. 310 of 1969 
dt. 1.11.1969 

SS2. S.R.O. 321 of 1969 
dt. 22.11.1969 

SS3. S.R.O. :123 of 1969 
dt. 22.11.1969 

S54. S.R.O. :124 of 1969 
dt. 22.11.1969 

SSS. S.R.O. :1~~ of 1969 
dt. 29.11.1969 

S56. G.S.R. 2709 of 1969 
dt. 6.12.1969. 

5S7. G.S.R. 2710 of 1969 
dt. 6.1 2.1969 

SS8. G.S.R. 2711 of 1969 
dt. 6.12.1969 

S59. G.S.R. 2712 of 1969 
dt. 6.12.1969 

560. G.S R. 2713 of 1969 
dt. 6.12.1969 

S61. G·:;.R. 2714 of 1969 
dt. 6.12.1969 

562. G.S.R. 2715 of 1969 
dt. 6.12.1969 

S63. G.S.R. 2718 of 1969 
dt. 6.12.1969 

.564. G.S.R. 2719 of 1969 
dt. 6.12.1969 

56S. G.S.R. 2720 of 1969 
dt. 6.12.1969 

.566. S.R..O. 347 of 1969 
dt. 6.12.1969 

567. G.S.R. 2754 of 1969 
dt. 29J.2.1'969 
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Authentication (Orders and other Instruments) Eigth 
Amendment Rules, 1969. 

Central Industrial Security Force Rules, 1969. 

Cement Control {Third Amendment) Order, 1969. 

Air Force Rules, 1969. 

General Provident Fund (Defence Services) Twenty 
Nineth Amendment Rules, 1969. 

Navy (€Iass IV Posts) Recruitment Rules, 1969. 

Navy (Class III Posts) Recruitment Rules. 1969. 

College of Military Engineering (Selection Grade 
Professor) Recruitment Rules. ]969. . 

Released Emergency Commissioned Officers and Short. 
Service Commissioned Officers (Reservation of 
vacancies) Second Amendment Rules. 1969. 

IndJan Medical & Health Service (Initial Recruitment) 
Amendment Regulations, 1969. 

Central Secretariat Service (Fourth Amendment) 
Rules. 1969. 

Central Secretariat Clerical Service (Second Amend~ 
ment) Rules. 1969. 

Central Secretariat Stenographers Service (Amendment) 
Rules, 1969. 

I.A.S. (Fixation of Cadre Strength) Twentieth Amend-
ment Regulations. ]969. 

I.P.S. (Fixation of Cadre Strength) Tenth Amendment 
Regulations. 1969. 

LA.S. (Fixation of Cadre Strength) Fifteenth Amend-
ment Regulations. ]969. 

Seventeenth Amendment of 1969 to LA.S. (Pay) 
Rules, 19S4. 

I.A.S. (Fixation of Cadre Strength) Sixteenth Amend-
ment Regulations, 1969. 

Navy (Class I Gazetted Posts) Recruitment Rules, 1969. 

Assistant Commissioner for Scheduled Castes/Tribea 
(0fIk:e of the Commissioner for Scheduled 
CastesfI"ribes) Recruit~ Rules. 1969. 
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561. O.S.R. 2155 of 1969 
dt. 20.12.1969 

569. o.5.a. 2756 of 1969 
dt. 20.12.1969 

570. O.S.R. 2757 of 1969 
dt. 20.12.1969 

571. O.S.R. 2768 of 1969 
dt. 20.12.1969 

572. O.S.R. 2770 of 1969 
dt. 28.12.1969 

573. O.s.ll. 2771 of 1969 
dt. 20.12.1969 

574. O.S.R. 2778 of 1969 
dt. 20.12.1969 

575. O.s.R. 2788 of 1969 
dt. 20.12.1969 

576. O.S.a.. 2789 0( 1969 
cit. 27.12.1969 

577. O.S,R. 2790 of 1969 
dt. 27.12.1969 

578. O.S.Il. 2791 of 1969 
dt. 27.12.1969 

579. O.S.R. 2792 of 1969 
dt. 27.12.1969 

580. O.S.Il. 2795 or 1969 
dt. 27.12.1969 

581. O.S.R. 2801 of 1969 
dt. 27.12.1969 

582. 5.0. 4922 of 1969 
dt. 16.12.1969 

583. 5.0. 5002 of 1966 
dt. 20.12.1969 

584. 5.0. 50080( 1969 
dt. 27.12.1'" 

585. S.O. 5056 of 1969 
dt. 29.12.1969 

S86. 5.0. 5059 or 1969 
dt. 30.12.1969 

587. S.O. *1 of 1.98 
cSt. 31.12.1919 
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Indian Administrative Service (AppoDJtment by 
promotiaa.) Fifth Amenclmmt Rcaulations, 1969. 

N~ Amendment of 1969 to the I.A.S. (Pay) 
Rules, 1954. 

I.P.S. (Appointment by promotion) Fourth Amend-
ment Regulations, 1969. 

Ilecru.itment Rules for HiJldi TrallSJators, 1969. 

Salar JUDg Museum (Third Amendmeot) Regulations,. 
l!a69. 

Exploratory Tubewells Orpnisation (Econpmist) 
Recruitment Rules, 1969. 

The Customs &; Central Eltclse D!Jties :Export Draw-
back (General) 44th Amendment Rules, 1969. 

Union Public Service CommissioD (Ex-Cadre Posts)· 
Recruitment (Amendment) lluIcs, 1969. 

Central Secretariat Stc~phers Service (Second 
Amendment) Rules, 196'9. 

Central Secretariat Clerical 5crvice (Third Amend-
ment) Rules, 1969. 

Ceatral Secretariat Clerical Service (Lower Division 
Grade Competitive Ez ... ioaijon for Class IV 
Staff) Amendment Regulations, 1969. 

Central Bureau of Investiption (Overseer &; Sectional. 
Officer) RccruitmcDt RUles. 1969. 

Citizcmhip (Second AmcDdmcnt) Rules, 1969. 

Customs aDd Central Eltcise Duties EJtport Drawback 
(GeoeraI) 45th Ameodmcnt Rules, 1969. 

S,nthotic Rubber (Price CoatJoI) Order, 1969. 

ADcicDt Monumcats aDd Archcolosical Sites and 
R.cmaiDa (Amcodmcut 1lu1ca, 1969. 

CeDtral Civil Sc:rvicc:s (Claeificatioa, Control &: 
Appeal) Amendment Rules, 1969. 

IJIIlOIDO Tu (Sixth .AJpen.rhMnt) RuIca. 

&porta (Control) Tweoty.Scc;ood Amendment ~ 
1969 • 

. ~ (Control) l'M:al~ 11Iinl Amendment <>nix 
JtI59. 
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588. S.R.O. 358 of 1969 
dt. 20.12.1969 

589. S.R.O. 359 of 1969 
dt. 20.12.1969 

590. S.R.O. 361 of 1969 
dt. 20.12.1969 

591. S.R.O. 363 of 1969 
dt. 20.12.1969 

592. S.R.O. 367 of 1969 
dt. 27.12.1969 
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Class IV Civilians (Defence Services) Recruitment 
(Second AmendmeDt) Rules, 1969. 

Civilians ia the Array Ordnance Corps Class III (Highly 
Skilled Tradesman) Recruitment Rules, 1969. 

Civilians in the Army Ordnance Corps Recruitment 
Rules, 1969. 

Navy (Class I Gazetted Posts) Recruitment Rules. 
1969. 

Navy (Class II Gazetted Posts) Recruitment Rules, 
1969. 



APPENDIX D 
(vide paras 16 to 18 of the Report) 

MINISTRY OF LAW 
(LEGISLATIVE DEPARTMENT) 

A Note regarding the Model Clause providing for laying of Statutory 
Rules bef07'e both Houses of Parliament 

One of the safeguards to prevent abuse of the power conferred 
on the executive under a subordinate legislation is the provision 
for laying of the rules, regulatioris etc. before Parliament for a 
specifted period during which period it shall be open to Parliament 
to move a motion for annulment or modification of the rules so 
laid. j, ·1: 11 

2. The formula which has been standardized by the Ministry of 
Law after ascertaining the views of all concerned and which is 
being inserted in every Central Act is on the following lines: 

"Every rule made under this section shall be laid as soon as 
may be after it is made, before each House of Parliament 
while it is in session for a total period of thirty days 
which may be comprised in one session or in two succes-
sive sessions, and if, before the expiry of the session in 
which it is so laid or the session immediately following, 
both Houses agree in making any modification in the rule 
or both Houses agree that the rule should not be made, 
the rule shall thereafter have effect only in such modified 
form or be of no effect. as the case may be; so however 
that any such modiftcation or annulment shall be without 
perjudice to the. validity of anything previously done under 
that rule." 

3. Recently the Committee on Subordinate Legislation of the 
Rajya Sabha has pointed out certain practical difficulties arising 
under the present formula in the case of Rajya Sabha. It is pointed 
out that during the Budget session when Rajya Sabha meets for a 
while during Febfrpary-March and adjourns and meets again 
towards the fag-end of April for a further short session, the period 
af 30 days specified in the statute for the laying of rules may nftt. 
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in certain cases, be completed during the two successive sessiOD£· 
Therefore, the Committee expressed the adoption of the formula'· 
with a slight variation on the following lines: 

Proposed Model Clause.-uEvery rule made under this Act 
shall be laid as soon as may be after it is made, before 
each House of Parliament while it is in session for a 
total period of 30 days which may be comprised in one 
session or in two or more successive sessions, and if,_ 
before the expiry of the session in which it is so laid or 
the successive sessipns aforesaid, both Houses agree in' 
making any modification to the rule or both Houses agree-
that the rule should not be made, the rules shall there-· 
after have effect only in such modified form or be of no-' 
effect, as the case may be; so however that any such modi-
fication or annulment shall be without prejudice to the' 
validity of anything previously done under that rule". 

4. The formula thus suggested by the Committee on subordinate· 
legislation of the Rajya Sabha provides for the laying of the rules' 
before the Houses of Parliament for a total period of 30 days which 
period may be comprised not in two successive sessions as per the-
present formula but in two or more successive sessions and as a 
logical corollary it has also been suggested that the right of the-
Houses to annul or modify the rules in question would extend not 
merely to the session in which the rules are placed and the session 
immediately following but would extend to the successive sessions. 
In view of the practical difficulty pointed out by the Rajya Sabha. 
it would appear that there is no harm in adopting the formula as' 
suggested. 

5. Exception was however taken by the Committee on Sub-
ordinate Legislation of the Lok Sabha to this modified version of-
the formula which was adopted in a few of the Central enactments' 
during 1962-63, such as, the Defence of India Act, the Warehousing-
Corporations Act, etc. 

6. Evidently there has been some mis-conception about the scope-
of the modified version of the rule laying formula vis-a-vis the-
right of Parliament to annul or modify the rules la~d before them. 
In the present formula which is hitherto being followed, this right 
to move or annul, as has already been pointed out earlier, extends 
to the session in which the rules are laid and to one more successive' 
session immediately following thereafter. In tne modified version-
this right extends to the successive sessions during which the rules: 
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care to be laid before Parliament in order to complete the specified 
total period of 30 days. In the altered context, it would not be. 
neceisary nor would it be advisable to extend the right to modify 
or annul to one more session after the successive sessions also. This 
would only result in the element of uncertainty being continued 
for a longer period than is reasonably necessary for the purpose of 
enabling Parliament to exercise its effective control over subordi-
nate legislation. 

7. In the light of the foregoing if the Committee on Subordinate 
Legislation of the Lok Sabha has no objection, the rule laying for-
mula, which is currently being.inclqded in every Central enact-
ment. may be modified in the manner suggested by the Raiya 
Sabha in view of the difficulties pointed out by. them. When so 
modiftedl the right to annul or modify the rules placed before 
Pal'liament would extend to the sllccessive sessions in which the 
rules are laid so as to complete the speci~ total period of 30 days. 

8. In this connection, we may have to consider the feasibiijty 
.as well as the desirability of the following three courses of action: 

(1) Inclusion of the rule laying formula provision in the 
General Clauses Act. 

(2) Enactment of a separate piece of legislation on the lines 
of the Statutory Instruments Act, 1946, of tee U.K. so as 
to regulate the rille. laying procedure and matters con-
nected therewith. 

(3) The continuance of the present praclj,ce, namely, of in-
corporating the rule laying formula provision in every 

I Central Act. ~ 
• 

9. The General Clauses Act, 1897, though not termed as an In-
terpretation Act. is essentially a code on the ir;lterpretat~on of 
statutes. Courts also look to the General Clauses Act to interpret 
statutes. apart from taking the aid of accepted rules of interpreta-
tion as laid down in decided cases. Its value lies in avoiding 
superfluity of language and Courts have not hesitated to apply the 
principles of the General Clauses Act not only to subordinate 
legislation but also to private document on considerations of equity, 
justice and good conscience. In short, it serves as a key to unlock 
the mysteries of legislation. That being so, it may not be proper 
to incorporate the rule laying ~rmu1a in the General Clauses Act. 
For, as has already been explained in detail, the function of the 
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rule-laying formula is to secure parliamentary control over sub-
.ordinate legislation and the General Clauses Act is a measure for 
the interpretation of statutes. As such, the rule-laying formula 
pr,ovision will be like a square peg in a round hole if it were to be 
included in the General Clauses Act. 

10. So far as the next alternative is concerned, we have to 
examine the scope and content of the Statutory Instruments Act, 
1946, in force in the United Kingdom. Prior to 1893, in England 
subordinate legislation was reqUired to be published in the London 
Gazette and has formed part of the voluminous miscellaneous con-
tents of the Gazette. Carr in his book "Concerning English 
Administrative. Law" observed that subordinate legislation thus 
published in the Gazette was "buried rather than revealed" 
{page 57). The Rules Publication Act of 1893 (56 and 57 Victoria, 
Chapter 66) provided for the publication of statutory rules by thf' 
Queens Printer. Under this Act, the rules and orders with some 
.exceptions were to be sent to Queens Printer and to be numbered 
by him and subject to regulations, printed and put on sale. While 
not all the rules and regulations were printed, every instrument, 
which was officially numbered, was mentioned in a classified list 
.at the end of the annual volume of the statutory instruments printed 
by the Queens Printer. The Committee on Ministers' powers after 
reviewing the working of the 1893 Act recommended that publica-
tion should be made a condition precedent for the coming into 
force of all instruments except those that have been published in 
<Iraft under the pre-publication rules and subsequent!y issued in 
sub!'tantially the same form as in that draft. In those cases, the 
Committee suggested that public notification of the enforcement 
would be sufficient. Only in 1946, in the U.K. the Statutory In-
struments Act (9 and 10 George V, Chapter 36) was passed repealing 
.and replacing the 1893 Act. It will be seen that section 3(3) of 
the Rules Publicatio:1 Act of 1893 has been re-enacted in the 
Statutory Instruments Act, 1946. It makes provision for the publica-
tion in the London, Edinburgh and Belfast Gazette .of a notice 
stating that a statutory instrument has been made ar.d specifying 
where copies thereof may be purchased [See sections 12 (1 and 2)]. 
Section 4 of the Act relates to statutory instruments which are re-
quired tn be laid before Parliament while section 5 deals with 
statutory instruments which are subject to annulment by a resolu-
tion of either House of Parliament and under the provisions of the 
Act a statutory instrument must lie before Parliament for a uniform 
period of 40 days during which period notice for its annulment may .... 
be moved. In calculating the period of 40 days, no action shall be 

2209 (E) LS-6. 
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taken for any time during which Parliament is dissolved or pro-
rogued or during which both Houses are adjourned for more than. 
four days (See sections 6 and 7). 

11. Rules must now be laid before the Instrument comes into. 
operation. But, however, where it is essential that an instrument 
should come into operation before copies of it can be laid, then the 
Speaker of the House as well as the Lord Chancellor must be 
notified accordingly together with the reasons for such an action 
(Please see section 4). 

12. The Statutory Instruments Act, 1946, contains provisions for-
an affirmative approval of the rules proposed to be made as well as· 
for annulment of the rules already made and laid before the House~ 
But it has not been exactly provided therein as to the circumstances. 
in which recourse could be had to either of these two methods, 
namely the affirmative resolution or a motion for annulment of the-
rules. 

13. From the foregOing. it would be evident that the scope and 
extent of the Statutory Instruments Act is far too wide and it 
covers many things other than publication of subordinate legisla-
tion and the laying of such legislation before Parliament. Our 
object is very much limited, namely, to ensure that the power con-
ferred on the executive authority by means of subordinate legisla-
tion is not abUsed. This is achieved in India by providing for the-
publication of the rules in the Gazette and for the laying of the-
rules before each House of Parliament for a specified period of 3()-
days. Moreover, the Statutory Instruments Act encompasses within 
its scope concepts like orders in Council etc. which are out of place-
In our scheme. Hanson and Wiseman in their case book on Parlia-
ment Procedure in the U.K. entitled "Parliament at Work" in the-
1962 edition at pages 203 to 215 have discussed at length the use tc>. 
which the provisions contained in the Statutory Instruments Act 
are being put t~. After adverting to the two procedures obtaining-
under the Statutory Instruments Act. namely, the affirmative ap-
proval of Parliament by way of resolution and the procedure for-
annulment within a time limit. the learned authors point out the-
prayers for annulment are called "exempted business" which means,. 
In practice. that theY'll!'. "moved at the completion of the day's 
business, immediately before the moving of the half hour adjourn-
ment motion". They further proceed to add that this rule h~ 
enabled the flight of 'praying' on certain occasions, to be used as a 
pcll"liGmentary tactic that can be variously described as 'delaying', 
~hal"ryi"" or fUbustering'. They had cited a number of interesting 
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incidents connected with the invoking of the procedure for annul-
ment which takes place at such unearthly hours as well near mid-
night and extending to the early hours of the dawn when members 
seek to satisfy their "nocturna thirst for information". 

14. From the foregoing it would be obvious that in India the 
principle followed has always been not a condition precedent but· a 
condition subsequent which enables Parliament to annual or modify 
a rule Or regulation placed before the Houses. It cannot be contend-
ed that this procedure has not worked satisfactorily or .has not 
ensured effective parliamentary control at the hands of the ever 
Vigilant Committees on Subordinate Legislation of both the Houses 
of Parliament. The procedure followed in the U.K. does not, in any 
way, commend itself as being a preferable alternative to be follow-
ed by us. Therefore, there seems to be no special advantage in 
having recourse to an enactment like the Statutory Instruments Act 
of 1946 of the U.K. in India. 

15. The first two alternatives having been ruled out, namely, 
incorporation of the rule-laying formula provision in the General 
Clauses Act and the enactment of a separate measure like the 
Statutory Instruments Act, we come to the conclusion that the pro-
cedure that has hitherto been followed in this country for ensuring 
effective parliamentary control has worked well and there is no 
special reason for making a departure from the present practice 
except to the extent necessary for modifying the formula on the lines 
suggested by the Committee on Subordinate Legislation of the 
Rajya Sabha in view of the practical difficulties experienced by 
them, if the Committee on Subordinate Legislation of Lok Sabha 
concurs with the Committee of the Rajya Sahha. 



APPENDIX m 
MINUTES OF THE COMMITTEE 

nvn 
MINUTES OF THE TWENTY-SEVENTH SITTING OF THE COM. 

MITI'EE ON SUBORDINATE LEGISLATION 
The Committee met on Thursday. the 9th April, 1970 from 17.00 

to 18.00 hours. 

PRESENT 

Shri Anand Narain Mulla-Chairman. 

MEMBERS 

2. Shri Shri Chand Goyal 
3. Shri Narendrasingh Mahida 
4. Shri N. Meghachandra 
5. Shri N. K. Sanghi 
6. Shri G. Viswanathan. 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretary. 

2. The Committee considered Memoranda Nos. 65 to 75 on the 
following subjects and 'Orders';-

(i) Model clause providing for laying of Statutory rules be-
fore both Houses of Parliament. 

(iJ) and (iii) • • • • 
(iv) AIl·India Services (Laying of Regulations before Parlia-

ment) Bill, 1969 (As passed by Rajya Sabha on the 25th 
November, 1969). 

(v) -(xi). • • • • 
(1) Model clause providing for laying of statutory rules before 

both Houses of Parliament. totalfu 
3. The Committee on Subordinate Legislation (Second Lok Sabha) 

had approved the following model clause providing for laying of Sta-

-Omiued pOrtion. of the Minutes are not covered by the Sixth Repon. The relevant 
portions 0{ the M:nutes of the twenty-seventb sluing W~ appended to t!le Fifth Report 
oftt-e Committee. 
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tutory rules before both Houses of Parliament, vi~ para 45 of ita 
Seventh Report:-

"Every rule made under this section shall be laid as soon as 
may be after it is made, before each House of Parliament 
while it is in session for a total period of thirty days which 
may be comprised in one session or in two successive ses-
sions, and if, before the expiry of the session in which 
it is so laid or the session immediately follOwing, both 
Houses agree in making any modification in the rule or 
both Houses agree that the rule should not be made, the 
rule shall thereafter have effect only in such modified 
form or be of no effect, as the case may be; so however, 
that any such modification or annulment shall be without 
prejudice to the validity of anything previously done 
under that rule." 

4. The Rajya Sabha had experienced some administrative ditn-
culties in connection with the compliance of requirements of the 
aforesaid model clause, because the first Parliament session of the 
year commenced sometime in February and the Lok Sabha continued 
to sit till all the financial business was completed in May. the session 
of the Rajya Sabha, generally lasted till the end of March or there-
about. The Rajya Sabha met again (generally in April) for a 
session of short duration principally to transact financial business. 
When, therefore, rules were laid towards the latter half of the 
February-March Session, the period of thirty days was not complet-
ed in even two successive session, viz February-March and April-
May, because of which such rules had to be re-laid on the Table in 
the monsoon session till the period of thirty days was completed as 
stipulated in the said clause. 

5. In view of the above administrative difficulties, the matter 
was examined by the Committee on Subordinate Legislation of 
Rajya Sabha in 1968. The Committee recommended in para 25 of 
its Fifth Report that "the existing 'laying formula' should be modi-
fied so as to provide that- .,' Q;.. 

(i) the statutory period of 30 days might be completed in 
one session or two or more successive sessions; and 

(ii) the right to suggest modification ih the 'Order' should ex-
tend to one additional session immediately following the 
session in wh~ch the period of 30 days is completed." 
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6. In this connection, the Committee perused the following letter 
of the Deputy Minister of Law (Shri Mohd. Yunus Saleem): 

...... The existing formula was settled after the approval of 
the Committee on Subordinate Legislation of the Lok 
Sabha, by its 7th Report, presented on 24th December, 
1959. It is, therefore, necessary that the concurrence of 
the Committee on Subordinate Legislation of the Lok 
Sabha is obtained, before the Government consider to 
take steps to amend the formula in the manner suggested 
by the Committee on Subordinate Legislation of the Rajya 
Sabha." 

7. The Committee noted that there was no mention in the letter 
of the Deputy Law Minister about the second part of the recommen-
dation of the Committee on Subordinate Legislation of Rajya Sabha, 
which was equally important. After some discussion, the Committee 
decided that the Ministry of Law (Legislative Department) might 
be asked to send its representatives to appear before the Committee 
on Friday. the 17th April, 1970 to enable it to seek elucidation on the 
above point. 

8.-18. • • • • 
(Iv) The AU-India Services (Laying of Regulat1O't'.~ before Parlia­

ment) Bill, 1969 (as passed by Ra;ya Sabha on the 25th NOvem­
ber, 1969). 

19. The All-India Services (Laying of Regulations before Parlia-
ment) Bill, 1969 (as passed by the Rajya Sabba on the 25th Nov-
ember, 1969) and presently ,before Lok Sabha provided for laying 
before Parliament of the regulations made under the All-India Ser-
vices Act, 1951 (61 of 1951), and for certain other matters connected 
therewith. The main purport of the Bill, as stated in the statement of 
Objects and Reasons appended to tbe Bill was as follows: 

". . . Some of the rules made under the All-India Services 
Act, 1951, empower the Central Government to make regu-
lations in respect of certain matters. Sub-section (2) of 
section 3 of the said Act provides only for the laying of 
rules before Parliament Consequently, regulations made 
up to 1st July, 196'7, were not laid before Parliament. As 
however, the regulations form an integral part of the 
rules, it was felt that it would be appropriate to lay the 
regulations before Parliament in the same manner as the 

.Omitte.1 pOrtio.l!! ortbe Minutes are not c:ouered by the Sildb Report. 
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rules are laid. The Bill provides for the laying of regula. 
tions also before Parliament, and in addition, it seeks to 
validate the regulations (made prior to 1st July, 1967) 
which have not been laid before Parliament. Incidentally. 
the Bill also provides for the laying of the rules and regu-
lations before Parliament for a period of thirty days in-
stead of fourteen days as at present." 

:20. Clauses 2 and 3 of the aforesaid Bill provided as follows: 
"Definition 2. In this Act, "regulation" means a regulation 

made before the commencement of this Act by the Central 
Government under any of the provisions of the rules 
framed under the All-India Services Act, 1951. 

Laying of regulations b,efore Parliament 3. Every regulation 
shall be laid, as soon as may be, after the commencement 
of this Act, before each House of Parliament while it is in 
session for a total period of thirty days which may be 
comprised in one session or in two successive sessions, 
and if, before the expiry of the session in which it is so laid 
or the session immediately following both Houses agree in 
making any modification in the regulation or both Houses 
agree that the regulation should not be made, the regu-
lation shall thereafter have effect, only in such modified 
from or be of no effect, as the case may be; so, however, 
that any such modification or annulment shall be without 
prejudice to the validity of anything previously done 
under that regulation: 

Provided that nothing contained in this section shall apply 
to any such regulation which has already been laid be-
fore each Houses of Parliament." 

21. The Committee noted that all regulations made by the Central 
Government before the commencement of the aforesaid Act, under 
llny of the prOvisions of the rules framed under the All-India Ser-
vices Act, 1951 and which had not been laid till then before each 
House of Parliament would also be laid before each House of Par-
liament irrespective of the fact whether those regulations were still 
in force or not. The Committee felt that in the case of such regula-
tions which would not be in force at the commencement 1)£ the Act, 
there appeared to be no necessity of their being laid on the Tables 
of both the Houses as it would be infructuous for the House or the 
'Committee on Subordinate Legislation to exercise scrutiny over 
such regulations. 

22. The Committee decided that the Ministry of Home Affairs 
might be· asked to amend suitably the definition of "regulation" as 
-eontained in Clause 2 of the aforesaid Bill so as to make it clear that 
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such regulations, which were made before the commencement of the-
Act and which were not in force, were not required to be laid on the-
Table of the House. 

23.-41. • • • • • 
The Committee then adjourned to meet agaitn on the 17th April,. 

1970 to hear the evidence of the representatives of the Ministry 
Of Law (Legislative Department) regarding the revision of the 
model clause providing for laying of statutory rules before bOth 
Houses of Parliament. 

XXVllI 
MINUTES OF THE TWENTY -EIGHTH SITTING OF THE COMMI-

TrEE ON SUBORDINATE LEGISLATION 

The Committee met on Friday, the 17th April, 1970 from 10·00' 
hours to 11.00 hours. 

PRESENT 

Shri Srinibas Misbra-In the Chair. 

MEMBERS 

2. Shri J.B.S. Bist 
3. Shri Shri Chand Goyal 
4. Shri Viswanatha Menon 
5. Shri Bishwanath Roy 
6. Shri G. Viswanathan 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretary. 

REPRESENTATIVES OF THE MINISTRY OF LAw (LEGISLATIVE DEPARTMENT} 

1. Shri N.D.P. Namhoodiripad-Joint S£CTetary and Legislative 
Counsel. 

2. Sbri A. K. Srinivasamurthy-Deputy Legislative CounseL 

(Tile Representatives of the MinistTtI of Law, Legislative Depa~t 
We1"e called in.) 

2. In the absence of Chairman, Shri Srinibas Misbra was chosen 
to act as Chairman for the sitting in terms of Rule 258 (3) of the 
Rules of Procedure and Conduct of Business in Lok Sabba 
----------- --------------

·O:n ~tted portions of the Minutes are not conered by the Sixth Report. 
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3. The representatives of the Ministry of Law were examined in 

connection with the proposal received from the Deputy Minister of 
Law for revising the existing model clause providing for laying of 
statutory rules before both Houses of Parliament. 

4. While explaining the implications of the provisions of the exist-
ing model clause for laying of statutory rules before both Houses of 
Parliament, Shri Namboodiripad stated that .no difficulty was ex-
perienced by the Ministries in complying with the provisions of the 
model clause so far as Lok Sabha was concerned since all its Sessions 
werf' of more than 30 days duration but difficulty was exper:enced 
regarding Rajya Sabha as its sessions in FebruarY-May period were 
of short duration and therefore the rules hSld to be relaid in order 
to complete the stipulated period of 30 days. He further stated that 
Ministries concerned had not complained abellt any such difficulties, 
but the Committee on Subordinate Legislation of Rajya Sabha had 
in their Fifth Report, recommended for the revision of the model 
clause so as to provide that the period of thirty days might be com-
pleted in one, two or more sessions so as to obviate the necessity 
of relaYing the rules before the House. 

5. Tracing the history of the existing model clause, Shri Nam-
boodiripad stated that in pursuance of the recommendation of the 
Committee on Subordinate Legislation (First Lok Sabha) a model 
clause wa~) first devised in 1956 and there was no condition prece-
dent or co ldition subsequent for computing 30 days period. Subse-
quently a new model clause was evolved with the approval of the 
Lok Sabha Committee on Subordinate Legislation and circulated to 
Rajya Sabha and all State Governments in 1959. Again the words 
"two or more Sessions" were included in one or two Bills. \-Vhen 
the Committee on Subordinate Legislation of Lok Sabha expressed 
the view that there was no justification for the deviation the approv-
ed model clause was resorted to. 

6. In reply to a question Shri Namboodiripad stated that problem 
of relaying would be solved if the period of 30 days comprised in 
one, two or more sessions. 

7. Regarding extension of the statutory right of Members to sug-
gest modifications in orders to one additional Session Shri Namboodi-
ripad stated that it would have the effect of unnecessarily prolonging 
of the matter. 

8. Concluding his evidence, Shri Namboodiripad promised to send 
a draft of the revised model clause ~. laying of rules before both 
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. .Houses of Parliament together with a note covering the foHowing 
points: 

(a) whether there should be a Statutory Instruments Act on 
the British pattern; , 

(b) whether the Model Clause should be included in the Gene-
ral Clauses Act; and 

(c) whether the Model Clause, as it was obtaining should con-
tinue. 

(The witnesses withdrew) 

The Committee then adjou'rned. 

xxx 
"MINUTES OF THE THIRTIETH SITTING OF THE COMMITTEE 

ON SUBORDINATE LEGISLATION 

The Committee met on Monday, the 18th May. l?"O from 15.00 
to 15.30 hours. 

PRESENT 

Shri Anand Narain Mulla-Chairman. 

MEMBERS 

2. Shri J. B. S. Bist 
3. Shri Krishna Kumar Chatterji 
4. Shri V. Krishnamoorthi 
5. Shri M. Meghachandra 
6. Shri Bishwanath Roy 
7. Shri N. K. Sanghi 
8. Shri Shantilal Shah 

Shri M. C. Chawla-Deputy Secretary. 

2. The Committee considered its future programme .gnd tiecided. 
to sit at 10.30 hours on the 13th July and at 15.00 hours on the 14th 
July. 1970 to consider the various memoranda setting forthtb~ re-
sult of examination of Rules I Orders, etc. 

---------------------------_._----
-Relevant portions of the Minutes of the Twenty-nimh Sittinl Weft appended to 

the Pifth Report of the ClDUDittee. 
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3. The Committee then constituted, under Rule 263 of the Rules 
-of Procedure and Conduct of Business in Lok Sabha, a Sub-Commit-
tee consisting of the following Members of the Committee on Sub-
()rdinate Legislation to consider and select for examinatio:l the type 
of rules, regulations, orders, etc. falling within the purview of the 
Committee under Rule 317, ibid:-

1. Shri Shri Chand Goyal-Convener. 
2. Shri Krishna Kumar Chatterji 
3. Shri N. T. Das 
4. Shri V. Krishnamoorthi 
5. Shri V. Viswanatha Menon 
6. Shri N. K. Sanghi 
7. Shri Ram Sewak Yadav. 

The Corn mitte,e then adjourned. 

XXXI 

MINUTES OF THE THIRTY-FIRST SITTING OF THE COMMIT-
TEE ON SUBORDINATE LEGISLATION 

(1970-71) 

The Committee met on Monday, the 13th July, 1970 from 10.30 tl) 
12.00 hours. 

PRESENT 

Shri Anand Narain Mulla-Chairman. 

MEMBERS 

2. Shri Krishna Kumar Chatterji 
3. Shri N. T. Das 
4. Shri Tukaram Hurji Gavit 
5. Shri K. M. Koushik 
6. Shri V. Viswanatha Menon 
7. Shri Shantilal Shah 
8. Shri Ram Sewak Yadav 

SECRETARIAT 

Shri M. C. Chawla-Deputy Sec'retar'1l-
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2. The Committee considered Memoranda Nos. 77 to 85 on the' 
following subjects and Orders:-

S. 
No. 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vit 
(via) 

(viii) 

(ill) 

Memorandum SUbject 
No. 

77 Revision of Model Clause providing for laying of Statutory Rules 
before both Houses of Parliament. 

78 Implementation of recommendation contained in para 34 of the 
Fmt Report of Committee on Subordinate Legislation (Fourth 
Lok Sabha)-Imposition of fee on cancellation of Railway 
tickets. 

79 

80 

81 

82-83 

84 

8S 

Rules relating to issue, etc. of Licences under the Explosives Rules, 
1940. 

• • .. • 
The Seeds Rules, 1968 (G.S.R. 1632 of 1968). 

• • • • 
(i) Appointment of Inquiry Officers to conduct oral inquiry into 

the charges levelled against delinquent officers under the 
C.C.S. (C.C.A.) Rules, 1965, and 

(ii) Powers to suspend delinquents-scope and limitations rule 
10 of C.C.S. (C.C.A.) Rules, 1965. 

Q, --.In regarding recruitment of Member-Secretaries in the Rail-
... \I ~ Service Commissions-Implementation of recommenda-

o J m'!.ie in Fourth Report of Committee on Subordinate 
Le&isAltiOD (Fourth Lok Sabha). 

(i) Revision of Model Clause providing for laying of Statutory 
rules before both Houses of Parliament (Memorandum 
No. 77) 

3. The Committee on Subordinate Legislation, at its sitting held on 
the 9th April, 1970, had considered the suggestion made by the 
Deputy Minister of Law for revising the existing Model Clause pro-
viding for laying of Statutory rules before both Houses of Parlia-
ment, in the light of the recommendation made by the Committee 
on Subordinate Legislation of Rajya Sabha in para 25 of its Fifth 
Report. 

4. The Committee had noted that there was no mention in the 
letter of the Deputy Minister of Law about the second part of the 
recommendation of the Committee on SubordiDate Legislation of 
Rajya Sabha that the existing Model Clause should be modifted so 
as to provide that the right of Members of Parliament to suggest 
modUication in the 'Orders' should extend to one additional session 

• Omitted portions or the Minutes are DOt covered by the Sixth Report. 
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immediately following the session in which the period of thirty day~ 
-was completed. 

5. The representative of the Ministry of Law (Legislative De-
partment), who was examined by the Committee at its sitting held 
on the 17th April, 1970, to seek further elucidation on the above 
point had stated that it would have the effect of unecessarily pro-
longing the matter. While explaining the implications of the pro-
'visions of the existing Model Clause for laying of Statutory rules 
before both Houses of Parliament, he informed the Committee that 
:no difficulty was experienced by the Ministries in complying with 
the provisions of the Model Clause so far as Lok Sabha was con-
cerned, since all its Sessions were of more than thirty days duration, 
but difficulty was experienced regarding Rajya Sabha as its Sessions 
in February-May period were of short duration and, therefore, the 
rules had to be re-Iaid in order to complete the stipulated period of 
thirty days. He further stated that Ministries concerned had not 
complained about any such difficulties. 

6. The Committee had asked the representative of the Ministry 
of Law to furnish a draft of the revised Model Clause for its con-
sideration, together with a note discussing the followng points: 

(a) whether there should be a Statutory Instruments Act on 
the British pattern; 

(b) whether the Model Clause should be included in the 
General Clauses Act; and 

(c) whether the Model Clause, as it existed should continue. 

7. The Ministry of Law (Legislative Department), while ruling 
out the desirability of enacting a separate measure like the Statutory 
Instruments Act on the British pattern or incorporation of the Model 
Clause in the General Clauses Act, in its Nate, had come to the con-
clusion that "the procedure that has hitherto been followed in this 
country for ensuring effective Parliamentary control has worked 
well and there is no special reason for making a departure from the 
present practice except to the extent necessary for modifying the 
formula on the lines suggested by the Committee on Subordinate 
Legislation of the Rajya Sabha in view of the practical difficulties 
experienced by them, if the Committee on Subordinate Legislation 
of Lok Sabha concurs with the Committee of the Rajya Sabha." 

8. The Committee noted vide para 5 above that Ministries con-
cerned had not complained about any difficulty being experienced 
by them regarding the re-Iaying of rules before both Houses of Par-
liament. Moreover, the Ministry of Law (Legislative Department) 
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while dealing with the right of the Members of Parliament to suggest 
modification in the 'Order' for an additional session immediately 
following the session in which the period of thirty days was com-
pleted (as suggested by Committee on Subordinate Legislation '?f 
Rajya Sabha) had stated in its note that in the revised Model 
ClaUSe" .... this right extends to the successive sessions during which 
the rules are to be laid before Parliament in order to complete the 
specified total period of 3() days. In the altered context, it would not 
be necessary nor would it be advisable to extend the right to modify 
or annul to one more session after the successive sessions also. This 
would only result in the element of uncertainty being continued for 
a longer period than is reasonably necessary for the purpose of 
enabling Parliament to exercise its effective control over subordi-
nate legislation." 

9. The Committee further noted that the Ministry of Law 
(Legislative Department) did not consider it necessary to accept the 
recommendation of the Committee on Subordinat~ Legislation of 
Rajya Sabha in its entirety. Moreover, if the revised Model Clause 
as proposed by the Law Ministry was approved by the Committee, 
it was not clear what would be the position so far as the continuance 
of the present Model Clause in the existing Acts, which run into 
thousands, was concerned, particularly when the Law Ministry had 
ruled out the desirability of enacting a separate measure like the 
Instruments Act on the British pattern or inclusion of the Model 
Clause in the General Clauses Act, to obviate the necessity of its 
being repeated in all Statutes which provide for the framing of rules, 
lor all times to come. The Committee also noted that when the Model 
Clause was modified in respect of certain Bills in 1962, the Commit-
tee on Subordinate Legislation, while taking note of the modified 
version of Model Clause, had insisted that "the formula contained in 
paragraph 45 of the Seventh Report of Committee on Subordinate 
Legislation (Second LokSabha), which has hitherto been adopted 
by the Government. should be followed in future also. If the Gov-
ernment, consider it necessary to amend that formula in order to 
avoid relaying of rules under rule 234 (2) of the Rules of Procedure 
and Conduct of Business in Lok Sabha for administrative conven-
ience, it showd clearly be provided therein that the right of the 
House to mo lify the rules shall extend to the session immediately 
following the session in which the said period of 30 days is complet-
ed", but the Government did not seem to be willing to accept that 
recommendation or that of the Rajya Sabha Committee on Subordi-
nate Legislation in its entirely. 
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10. After considering the matter in all its aspects, the Committee 
decided that the present Model Clause providing for laying of rules 
before both Houses of Parliament as approved by the Committee on 
Subordinate Legislation in para 45 of its Seventh Report (Second 
Lok Sabha) might continue or in the alternative the recommendations 
made by the Rajya Sabha Committee on Subordinate Legislation 
might be accepted in its entirety. 

(ii) Implementation of recommendation contained in para 34 
of the First Report of the Committee on Subordinate Legis­
lation (Fourth Lok Sabha)-Imposition of fee On cancel­
lation of Railway tickets (Memorandum No. 78). 

11. The Committee on Subordinate Legislation had obgervcd in 
para 34 of its First Report (Fourth Lok Sabha) that charges like the 
one levied for cancellation of unused Railway Tickets should not be 
levied or collected without any specific authorisation by an Act of 
Parliamen,t and so far as Section 47 of the Indian Railways Act, 1890 
was concerned, there was nothing which authorised the Railway 
Administration to levy such cancellation charges. The Committee 
noted that a Bill (No. 27 of 1970) had been introduced in Lok Sabha 
on the 24th March, 1970, by the Ministry of Railways (Railway Board) 
for suitably amending Section 47 of the Indian Railways Act, 1890, and 
to validate the levy and collection of such charges made before the 
amended Section 47 became effective. 

(iii) Rules relating to issue etc. of licences under the Explosipes 
Rules, 1940 (Memorandum No. 79). 

12. During the course of examination of the Explosives Rules, 
1940 as amended from time to time, the following two points were 
noticed: 

(i) There was no provision in Rules 92 and 93 ibid, requiring 
the licensing authority to give an opportunity of being 
heard to the applicant, before his application for amend-
ment or renewal of licence was rejected or 1.0 a licence-
holder before his licence was suspended or cancelled, and 
if the Central Government happened to be a licensing 
authority, even the reqUirement of reco;.-ding the rea-
sons in writing had been dispensed With; 

(ii) The fee to be charged for the grant of licence, etc. for pur-
poses specified in column 3 of Schedule IV of the said 
Rules, was not mentioned against s~al Nos. 8 and 9 in 
column 5 thereof and it was left to be prescribed by the 
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Central Government, but it was not clear whether such fee 
would be prescribed by a general notification published in 
the Gazette or prescribed from time to time by ad hoc 
Orders of the Central Government. 

13. On 3td May, 1968, the matter was referred to the erstwhile 
Ministry of Industrial Development and Company Affairs (Depart-
ment of Industrial Development) inviting its attention to the 
observation of the Committee on Subordinate Legislation in regard 
to the Paradip Port Harbour Craft Rules, 1967, contained in para 26 
of its First Report (Fourth Lok Sabha), the Ministry was requested 
to provide in the Explosives Rules, 1940 that every licensing autho-
rity would give an opportunity of being heard and record the reasons, 
in writing, for passing an order adversely affecting a licence-holder! 
.applicant. The Ministry was also requested to clarify whether the 
fee left to be prescribed by the Central Government in respect of 
serial Nos. 8 and 9 in column 5 of Schedule IV of the said Rules 
would be prescribed by a general notification published in the 
Gazette or by ad hoc orders issued from time to time by the Centra] 
Government. 

14. After prolonged correspondence, the Ministry had furnished 
the following reply on the 30th December, 1968: 

" .... in regard to the fees to be charged for the grant of a 
licence etc., the scale of fee has been given in Schedule IV 
to the Explosives Rules against each article, except in the 
case of licences in Special Form granted under articles 8 
nnd 9. The Government of India had set up a committee 
to suggest. inter alia revision of the Explosives Acts and 
Rules. This Committee has already considered the matter 
and recommended that a standard scale of fee should be 
prescribed for the purpose. This recommendation is under 
consideration of this Ministry. In regard to the issue 
raised in paras. 1 and 2 of the (Lok Sabha Secretariat) 
memorandum. a further communication will follow as the 
matter is being examined in consultation with the Minis-
try of Law.!! 

15. On the matter being pursued further, the following reply was 
received from the Ministry on the 30th August, 1969:-

" .... it has.since been decided in consultation with the Minis-
tries of Home Affairs and Law to amend the Explosives 
Rwe.l; 1940 as suggested in their O.M. of 3rd May, 1968, to 
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meet the observations of the Committ~e on Subordinate 
Legislation in this regard. Further steps are being taken 
to amend the rules as decided in consultation with the 
authorities concerned. 

As regards the point relating to the fees to be charged for 
grant of licence etc. mentioned in para 2 of their O.M. of 
3rd May, 1968, the position has already been intimated to 
them vide this Ministry's O.M. of even number dated the 
30th December, 1968. In this connection it may further be 
stated that the recommendations of the Explosives Com-
mittee in this regard as mentioned in the abOVe O.M. have 
since been accepted by Government and steps have already 
been initiated to implement the same." 

16. As the above replies of the Ministry did not indicate any defi-
nite and clear line of action which the Ministry had decided to follow 
in respect of the aforesaid points, the matter was pursued further. 
In this connection, the Committee persued the following reply fur-
nished by the Ministry: 

" ..... As regards the point relating to the laying down of a 
standard scale of fees to be charged for the grant of a 
licence etc., you may pleaSe refer to this Ministry's O.Ms. 
of even number dated the 30th December,1968. and 30th 
August, 1969 from which it would be observed that the 
Explosives Rules, 1940 contain all the standard scales of 
fees to be charged for the grant of licences etc. except for 
special form licences under Article 8 of Schedule IV to 
these Rules. The Central Government have, however, 
separatel:' prescribed fees for Special Form Licences with 
effect from 11th March, 1950 and the same are being 
charged for such licences. The fees for such licences are 
also proposed to be included in the rules itself when the 
ExplOSives Rules are revised on the basis of the recommen-
dations of the Explosives Committee. If, however, it is felt 
that fEes for Special Form Licences should also be provid-
ed in the rules without waiting for the revision of the Ex-
plosives Rules, appropriate action will be taken imme-
diately for amending the rules on hearing from you. 

As regards the amendment of the rules fb.r making a provision 
that every licensing authority shall give an opportunity 
of being heard and record reasons, in writing, for passing 
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an order adversely affecting a licence holder/applicant, the 
Lok Sabha Secretariat have been informed vide this Minis-
try's O.M. of even No. dated the 30th August, 1969, that 
a decision to this effect has been taken and further steps 
are being taken to amend the rules. In this connection I 
am forwarding herewith a copy of notification No. 38(1)/ 
67-Ll (1) dated the 18~h December, 1969, proposing amend-
ments relating to the no-objection certificates issued by 
the District Authorities. This amendment will be finalised 
as soon as some suggestions received from the Government 
of We~t Bengal in this respect, have been examined and 
clarified. 

Any other amendments which may be necessary to meet the 
observations of the Committee on Subordinate Legislation 
will also be made as soon as these points are further 
examined in consultation with the concerned authorities." 

17. The Committee noted from the above reply that even after 
two years of correspondence, the Ministry had not indicated any 
specific line of action which would result in amendment of Rules 92 
and 93 of the Explosives Rules, 1940, nor had it furnished any clari-
BcaHon for not mentioning in column 5 of Schedule IV, the amount 
of fee to be charged for grant of licence etc. for purposes specified in 
column 3 against serial Nos. 8 and 9. The Ministry had also not 
explained whether such fees would be prescribed by general noti-
fications or by ad hoc orders. All the replies received from the 
Ministry so far, had been conspicuous by their vagueness. As far 
back as the 30th December, 1968, the Ministry had stated that the 
recommendation made by the Explosives Committee (which 
was set up by Government to suggest, inter alia revision of the Ex-
plosives Acts and Rules) to prescribe a standard scale of fee for the 
purpose was under their consideration, but no action had been 
taken by the Government to provide the scale of fee in the Rules. 
Rather on the other hand, after a period of i \".') years, the Ministry 
had started in their latest reply that ''if, however, it is felt that fees 
for Special Form licences should also be provided in the rules, with-
out waiting for the revision of the Explosives Rules, appropriate 
action will be taken immediately for amending the rules on hearing 
from you", without indicating as to when the Explosives Rules 
were Ukely to be revised. 

18. As regards the other point, the Committee noted that the 
Ministry had stated in their O.M. of 30th August, 1969, that further 
steps were being taken to amend the Explosives Rules, 1940, with a 
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view to meet the observations of the Committee on Subordinate 
Legislation, as decided in consultation with the authorities concern-
ed. The Committee also noted that the Ministry, while inviting 
attention to this O.M., had forwarded a copy of notification dated 
18th December, 1969, containing draft amendment to the Rules re-
lating to the refusal of 'No Objection Certificates' to be issued by 
the District Authorities, which had no relevance to the points 
referred to the Ministry and under consideration of the Committee. 

19. The Committee after some discussion decided to examine 
the representatives of the Ministry on the desirability of suitably 
amending the Rules in the light of the observations made by the 
Committee on Subordinate Legislation in para 26 of its First Report 
(Fourth Lok Sabha). 

20--23. • • • • • 
(v) The Seeds RuLes, 1968 (G.S.R. 1632 oj 1968) (Memorandum 

No. 81) 

24. During the course of examination of the Seeds Rules, 1968 
(G.S.R 1632 of 1968) it was noticed that no remedy had been pro-
vided for dealing with persons who sold or supplied seeds which 
did not conform to the minimum limits of germination and purity 
as speCified by the Central Government under Section 6 of the 
Seeds Act, 1966. It was felt that the absence of such a penal pro-
vision might increase activities of such persons and thus lead to the 
devastation of crops of farmers. There was also no provision for 
dealing with the persons conniving with officers for securing false 
certificates regarding marking or labelling of seeds. 

25. In this connection, the Committee perused the following 
reply submitted by the Ministry of Food, Agriculture, Community 
Development and Cooperation (Department of Agriculture): 

" .... The Act does not provide for compensation for any 
losses suffered by the farmer who buys sub-standard 
seeds. Such compensation can be claimed by the suffer-
ing farmer only under the civil laws. The absence of 
such provisions is not on account of any error or short-
sightedness. Such a substantive proviSion cannot be in-
troduced in the Rules without any provision in the Act 
to that effect. 

·Omitted portions of the Minutes are not covered by the Sixth 
Report. 
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The law seeks to protect the farmer upto the point of ensur-
ing that seed of the important and significant kinds and 
varieties is sold under proper labelling observing mini-
mum standards. It does not go beyond that. 

There is also no punitive provision for dealiilg with persons 
conniving with officers for securing false certificates re-
garding labelling of seeds etc. As far as the Govern-
ment servants involved are concerned such punishment 
can be meted out under Departmental Rules and Regula-
tions. Besides, the general criminal laws are also appli-
cable to these cases. The same goes for the non-officials 
involved in such practices. It does not appear to be 
necessary, therefore, to make separate provisions in the 
Act." 

26. The Committee after considering the matter at some length 
decided to examine the representatives of the Ministry of Food, 
Agriculture, Community Development and Cooperation (Depart-
ment of Agriculture) in connection with (i) the provisions of com-
pensation for any losses suffered by the farmer who buys sub-
standard seeds and (U) for making punitive provisicn for dealing 
with persons conniving with officers for securing false certificates 
regarding labelling of seeds etc. 

27-28. • • • • • 
(viii) (a) Appoifttment of Inquiry Officers to conduct oral inqui1'y 

into the charges levelLed against delinquent officers under 
the C.C.S. (C.C.A.) Rules, 1965; and 

(b) Power, to auspend delinquents-scope and limitations­
rule 10 of C.C.S. (C.C.A.) Rules, 1965 (Memorandum 
No. 84). 

29. Dr. G. S. Melkote, M.P. and formerly a Member of the Com-
mittee on Subordinate Legislation had raised the following points 
which were referred to the Ministry of Home Affairs and Depart-
ment of Communications for furnishing their comments: 

(1) Appointment of Inquiry Officers to conduct oral inquiry 
into the charges levelled against delinquent officers under 
C.C.S. (C.C.A.) Rules, 1965; and 

·Omitted portions of the Minutes are not covered by the Sixth 
Report. 
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(ii) Powers to suspend delinquent officers-scope and limita-
tions-under rule 10 of C.C.S. (C.CA.) Rules, ]~5. 

30. The Committee perused the following replies furnished by 
the Ministry of Home Affairs and Department of Communications 
respectively: 

Minist.,.y of Home AjJaiTs 

"(i) This Ministry is not aware of any cases where a Class III 
Officer had been appointed to inquire into cbarges against 
another Class III officer. If there are any cases where 
this has happened, they could be looked into if specific 
instances are brought to notice. 

The suggestion that all cases requiring inquiry under C.C.S. 
(C.C.A.) Rules, 1965, should ,be handled by the Central 
Vigilance Commission through the Commiss~ners for De.,. 
partmental Inquiries will, in view of the number of such 
cases being very large,involve considerable expansion 
in the Central Vigilance Commission which may not be 
commensurate with the object to be achieved. Under 
the existing arrangements, even in the ease of gazetted 
officers, only such cases are referred to the Central Vigi-
lance Commission for inquiry in which mtegrity of the 
officer is involved. Other cases of even '1a.zetted Qfficers 
are handled In the MinistrylDepartment concerned 
through the agency of officers of appr~iate rank ap-
pointed to conduct the inquiTy. 

Paragraph 22.4 of Chapter X of the Vigilance Manual pro-
vides that the officer to be selected as Inquiring Authority 
should be sufficiently senior in rank and one who is not 
suspected of any prejudice or bias against the accused 
officer and had not had occasion to express opinion on 
merits of the particular case at any earlier stage. Ins-
tructions have also been issued vide tbis Ministry's O.M. 
No. 8t140I52-Ests., dated the 4th Octob~ 1952, which 
inter alia lay down that:-

(i) in each Ministry or ~~artJnent. a specified officer or 
oftieers of the appropri,ate rank shall be I}~minated and 
e¥JDarked for the p~ o~cqnd1.lctini all the de-
partmeatal inquiries ~Wg within tMt Ministry I 
D~~meDt· 
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(11) as soon as occasion arises for taking up such an inquiry, 

the nominated officer will be relieved of his normal 
duties to such extent as may be necessary to enable 
him to devote full and careful attention to the comple-
tion of the inquiry; and 

(iii) the nominated officers should familiarise themselves 
with the rules and essential procedural requirements 
and maintain close personal contacts with the Ministry 
of Home Affairs to enable them quickly to resolve any 
doubts or difficulties which may arise. 

In other words, there already exist instructions to the effect 
that there should be in each Ministry/Department officers especial-
ly nominated for the purpose of conducting departmental inquiries 
and that such officers can, when necessary, be made exclusively or 
largely concerned with the matter of conduct of inquiries alone. 

(1) this Ministry have already issued orders vide O.M. No. 
43156I64-AVD, dated the 22nd October, 1964, 221118165-
AVD dated the 7th September, 1965, 16th February, 1966, 
regarding the circumstances under which a Government 
servant may be placed under suspension and the need 
for quick decision on cases of officers under suspension. 

(U) In respect of the treatment of the period of suspension 
under various circumstances after the conclusicm of the 
inquiry, the undersigned is directed to invite the atten-
tion to F.R. 54 and Government of India decisions there­
under which provides for the regularisation of the sus-
pension period" 

Department of Communications 

II (1) The authorities competent to place a Government ser-
vant under suspension are cleady laid down in Rule 10 
of CCS(CCA) Rules, 1965. The present position is that 
any authority which is competent to impose a minor 
penalty on a Government servant is competent to sus-
pend him. It is not a fact that the suspensions are 
resorted to u a matter of routine or that Government 
servants are kept under suspension indefinitely. In 
fact the entire position of the officials of the P & T. De-
partment continuing under suspension was reviewed 
recently at a hlp level under the directions of the 
M!nister and It .... eeen that oftlclals were not kept 
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under suspension unnecessarily. Further, orders indi-
cating the guidelines for placing an official under 
suspension already exist (vide Ministry of Home Affairs 
O.M. No. F. 43j56j64-AVD, dated 22nd October, 1964) 
which envisage that public interest should be the guid-
ing factor in deciding to place a Government servant 
under suspension and the disciplinary authority should 
have the discretion to decide this taking all. . .. factors 
into account. These orders even indicate broadly the 
circumstances in which a disciplinary authority may 
consider it appropriate to place a Government servant 
under suspension. Thus, it is clear that elaborate rules\ 
orders already exist within the framework of which 
officials are placed under suspension. Again, under 
CCS (CCA) Rules, these officials have got a right to 
appeal or to submit a petition against their suspension 
to the P & T Board I President. in a vast and widely 
spread public utility department like the P & T ad-
ministration has to be widely decentralised. It is 
essential that in respect of officials dealing with the 
public, handling cash and valuables and the P & T 
Traffic, the powers to suspend should be exercised by 
the authority competent to impose minor penalties 
rather than remote authorities empowered to impose 
major penalties. A high standard of conduct on the 
part of the officials is essential in order to ensure pub-
lic confidence in the P & T transactions. Since, every 
appointing authority is required to submit a monthly 
report of suspensions to the next higher authority and 
finally to the Heads of P & T Circles, the case is review-
ed with a view to ensure that suspensionl!l are not 
prolonged or resorted to unnecessarily. As regards the 
treatment of the period of suspension the provisiOns of 
F.R. 54 are quite clear. If after the conclusion of the 
disciplinary proceedings I criminal proceedings the com-
petent authorities are of the opinion that the Govern-
ment servant has been fully exonerated or that his sus-
pension was wholly unjustified, the Government servant 
shall be given full pay and allowances to which he would 
have been entitl~d but for his suspensi.:m. The rate of 
subsistance allowance is also reviewed after 12 months 
of suspension under the provisions of F.R. 53 and if the 
period of suspension has ·been prolonged for reasons not 
directly attributable to the Governm'ent 'servant, the rate 



100 

of subsistence allowance is increased. So far as the 
treatment of the period of suspension as leave is con-
cerned, proviso to sub-rule (6) of F.R. 54 clearly states 
that if the Government servant 1K} desires the compet-
ent authority can direet the period of absence from 
duty to be eonverted into leave of any kind due and 
admissible to the Government servant. 

From the above it is clear that there are definite and positive 
detailed instructi<11lS!Rules which have been laid down 
specifying the circumstances under which a Govern-
ment servant may be placed under suspension and how 
the period of suspension should be treated. As such 
there does not appear to be any need to frame any addi-
tional rules to govern the procedure to be adopted in 
the matter of placing an official under suspension or 
for regulating the period of suspension. 

(ii) Rule 14 (2) of CCS (CCA) Rules, 1~ envisages holding 
of an enquiry either itself by the di~iplinary authority 
or appointing an authority to inquir~ into the truth of 
any imputations of misconduct or misbehaviour against 
a Government servant. Sub-rule 5 (8) ibid, states that 
on receipt of the written statement of defence the dis-
ciplinary authority may appoint an inquiring authority 
to inquire into such of the articles of charge as are not 
admitted by the Government servant in his written 
statement of defence. Taus the exact terminology used 
in the Rules is 'Inquiring authority' and not 'Inquiry 
Officer'. It does not, therefore, nece$arily mean that 
the person appointed to inquire int;o the <;barges should 
invariably be a ~etted otficer. In a v~t organisation 
like the P & T !ijlread over every nuok and corner of 
the country it is obvio\lSly not possible to have all In-
qui,ry Oftlcers of the rank of gazetted officers espeCially 
when even the discipU~ authori~ are non-
gazetted oftlcers. It is also not practicable to have 
Inquiry Oftlcers OB the Po{lttem of Capux;Ussioners for 
Depmm,ental Eaqu.iri.ei e¥istiDi in. the C~ntral Vigil-
an('e CoJ)¥llisslon who ~ l\tiljsed for inquiring into 
the cues against g~tted. offlcer$ ~'{Qlved in Vigil-

ance ~ to inquire into cases agains.t class 111 and 
Class IV oftlcl~ls of ~e l» & T Deparf;D).tnt looking into-
a Vf!;rJ l~p n1.lm~. of weh cases IiUld the vastness of 
the COUDtq. m a ~l ~~Qn With about 30-40 
S~ otlcials in Class Ill, 300 clerks, and an 
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equal number of Postmen and Class IV staff, there ~ 
only one gazetted officer to supervise the work of all 
the ofticials. Similar is th~ case in the' Engineering 
and other Arms of the department tho~b the number 
of Class III is less. It is not, therefore physically 
possible to appoint a gazetted Officer as Inquiring 
authority. 

The present procedure of entrusting the enquiry to a Class 
III official (higher in status compared to the accused) 
has stood the test of time and the department have not 
heard any complaints or defects from any circle so far. 
In fact the principle of selecting a sufficiently senior 
officer in rank to the offic:al against whom an inquiry 
is being conducted to function as Inquiring authori~ 
is invariably followed in the department. It is noi a 
fact that the delinquents do not get f\,lll justice at the-
hands of inquiring authority of non-gazetted status for 
the simple reason that the latter has to ba,se his find-
ings on the basis of the evidence adduced before him 
during the enquiry. The enquiry report, as a whole, 
is gone through by the disciplinary authority together 
with the evidence deposed before the inquiring autho-
rity before deciding to agree or disagree with the find-
ings of the inquiring authority that the allegations I 
charges are established against the delinquent. Provi~ 

sion exists in CCS (CCA) Rules for preferring an 
appeallpetition and the points of injustice or irregu-
larities committed during the enquiry ean be brought 
out there. It is pertinent to mention here that even in 
the case of gazetted officers all cases are not entrusted 
to the Commissioners for Departmental Enquiries but 
only cases involving vigilance angle or integrity of the· 
delinquent officer are handled by them. . 

~t is p~rtinent to mention here that recently the question 
of amen:c:Upg rul,~ 14(2) of CCS(CCA) Hula. 1965 so that. 
ordinarily an o!ftcer not lower in rank than the accus-
ed oJ; an Inspector of Post 9ffices, whichever is higher, 
i~ a'pROinte~ as th~ Inqui~~ authority, was con~idered' 
in consultation with the Ministry of Home AffaIrS and 
it was held that though l'll;le 14; (~). ibi4 di<;l not ~ci­
fica1ly prohibit the 4PPC;»~l.lt of ap offiCQf WM i,S" 
junior i~ rank to the deliquent officer against whom 

" 
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an enquiry is being conducted, the Central Vigilance 
Commission had already made it clear in their Vigil-
ance Manual that the official selected to conduct an 
enquiry should be sufficiently senior in rank to the 
delinquent official. It was, therefore, felt that there 
was no necessity to amend rule 14(2) ibid. as that might 
create difficulties in certain organisations in which 
senior officers may not be available for appointment as 
the Inquiring authority. In the circumstances the sug-
gestion made :regarding appointment of inquiring 
authority cannot also be accepted." 

31. The Committee after considering the matter in all its aspects 
decided that the Department of Communications might be asked to 
appoint only senior officers for the purpose of conducting enquiries 
against the delinquent officials. 

(ix) Rules regarding recruitment of Membelr-Secretaries in 
th.e Railway Service Commissions-Implementation of 
recommendation made in Fourth Report of Committee on 
Subordinate Legislation (Fourth Lok Sabha) (Memoran­
dum No. 85). 

32. The Committee on Subordinate Legislation had made the 
following recommendation in para 49 of its Fourth Report (Fourth 
Lok Sabha):-

"The Committee feels that the revised notification regarding 
the recruitment of Member-Secretary in the Railway 
Service Commissions, which has been sent to the Union 
Public Service Commission for their acceptance is not 
satisfactory. The notification; as it is worded, leaves 
ample scope for appointing serving or retired Railway 
Officer as member of a Railway Service Commission 
without having first-hand knowledge of the worKing of 
any of the Zonal Railways. The Committee feels that 
the recruitment rules should be suitably amended in 
order to provide that an officer of the Railway Board'. 
Secretariat or of the Zonal Railway will be eligible for 
appointment as Member-Secretary provided he has held 
office on a Zonal Railway for at least five years". 

33. In this connection, the Committee perused the following reply 
.f the Ministry of Railways (Railway Board): 

"Prior to February 1968, each of the four Railway Service 
Commissions consisted of a Chairman and two Members 
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R~cruitmen~ ~ules for the post of Member, Railway Ser-
VIce ComnusslOn, were framed in consultation with the 
Union Public Service Commission, and were notified 

under the Ministry of Railways Notification No. E(GR)I. 
65RSC2 dated 15.1.66. The rules prOvided that the field 
of choiCe for the post of Member would ordinarily consist 
of: 

(i) Retired RailwaylGovernment Officers; 

(ii) Ex-Members of Parliament; and 

(iii) Men of repute, e.g. Educationists, eminent lawyers, etc. 

The Union Public Service Commission originally suggested that 
a note as reproduced below should be appended under the Member, 
Railway Service Commission: 

"One of the two Members in each Commission shall be a per-
son who, at the date of his appointment, must have held 
office for at least 10 years under the Government of India 
or under the Government of a State." 

In the meanwhile, the Railway Accidents Enquiry Committee, vide 
their recommendation No. 49 of their Report recommended that at 
least one of the Members of each Railway Service Commission 
should be a serving or retired Railway Officer. This reconunenda-
tion was accepted by the Government and the Commissions wer~ 
informed that there should be a stipulation in the Rules to the effect 
that at least one of the Members in each Commission should be a 
retired/seI'¥ing Railway Officer. The Commission therefore, in the 
rules finally approved by them, amended the above mentioned note 
on the following lines:-

"One of the two Members in each Commission shall be a 
serving or a ret4"ed Railway Officer, who must have held 
office on the Railways for at least 10 years". 

The Railway Accident Enquiry Committee, howe,·er, did not 
prescribe any limit of service which one should have rendered for 
beco~g eligible for the post of Member. The 10 years' limit was 
only prescribed by the Commission and the expression "on the 
Railways" came to be u~ as advised by the Commission. 

In February 1968, the question of effecting some reduction in 
expenditure on Railway Service Commission as a measure of eco­
nomy and in view of the availability of surpllM Class III staff on 
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Railways and consequent reduction of recruitment, was considered 
and it was decided by this Ministry that there ~hauld be only one 
Chairman and one Member-Secretary in each of the foUl" Commis-
sions. The posts of Secretary were abolished. It YI~also d~ided that 
the Member-Secretary would be drawn either from the Secretariat 
of the Railway Board or from the Zonal Railways. Thi~ decision was 
taken after detailed deliberations and had the approval of the 
Minister of Railways. There were a few complaints against the 
manner in which the Member of the Railway Service Commissions 
had performed the duties in the past and the Central Vigilance 
Commission bad observed that the mode of choice had probably 
not resulted in the selection of right type of personnel as Members 
of the Commissions. The method of filling the post of Mem ber-
Secretary was, therefore, considered in detail in consultation with 
the Union Public Service Commission and it was decided that a 
panel of officers of the Railway Board Secretariat or of Zonal Rail-
ways who were considered suitable by the Ministry of Railways 
and who were within the age limits of 52 years and 58 years would 
be forwarded to the Commission who would select and recommend 
a candidate trom the panel. Accordingly, retired officers were made 
ineligible for appointment as Member-Secretaries. This necessitat-
ed re~on of the recruitment rules ... the rules now contain a note 
as WlQer: 

"A permanent officer of the Railway' Board Secretariat or of 
Zonal Railways $hall be eligible for appointment as Mem-
ber-Secretary provided he has held oftice of the Zonal 
Railways andlor the Railway Board Secretariat for at 
leut 10 years and ha.s not more than 6 years to serve in 
his regular PQSt and eventually retires in his capacity as 
such Member-Secretary." 

It will thus be SeeD that the Commission who hac;l Uaed the 
expresaioD "OD the R3i!ways" b&d inkmded only ~o convey the 
meaning l'Railway Offtcer with ten years Service". 

As tbe dai~tion of the ~ s~_, it WW ~ observed that 
tile M~~eUlQ 1,I.QCier the revised set-up h~s now to perform 
a dual fWletiQD. As a Secnt to ~e Comprl~qn. he ~ to perform 
aU the ~t d~ and h8.$ to ~t tl)e ~an in the 
proper fu~tioItj~ o. the office establishment ap~ ~ ~u~e~ as s~ch 
correspond to those performed by the officers of the Secretanat. 
As such for the proper discharge of functions as ~. it is 
essential that an oftlcer has the full backgrololDd of tile Secretariat 
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work and knowledge of the rules governing the reeruitinent to 
class III posts. This aspect weighed with the Government and the 
Commission in ineluding officers of the Railway Board Secretariat 
in the field of choice for the posts of Member-Secretaries. 

As a Member, he has to deal exclusively with the recruitment 
side which involves testing, interview and selection of suitable 
candidates, keeping in view the provisions made in the recruitment 
rules. At this stage, he is assisted by an officer of the Railway for 
which recruitment has to be made. The posts of Secretary, Railway 
Service Commission, since 1961, have been continuously held by 
the officers of the Railway Board Secretariat Service and they have 
functioned satisfactorily. 

The doubts expressed by the Committee on Subordinate Legis-
lation vide Lok Sabha, Secretariat's O.M. No. 49/CII.68 dated 28th 
September, 1968, 24th October, 1968 and 20th December, 1968 were 
specifically brought to the notice of the Commission. The Com-
mission were also informed that it had been clarified to the Com-
mittee that the term 'Railway Service' is comprehensive one and 
includes service in the Railway Board and consequently the expres-
sion 'on {he Railways' would cover the Railway Board Secretariat 
also. The U.p.S.C. at whose instance the limit of 10 years service 
for eligibility to the post of Member in case of the retired Railway 
employees was incorporated in the original recruitment rules were 
satisfied and agreed to the above suggestion. 

The Railway Board Secretariat Service was constituted as a 
regular service in 1954. Posts of Joint Directors in the functional 
Directorates of the Railway Board are filled by drafting officers 
from the different Railway Services. Therefore, only a limited 
number of Selection Grade posts, Joint Directors/Deputy Secretaries, 
(Scale Rs. 1100-1800) are available for promotion of the officers 
of the Railway Board Secretariat Service unlike the Central Secre-
tariat Service where comparatively more Selection Grade posts, 
Deputy Secretaries or eqUivalent, and some other higher adminis-
trative posts are available for promotion. It had, therefore, been 
represented to the Ministry of Railways that some more Selection 
Grade posts should be made available for promotion from the 
Railway Board Secretariat Service. This Ministry, therefore, after 
careful consideration with a view to providing avenue of promotion 
to the officers of the Railway Board Secretarillt Service, decided 
that the posts of Member-Secretaries in the Railway Service Com-
missions should also be thrown op~ to the officers of the service. 
Since the officers of the Railway Board Secretariat are not required 
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to work on the Zonal Railways, these Officers will not be eligible 
for the post of Member-Secretary in the Railway Service Com-
mission in terms of the recommendation of the Committee on 
Subordinate Legislation. Therefore the only additional avenue of 
promotion provided to them will also be closed. 

In view of the considerations brought out above, this Ministry 
request that the matter may please be placed before the Committee 
on Subordinate Legislation for favour of reconsideration of the 
recommendation referred to above." 

34. The Committee discussed the matter at some length ~d 
decided to reiterate its earlier recommendation made in para 49 of 
its Fourth Report (Fourth Lok Sabha) that rules should be suitably 
amended in order to provide that an officer of the Sectt. of the 
Railway Board or of a Zonal Railway would be eligible for appoint-
ment as Member-Secretary provided he had held office on a Zonal 
Railway for at least five years. 

Th.e Committee then adjou'rned to meet again on Tuesday, the 14th 
July, 1970 at 16.00 hOUTS. 

XXXII 

MINUTES OF THE THIRTY-SECOND SITTING OF THE COMMIT-
TEE ON SUBORDINATE LEGISLATION 

(1970-71) 
The Committee met on Tuesday, the-14th July, 1970 from 16.00 

to 16.45 hours. 

PRESENT 

Shrt Anand Narain Mulla-Chai'rman. 

MEMBERS 

2. Shri Krishna Kumar Chatterji 
3. Shri N. T. Das 
4. Shri Tuld:i-am Hurji Gavit 
5. Shri K. 14.Koushik 
6. Shri V. Viswanatha Menon 
7. Shri N. K. Sangb1 
8. Shri Shantilal Bah 
9. Shri Ram Sewak Yadav 
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SECftftA!UA'l' 

Shri M. C. Chawla-Deputy Secretary. 
2. The Committee considered Memoranda Nos. 86 to 91 on the 

following subjects and "Orders":-

S. Memorardum Subj ct 
No. No. 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

3-5. 

86 • • • • 
87 Free entry to protected monuments--Implementation of recommen-

dations made in Fourth R.eport of Committee Oft SubOtdinatc 
Legislation (Fourh Lok Sabha). 

88 • • • • 
89 All India Services (Fixation of Cadre Strength) Regulations 

providing for 'Central Deputation Reserve'-( mplementation 
of recommendations made in Fifth Report of Committee on 
S<.Jbordinate Legislation (Fourth Lok Sabha). 

90 Question of treatment of expenses incrurred by a Member of Par-
liament in the discharge of his duties as such member as an 
allowable expenditure for purposes of income-tax-Implemen-
tation of recommendation made in Fifth Report of Com 
mitt e~ on Subordinate Legislation (Fourth Lok Sabha). 

91 All India Services (Laying of Regulat;0n> bdo e Parliament) 
Bill. 1969 (as passed by Rajya Sabha on the 2Sth November 
1969). ' 

• • • • 
(ii) Free entry to protected monuments-Implementation of 

recommendation made in Fourth Report of Committee on 
Subordinate Legislation (Fourth Lok Sabha) (Memoran. 
dum No. 87) 

6. The Committee on Subordinate Legislation had recommended 
in para 40 of its Fourth Report (Fourth !.ok Sabha) that the 
Government should make an early appraisal of the feelings of the 
local people through local institutions and might even conduct a 
survey so as to find out when the poor folk vi!lited the various 
protected monuments in large numbers and fix the days for free 
entry accordingly in respect of such monuments located at different 
places in the country. 

7. In this connection, the Committee per1:lSed the following reply 
furnished by the Mimstry of Education and Youth Services who 
had ascertained the feelings of local peopl~ through the Archaeo-
logical Survey of India: ... 

• , ...... the Archaeological Survey of India a":cretained the 

• O.D 'tted p-:>~;o,~ of the M:nmes are no~ co'lel:ed by the Sixth Repo~t. 
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the feelings of local peop1e in regard to continuance of 
Friday as free day through the staff of the Archaeo-
logical Survey of India by making verbal enquiries from 
the visitors and local inhabitants and in some cases by 
making formal reference to local institutions and other 
authorities ............ It has been decided to agree with 
the suggestions made by Director General and amend 
the Ancient Monuments and Archaeological Sites and 
Remains Rules, 1959 accordingly." 

8. The Committee noted that the Ministry of Education and 
Youth Services after asCertaining the feelings of the local people 
through the Archaeological Survey of India -had decided to agree 
to the suggestions made by the Director General, Archaeological 
Survey of India and amend the Ancient Monuments and Archaeo-
logical Sites and Ramains Rules, 1959 accordingly. 

9.-12.· • • • • • • 
(iv) All-India Services (Fixation of Cadre Strength) Regula-

tions providing for 'Central Deputation Reserve'- Imple-
mentation of recommendations made in Fifth Report of 
Committee on Subordinate Legislation (Fourth Lok 
Sabha) (Memorandum No. 89). 

13. The Committee on Subordinate Legislation had made the 
following recommendations in para 11 of its Fifth Report (Fourth 
Lok Sabha): 

''The Committee after considering the matter in all its aspects 
feels that it should not be difficult for the Ministry of 
Home Affairs to lay down the nomenclature of the 'Central 
Deputation Reserve Posts' in each Regulation fixing 
cadre strength of various All India Services. This will 
go a long way in regulating properly the periods of tenure 
of officers brought from States on deputation for manning 
posts under the Central Government and to eliminate 
any element of favouritism which might creep in at the 
time of allocation of such posts and the incumb~nts 
thereoflo the various Central Ministries. The Com-
mittee also sees no reason why it should not be possihle 
for Govemment to fix the tenure in respect of officers 
appointed to the posts above Joint Secretary's rank in 
the interest of providing healthy and clean administra-
tion. It also considers that the duration of tenure in one 

• Omitted port:o."1s of the MiDu!cs a~ rot cove!ed by the S'xth Report. 
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post should be kept in view while sanctioning another 
tenure to the same incumbent against the next higher 

t " , pas . 

14. In this connection, the Committee perused the following reply 
received from the Ministry of Home Affairs: 

, ....... the recommendation.... that posts included in the 
Central Deputation Reserve should be shown by nomen-
clature has been re-examined and this Ministry is still 
of the view that it would not be feasible to give the pre-
cise nomenclature of the posts which would be manned 
by the officers brought on deputation to the Centre. Re-
garding the recommendation that tenure should also be 
fixed in the case of officers appointed to posts above the 
rank of Joint Secretaries, the scheme for staffing the 
senior administrative posts under the Centre already 
lays down that officers who are borrowed for appointment 
to the posts of, or equivalent to, Joint Secretaries and 
Secretaries will revert to their cadres on the expiry of 
a period of five years. There were no posts in the State 
equivalent in pay and status to the post of Secretaries 
and Additional Secretaries in the Government of India. 
It is mainly because of this that this rule has not been 
enforced in the case of the post of Additional Secretaries 
and above· The position regarding periods of tenure in 
various posts are now proposed to be fixed under statu-
tory rules." 

15. After some discussion, the Committee decided to reiterate its 
earlier recommendations made in para 11 of its Fifth Report 
(Fourth Lok Sabha) and desired that the Ministry of Home Affairs 
might be asked to amend the All-India Services (Fixation of Cadre 
Strength) Regulations accordingly and lay them on the Table of the 
House within a period of three months. 

(v) Question of treatment of expenses incurred by a Member 
of Parliament in the discharge of his duties as such mem-
ber as an allowable expenditure f9r purposes of income-
tax-Implementation of recommendation made in Fifth 
Report of the Committee on Subordinate Legislation 
(Fourth Lok Sabha) (Memorandum No. 90). 

16. The Committee on Subordinate Legislation, after reconsider-
ing the above matter had agreed, vide para ~ 7 of its Fifth Report 
2209 (E) LS-8. 
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(Fourth Lok Sabha), to the suggestion made by the Minister of State 
in the Ministry of Finance (Shri P. C. Sethi) that a :5tandard deduc-
tion of Rs. 100 per month as the minimum under SectiIIIl 57(iii) of 
the Income-tax Act, 1961, might be treated as an allowable expen-
diture incurred by a Member of Parliament in the discharge of his 
duties as such member for purposes of income-tax. The Committee 
noted that the Ministry of Finance (Central Board of Direct Taxes) 
had issued instruction in this regard to all the Commissioners of 
Income-tax for their guidance. The Committee desired that these 
instructions should also be published in Bunetin Part II for the 
\nforamtion of Members. 

(vi) All-India Services (Laying of Regulations before Parlia-
ment) Bill, 1969 (as passed by Rajya sabhaon the 25th 
November, 1969) (Memorandum No. 91). 

17. The Committee on Subordinate Legislation, at iltsaitting held 
on the 9th April, 1970, had noted that all regulations made by the 
Central Government before the commencement of the above noted 
Act, under any of the provisions of the rules framed. under the All-
lDdia Services Act, 1951 and which had not been laid till then before 
each House of Parliament would also be laid before the Houses 
irrespective of the fact whether those regulations were still ill force 
or not. The Committee was of the view that in tBe case of Huch 
regulaUons Which would not be in force at the oommencement of 
the Act, there appeared to be no necesaity of their being laid before 
both the Houses as it would be infructuous for the House or the 
Committee on Subordinate Legislation to exeEcise .scrutiny over 
such regulations. The Committee had, therefore, desired that the 
Ministry of Home Affairs might be asked to amend suitably the 
deftnltion of regulation' as contained in clause 2 of the aforesaid 
Bill so as to make it clear that such regulatio~ which were made 
before the commencement of the Act and whieh Weft not in force, 
were not required to be laid on the Table of the House. 

18. The Ministry of Home Affairs, to whom the matter was refer-
red for furnishing its comments on the points raised. above, had 
atated a& under: 

...... the Bill has been introduced to provide fw the laying 
of regulations before the Parliament and .abo to validate 
the regulations made prior to 1st ~u1y, I9&-7 which have 
not been laid before the Parliament. The definition of 
the term 'regulation' has been so worded as to eover all 
the regualtions made before the commeneement elf the 
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Act. Clause 3 of the Bill provides for the laying of all 
regulations which have not been so laid before irrespec-
tive of the fact whether the regulations are in force or 
not. Clause 4 affords validity to all such regulations and 
also indemnity to the actions taken by the Central Gov-
ernment in accordance with such regulations. In case 
the definition of the term 'regulation' is modified, as sug-
gested by the Committee on Subordinate Legislation to 
provide only for the laying of such regulations as are 
still operative at the time the Act comes into force, the 
validity and indemnity conferred by clause 4 will be 
restricted to those regulations which have been laid jn 
pursuanCl' of clause 3. In that case, those regulations, 
m:tde prior to 1st July, 1967 and no longer in force, will 
not be covered by clause 4. It would thus be seen that 
the purpose for which the Bill has been introduced will 
not be fully served in case the suggestion to amend the 
definition of the term 'regulation' is accepted." 

19. The matter was further examined and the Ministry of Home 
Affairs was requested to state whether the objective underlying the 
aforesaid observation of the Committee could be achieved if clause 
3, instead of the definition of 'regulation' as contained in clause 2 of 
the above Bill, was suitably modified so as to exclude the necessity 
of laying those regulations before the Houses which were no longer 
in force and were not laid earlier without disturbing the protection 
granted to such regulations under clause 4 of the Bill. The CDmmit-
tee pprused that following reply of the Ministry of Home Affairs, in 
which it had agreed with the foregoing suggestion: 

" the objective underlying the observation of the Com-
mittee on Subordinate Legislation, viz., that the regula-
tions which are no longer in force need not be laid before 
the Parliament could be achieved by amending clause 3 
of the Bill. The Lok Sabha Secretariat may please indi-
cate whether action may accordingly be taken to move 
an amendment to clause 3 of the Bill." 

20. The Committee, after considering the matter in all its aspects, 
decided that the Ministry of Home Affairs might be asked to move 
a suitable amendment to clause 3 of the All-India Services (Laying 
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of regulation before Parliament) Bill, 1969 (as passed by Rajya 
Sabbs on the 25th November, 1969) in order to avoid' "laying" of 
those regulations which were no longer in force. 

The Committee then adjourned. 

XXXIll 
MINUTES OF THE THIRTY-THIRD SITTING OF THE COMMIT-

TEE ON SUBORDINATE LEGISLATION (1970-71) 

. The Committee met on Thursday, the 30th July, 1970 from 16.00 
to 17.00 hours. 

PRESENT 

Shri Anand Narain Mulla-Chairman. 

MEMBERS 

2. Shri Tukaram Hurji Gavit 
3. Shri Shri Chand Goyal 
4. Shri N. K. Sanghi 
5. Shri Shantilal Shah 
6. Shri Ram Sawak Yadav 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretary. 

WITNESSES 

I. Repres.entative of the Ministry of Industrial Development, Internal 
Trade and Company Affairs (Department of Industrial Develop­

ment) 

Shri Abid Hussain-Joint Secretary. 

U. Representatives at the Ministry ot Food, Agriculture, Com-
.munity Development and Cooperation (Department of Agriculture) 

1. Shri S. M. H. Burney-Joint Secretary. 

2. Shri R· C. Kapila-Deputy Secretary. 

[Thp. representative of the Ministry of IndtLStrial Development, 
Internal Trade and Company Affairs (Department o{ Industrial 
Development) was called in]. ' 
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2. The Committep. examined Shri Abid Hussain, Joint Secretary, 
Ministry of Industrial Development, Internal Trade and Company 
Affairs (Department of Industrial Devel'Opment), regarding the 
desirability of suitably amending rules 92 and 93 (Refusal of licence 
and Suspension and cancellation of licence) and entries relating to 
prescription of fees to be charged in column 5 against Article Nos. 
a & 9 of Schedule IV appended to the Explosives Rules, 1910, in the 
light of the 'Observations made by the Committee on Subordinate 
Legislation in para 26 of its First Report (Fourth Lok Sabha). 

3. During the course of his evidence, Shri Abid Hussain agreed 
that rules 92 and 93 of the Explosives Rules, 1940 in their present 
form, denied certain rights to the applicants when their applica-
tions for amendment or renewal of licence were rejected 'Or their 
licences were suspended or cancelled. He informed the Committee 
that the aforesaid r,ules were examined by the Ministry in consul-
tation with the Ministries of Home Affairs and Law in the light of 
the observations made by the Committee 'On Subordinate Legisla-
tion in para 26 of its First Report (Fourth Lok Sabha) and necessary 
notifications were issued on 29-7-1970, which modified the existing 
provisions contained in rules 92 and 93 and Article Nos. a and 9 'Of 
Schedule IV appended to the Explosives Rules, 1940. 

4. He further stated that the draft rules have been published in 
in the Gazette of India for the information of all persons likely to 
be affected thereby and calling for any objections 'Or suggestions 
from them within a month. In the Rules, it has now been provided 
that not only an opportunity of being heard should be given to the 
party whose application f'Or licence was being refused or the licence 
was being suspended or cancelled, but the order so given should be 
recorded in writing and that person also had a right to appeal against 
such an order. But with a view to minimise unnecessary litigation, 
an opportunity of being heard was n'Ot to be given to a party (i) 
whose licence was being suspended for violation of any of the 

.provisions of the principal Act or the Explosives Rules, 1940, or of 
any C'Ondition contained in such licence and if in the 0pinion of the 
licensing authority, such a violation was likely to cause danger to 
the. public; and (ii) whose licence was being suspended or cancelled 
by the Central Government. if it considered that in the public 
interest or in the interest of the security of the State, such an 
opportunity should not be given. Again. n'O copv of the order sus-
pending or cancelling a licence by the Central Government would 
bemven to the licence-holder. if the reasons Mr such suspension or 
"~ncellation could not be disclosed in the public interf'st or in the 
interests of the security of the State. 
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5. When asked why it should not be made clear in the rules 
that it was necessary for the licensing authority to give a speaking 
order to the licence-holder at the time of suspension or cancellation 
of his licence in the public interest, the representative agreed that 
it would be examined and incorporated in the rules along with 
suggestions received from other persons in this behalf. 

6. As regards the amendment of Article Nos. 8 and 9 of Schedule 
IV to the Explosives Rules, the representative of the Ministry stated 
that notification containing the necessary changes was issued on the 
29th July, 1970, wherein Article 8 was suitably amended and Article 
9 was omitted to meet the suggestion of the Explosives Committee. 

7. While reading out certain portions from the draft rules, the 
witness explained that the words 'other than the Central Govern-
ment' occurring in Sub-rule (1) of Rule 92, ibid. had been omitted 
in the Ught of the suggestion of the Committee on Subordinate 
Legislation that every licensing authority should give an opportunity 
to an applicantjlicence-holder of being heard and record the reasons, 
in writing, for passing an order adversely aitectlng him. 

8. As regard lispensing with the practice of obtaining a 'No 
Objection Certificate' from the District Authority for the renewal 
uf licences as suggested by the Explosives Committee, the represen-
tative of the Ministry stated that no final decision had been taken 
In this regard. But, generally the view of the Government in this 
particular matter was that the period of 'No Objection Certificate' 
must spread over a longer period than it was at present. He fur-
ther assured the Committee that the Government did not want to 
suspend the rights of the individuals in respect of their trade and 
commerce and at the same time it was felt that if the licensing 
authority was wrong or had over-exceeded its authority, the aggriev-
ed !larty must have a right to seek redress. 

9. When asked to state the reasons for delay (more than two 
ypars) in amending the relevant rules, the representative of the 
Ministry explained that it took a longer time than it should have 
taken in getting the above rules vetted from two or three Ministries1 
Departments. 

(The witness withdrew) 

[The repTf'sentathles ot the Ministry Of Food, Agriculture. Com-
munit!1 Development and Cooperation (Department of Agriculture) 
were ('oiled in.] 
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10. The Committee examined Shri S. M. H. Burney, Joint 
Secretary. Ministry of Food, Agriculture, C.D. and Cooperation 
(Department of Agriculture) regarding making (i) a provision ot 
compensation for any losses suffered by the farmer on account of 
sub-standard seeds supplied to him and (ii) a punitive provision for 
dealing with persons conniving with officers for securing false certi-
ficates regarding labelling of seeds, etc., in the Seeds Rules, 1968, 
framed under the Seeds Act, 1966. 

11. The representative of the Ministry explained to the Commit-
tee that it was difficult to establish that the farmer had lost his crop 
or bad sustained los~ or damage only due to the supply of defective 
seeds. A crop could be damaged due to various other factors such. as 
quality of soil, storing of seeds under proper climatic conditions, 
etc. Citing an example of maize seeds, the witness stated that when 
the maize seed was introduced, instructions were that the seeds 
should be planted 4 em. deep. But when some of the farmers planted 
those seeds 4" deep instead of 4 cm., the result was that there was 
no germination. 

12. Asked how it could be ensured that the farmer got seeds 
according to the 'Truthful Label' and that on the container germina-
tion percentage, percentage of purity and lot number etc. were 
indicated so that in the case of a failure, the farmer could complain 
to the Seed InspectOr, Shri Burney replied that under section 6 of 
the Seeds Act, 1966, the dealer had to fulfil certain requirements. 
He was to show on the label what he was selling, the percentage 
of germination etc. He further stated that till now there was no 
such legislation under which any action could be taken against the 
dealer for selling sub-standard seeds. The purpose of the present 
legislation was to protect the farmer from being exploited by 
an unscrupulous dealer who sold sub-standard seeds. Under the 
Seeds Act, the Inspectors were expected to take samples from the 
dealer's shops on the complaints made to them and after their 
analysis action under section 19 of the Act could be taken. The 
witness; however, admitted that it was very difficult to prove in a 
court of law that a farmer bad suffered loss only because of defec-
tive seeds· 

13. The Committee enquired whether to protect the farmer from 
the failure of the crop, it would be desirable if seeds were sold to 
four or five consumers at a time from one container and if the 
crops failed at all the four or five places, then it would be difficult 
to convince the court or any body else that all ."the farmers mis-
managed and the result of the crop would itself indicate whether it 
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was the fault of the farmer or the dealer, Shri Burney stated that 
the Act provided for the selling of seeds in containers and previously 
they used to be sold in loose form. 

14. Asked whether it was possible to give any batch number etc. 
to the seeds as was being done in the case of drugs and pharmaceuti-
cals where each drug had a batch number and if one sample was 
found defective then the whole batch was taken out of market 
and it was also being indicated on the drugs that these would not be 
effective after certain date, Shri Burney stated that they would 
consider that. He, however, added that drugs stood <slightly on· a 
different footing because those were produced in a factory, whereas 
!leeds were grown by a number of growers. It was difficult to trace 
out the origin of seeds. Shri Burney also stated that the labels on 
the containers mentioned the period of viability and the dealers 
were required to get their seeds retested before they put them up 
for sale again and if in storage the viability had gone down, then 
the new percentage of germination had to be mentioned on the 
label. Shri Burney added that measures like truthful labelling, 
telling of seeds in a container and voluntary certification were pro-
vided in the seeds Act to protect the interest of a farmer. 

15. When asked whether any complaint about the supply of sub-
standard seeds had been received by Government, Shri Burney 
stated that complaints were not received by the Central Govern-
ment as the statute was administered by the State Governments. 

16. Asked about the feasibility of including a provlslon for 
punishment to those officers who connived with the dealers and sub-
standard seeds were supplied to the farmer, Shri Burney replied that 
lIetion against an officer who might not have discharged his duty in 
connection with the certification of seeds could be taken under 
Prevention of Corruption Act or Criminal Law. The witness added 
that he could not visualise any contingency in which an officer would 
connive with the dealer in putting up the labels as the labels were 
put by the dealer himself. 

17. Explaining the procedure for selling seeds, Shri Burney 
stated that the dealer was not bound to sell seeds in II Government 
container. At present certification was voluntary. A dealer V"as not 
bound to sell certified seeds only. He further stated that the Seed! 
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Act only prohibited sale of seeds without truthful labelling. The 
label was not issued by the Government as the Act was modelled on 
U.S. lines where the accent was only on truthful labelling. 

(The witnesses withdrew) 

The Co,",:mittee then adjourned. 

XXXIV 
MINUTES OF THE THIRTY-FOURTH SITTING OF THE COMMIT-

TEE ON SUBORDINATE LEGISLATION 
(1970-71) 

The Committee met on Thursday, the 3rd September, 1970 from 
17.00 to 17.30 hours. 

PRESENT 

Shri Anand Narain Mulla-Chairman 

MEMBERS 

2. Shri Krishna Kumar Chatterji 
3. Shri N. T. Das 
4. Shri Shri Chand Goyal 
5. Shri V. Krishnamoorthi 
6. Shri M. Meghachandra 
7. Shri N. K. Sanghi 
8. Shri Shantilal Shah 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretary. 

2. The Committee considered Memorandum No. 92 regarding 
framing of Recruitment Rules under the Tea Act, 1953. The Com-
mittee had observed in para 52 of its First Report (Fourth Lok 
Sabha) in March, ]968 that while it had been assured by the repre-
sentatives of the Ministry of Commerce that the Recruitment Rules 
under the Tea Act, 1953 would be finalised by the end of February, 
1968, nevertheless, it was distressed at the lackadaisical manner in 
which both the Ministry of Commerce and Tea Board had acted in 
this ('ase· The Committee was appalled to observe that a period of 
more than fourteen years should have elapsed without the recruit-
ment rules having been framed and, in the meanwhile, files contain-
ing draft recruitment rules tossed to and fro be 'tween the Ministry 
and the Tea Board. 
2209 (E) LS-9. 
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The Committee expressed the hope that the recruitment rules in 
question would be finalised and published in the Gazette without 
any further delay. 

3. The Committee then considered its draft Sixth Report and 
adopted it. 

4. The Committee authorised the Chairman and, in his absence, 
8hri Shri Chand Goyal to present the Report to the House on its 
behalf today. 

5. The Committee also authorised the Chairman to fix a date for 
the next meeting of the Committee sometime during the first week 
of November, 1970. 

The Committee then adjourned. 



APPENDIX IV "' 

Minutes of the Sub-Committee 

I 

MINUTES OF THE FIRST SITTING OF THE SUB-COMMITTEE. 
OF THE COMMITTEE ON SUBORDINATE LECISLATION 

(1970-71) 

The Sub-Committee met on Wednesday, the 20th May, 1970 from 
16.00 to 16.30 hours. 

PRESENT 

Shri Shri Chand Goyal-Convener. 

MEMBERS 

2. Shri N. T. Das 

3. Shri V. Viswanatha Menon 

.4. Shri N. K. Sanghi 

5. Shri Ram Sewak Yadav 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretrtrll. 

2. The Sub-Committee considered its future programme of work 
and decided to hold its sittings on the 3rd and 4th July, 1970 to 
select for examination the type of rules, regulations, orders, etc., 
from amongst the 'Orders' which were pending for S'crutiny upto 
May, 1970. 

The Sub-Committee then adjourned. 
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U 
MINUTES OF THE SECOND SITTING OF THE SUB-COMMITTEE 

OF THE COMMITTEE ON SUBORDINATE LEGISLATION 
(1970-71) 

The Sub-Committee sat on Friday, the 3ro July, 1970 from 10.00 
to 12.00 hours. 

PRESENT 

Shri Shri Chand Goyal-Convener. 

MEMBERS 

2. Shri Krishna Kumar Chatterji 
3. Shri N. T. Das 
4. Shri V. Viswanatha Menon 
5. Shri Ram Sewak Yadav. 

SECRETARIAT 

Shri D. C· Pande-Under Secretary. 

2. The Sub-Committee perused the list of Statutory Rules and 
Orders published in the Gazette of India, Part II, Sections 3 and 4 
during the year 1969 and seleted the Statutory Rules and Orders set 
forth in the Annexure· for their detalied examination. 

3. The Sub-Committee then adjourned to meet again on Saturday, 
the 4th July, 1970 at 10.0u hours. 

In 
MINUTES OF THE THIRD SITTING OF THE SUB-COMMITTEE 

OF THE COMMITTEE ON SUBORDINATE LEGISLATION 
-(1970-71) 

The Sub-Committee sat on Saturday. the 4th July, 1970 from 10.00 
to 12.00 hours. 

PRESENT 

Shrl Shri Chand Goyal-Convener. 

ME¥ams 
2. Shri Krishna Kumar Chatterj\ 
3. Shri N. T. Das 

----------------------
SH~. Nos. 1-204 of Append:x I to the: Report. 
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4. Shri V. Viswanatha Menon 
5. Shri Ram Sewak Yadav. 

SECRETARIAT 

Shri D. C. Pande-Under Secretary. 

2. The Sub-Committee further perused the list of Statutory Rules 
and Orders published in the Gazette of India, Part II, Sections 3 
and 4 during the year 1969 and selected the Statutory Rules and 
Orders set forth in the Annexure* for their detailed examination. 

3. The Sub-Committee then adjourned. 

·Ile. So Na.. 101 III of AppencUz I to the Report. 

GKGIPND-LS U-2208 (E) 1..8--4-11-70-850. 
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